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LOK SABHA ¢
ALPHABETICAL LIST OF MEMBERS

A

Abdullabhai, Mulla Taherali Mulla{(Chanda)

Abdus Sattar, Shri (Kalna-Karwa).

Achal Singh, Seth [Agra Distt, (West)].

Achalu, Shri Sunkam (Nalgonda—Reser-
ved—Sch, Castes).

Achint Ram, Lala (Hissar). ’

Achuthan, Shri K. T. (Crangannur).

Agarawal, Shri Hoti Lal [Jalaun Distt, cum
Etawah Distt.—(West) cam Jhansi Distt.—
(North)).

Agrawal, Shri Mukund Lal [Pilibhit Distt.
cum Bareilly Distt.—(East)].

Ajit Singh, Shri (Kapurthala-Bhatinda—
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Ajit Singhji, General (Sirchi-Pali).

Akarpurd, Sardar Teja Singh (Gurdaspur).

Alsgesan, Shri-O. V. (Chingleput).

Altekar, Shri Ganesh Sadashiv (North
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Alva, Shri Joachim (Kanara).

Amin, Dr. Indubhai B, (Baroda West).

Amjad Ali, Shri (Goalpara-Garo Hills).

Amrit Kaur, Rajkumari (Mandi-Mahasu).

Anandchand, Shri (Bilaspur).

Ausasi, Dr. Shaukatullsh Shah (Bidar).

Anthony, Shri Frank (Nominated—Anglo-
Indians).

Asthana, Shri Sita Rama (Azamgarh Distt.—
West).

Ayyangar, Shri
(Tirupati).

Anfl, Maulana Abul Kalam (Rampur
Distt. cum Bareilly Distt.—West).

Azad, Shri Rpagwat Jha (Purnea cum
Santhal Parganas).

M. Ansnthssayanam

B‘abumth Singh, Shriff (Surguja-Raigarh—
Reserved—Sch, Tribes).

Badam Singh, Chowdhary (Budaun Distt.—
West).

Bagdi, Shri Magan Lal (Mshassmund).

Bahadur Singh, Shri (Ferozepore-Ludhjana—
Reserved—Sch, Castes).

Balakrishnan, Shri S. C. (Erode—Reserved—
Sch. Castes).

Balasubramaniam, Shri S. (Madurai).

Baldev Singh, Sardar (Nawan Shahr),

Balmiki, Shri Kanhaiya Lal (Bulandshah
Distt.—Reserved-—Sch, Castes),

Banerjee, Shri Durga Charan (Midnapore-
Jhargram).

Bansal, Shri Ghamandi Lal (Jhajjar-Rewari).

Bansjlal, Shri (Jaipur).

Barman, Shri Upendranath (North Ben-
gal—Reserved—Sch, Castes).

Barrow, Shri A. E.T. (Nominated—Anglo-
Indians).

Barupal, Shri Panna Lall (Ganganagar-
Jhunjhunu—Reserved—Sch, Castes).

Basappa, Shri C. R. (Tumkur).

Basu, Shri A. K. (North Bengal).

Basu, Shri Kamal Kumsr (Diamond Herbour).
Bhagat, Shri B. R. (Patna cum Shahabad).

Bhakt Darshan, Shri [Garhwal Distt.—(Eagt)
cum Moradabad Distt.—(Norih-Ea s.)]

Bharati, Shri Goswamiraja Sahdeo (Yeotmal).

Bhargava, Pandit Mukat Behari Lal (Ajmer
South).

Bhargava, Pmalt Thakur Das (Gurgson).
Bhartiya, Shri Shaligram Ramchandra (We
Khandesh).

Bhatkar, Shri Laxman Shrawan (Buldans-
Akola—Reserved—Sch, Castes).
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Bhatt, Shri Chandrashanker (Broach).
Bhawani Singh, Shri (Ba.rmcr-ll?re).
Bhawanji, Shri (Kuich West).

Bheekha Bhai, Shri (Banswara—Dungarpur—
Reserved—Sch, Tribes).

Bhonsle, Shri Jagannathrao Krishna Rao
(Ratnagiri North),

Bidari, Shri Ramappa Balappa (Bijapur
South),

Birbal Singh, Shri[Jaunpur Distt.—(East)],

Biren Dutt, Shri (Tripura West).

Bogawat, Shri U. R, (Ahmednagar South).

- Boovaraghasamy, Shri V. (Perambalur),

Borkar, Shrimati Anusayabai (Bhandara—
Reserved—Sch. Castes).

Boroogh, Shri Dev Kanta (Nowgong).

Bose, Shri P. C. (Manbhum North).

Brajeshwar Prasad, Shri (Gaya East).

Brohmo-Chaudhury, Shri Sitanath (Goalpara-
Garo Hills—Reserved—Sch. Tribes).

Buchhikotajah, Shri Sanaka (Masulipatnam).
C

Chakravartty, Shrimati Renu (Basirhat).

Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).

Chands, Shri Anil Kumar (Birbhum),
Chandak, Shri B. L. '(Betul).

Chandrasekhar, Shrimati M, (Tiruvallur—
Reserved—Sch. Castes),

Charak, Th, Lakshman Singh (Jammu and
Kashmir).

Chatterjea, Shri Tushar (Serampore).

Chatterjee, Dr. Susilranjan (West Dinajpur).

Chatterjee, Shri N. C. (Hooghly).

Chattopadhysya, Shri Harindranath (Vijaya-
vada). .

Chaturvedi, Shri Rohanlal [Ewah Distt.—
(Central)].

Chsudhary, Shri Ganeshi Lal [Shahjashanpur
Distt.—North) cum Kheri—(East)—
Reserved—Sch,  Castes].

Chaudhuri, Shri Tridib Kumar (Berham-
pore).

Chavda, Shri Akbar (Banaskanihs).

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram).

Chettisr, Shri T. S. Avinashilingam (Tirup-
pur).

Chowdary, Shri C. R. (Narasaraopet).

Chowdhury, Shri Nikunja Behari (Ghatal).

D

Dabhi, Shri Fulsinhji B. (Kaira North).

Damar, Shri Amar Singh Sabji (Jhabua—
Reserved—Sch, Tribes).

Damodaran, Shri G. R. (Pollachi).
Damodaran, Shri Netrur P. (Tellicherry).

Das, Dr. Mono Mohon (Burdwan—Reserved
—Sch. Castes).

Das, Shri B. (Jaipur-Keonjhar).

Das, Shri Basenta Kumar (Contai).
Das, Shri Beli Ram (Barpets).

Das, Shri Bijoy Chandra (Ganjam South).

Das, Shri Kamal Krishna (Birbhum—Re-
served—Sch, Castes),

Das, Shri Nayan Tara (Monghyr Sadr cum
Jamui—Reserved—Sch, Castes).

Das, Shri Rem Dhani (Gaya East.—Re-
served—Sch. Castes).
Das, $hri Ramananda (Barrackpore).

Das, Shri Sarangadhar (Dhenkanal-V
Cuttack).

Das, Shri Shree Narayan (Darbhanga Celies
Dasaratha Deb, Shri (Tripura East),
Datar, Shri Balwant Nagesh (Belgaum North).

Deb, Shri  Suresh Chandra  (Cachar-
Lushai Hills).

Deo, H. H. Maharsja Rajendra Narayan.
Singh (Kalehandi-Bolangir).

Deogam, Shri Kanphu Ram (Chajbassa—
Reserved—Sch. Tribes).

Desai, Shri Kanayala] Nanabhai (Surst).
Demi, Shri Khanduthai Kasanji Cl{l.llp
Deshmukh, Dr. Panjasbrao S. (Amravati
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Deshmukh, Shri Chintaman Dwerkenath

Kola' a).
Deshmukh, Shri K. G.(Amravati West).
Deshpande, Shri Govind Hari (Nasik Cenuras).

D:shpande, Shri Vishnu Ghanashyam
* (Guna).

Dholakjs, Shri Gulab Shankar Amritlal
(Kutch East). *

Dhulekar, Shri R, V., [Jhansi Distt.—{(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
(Central-East) cum Gorakhpur Distt,—
(West)—Reserved—Sch, Caste],

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt,—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
(Osmanabad).

Dube, Shri Mulchand [Farrukhabad Distt.
(North)].

Dube, Shri Udai Shankar [Basti
(North)). :

Dubey, Shri Rajaram Giridharlal (Bijapur
North).

Dutt, Shri Asim Krishna (Calcutta South-
West).

Durta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Diste.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A. (Vikarabad).

Elayaperumal, Shri L. (Cuddalore—Reserved
—Sch, Castes).

F
Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir),
L ] G
Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <Gowd, Shri (Kurnool).

Gami Mailudora, Shri (Visakhapatnam—
Reserved—Sch, Tribes).

Gandhi, Shri Feroze [Praiupgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal ‘Maganlal' (Panchi
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Devi, Shrimati (Lucknow Distt.
cum Bara, Banki Distt,—Reserved—Sch.
Castes).

Ganpati Ram, Shri |Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C. D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam).

Giridhari Bhoi, Shri (Kalahandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Ageas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
SCho C.Itel-}-

Gounder, Shri K. Perisswami (Erode).

Gounder, Shei K. [Sakthivadivel
{P:ri)f:.l:ulun).

Govind Das, Sett (Mandla-Jabalpur South)_

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri' Distt.—
Bast).

Gupta, Shri Sadhan Chandra (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).
H

Hansda, Shri Benjamin (Purneas cum Santa
Parganas—Reserved—Sch. Tribes).

Hari Mohan, Dr. (Manbhum North—
Rescrved—Sch. Castes).

Hasds, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazarika, Shri Jogendra Nath (Dibrugarh).
Heda, _Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hazaribagh—Reserved—Sch, Tribes).
Hem linj, Shri (Kangrs).

Hukam  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,—
North),
) |

Ibrahim, Shri A. (Ranchi North-East).

Igbal Singh, Sardar (Fazilka-Sirsa).

Islamuddin, Shri Muhammad (Purnea—
North-East).

Iyyunni, Shri C. R, (Trichur).

J

Jugiivan Ram, Shri (Shahabad South——Re-
served—Sch. Castes).

Jain, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North).

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch, Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh).
Jangde, Shri Resham Lal
Reserved—Sch. Castes),
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaij
Madhopur—Reserved—Sch, Castes).
Jayaraman, Shri A. (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jena, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes).

ethan, Shri Kherwar (Palamau cum Hazari-
bagh  cum Ranchi—Reserved-—Sch-
Tribes).

(Bilaspur—

(iv)

Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
Wﬂt)- : '

Joshi, Shri Anand Chandra (Shahdol-
Sidhj). .

Joshi, Shri Jethalal Harikrishna (Madhya
Sauraghtrs).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shejapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Nandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami
(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch.
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch, Castes).

Kandasamy, Shri S. K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D. P. (Dharwar North).

Karni Singhji, His Highness Maharaja Shrj
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
war).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch, Tribes).

Kiatju, Dr. Kailas Nath (Mandsaur),

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Fajzabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardeksr, Shri B. H. (Kolhapur cum
Satara).

Khare, Dr. N. B, (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldana.
Akola).

Khongmen, Shrimati B, (Autonomous Distrs,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

_ bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankura),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnes).

Krishna, Shri M, R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T, T. (Madras).

Krishnappa, Shri M. V. (Kolar). #

Krishnaswami, Dr. A. (Kancheepurem).

Kureel, Shri Bajj Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch. Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatehpur Distt.—Reserved—Sch, Cyastes).

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sagdar (Ferozepur-Ludhians).

Lallanji, Shri (Faizabad Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distt,—North—
Reserved—Sch, Castes).

M

Mgdiah Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseawved—Sch, Tribes).

Mahata, Shri Bhajaharf (Manbhum South
cum Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).
Maitra, Shri Mohit Kumar(Culcutta—North
West). .

Majhi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Regerved—Sch, Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Taran).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinjvasa (South Kanara—
North),

Malvia, Shri Bhagu-Nandu  (Shsjapur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).
Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Reserved—Sch. Castes).
Mandal, Dr, Pashupati (Bankura—Reserved—

Sch. Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriya Din, Shri (Allahabad Distt.—
East cum Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).

Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mehta, Shri Asoka (Bhandara).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mechta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Dusg-Rajpur
—Reserved—Sch, Castes). _

Mishra, Pandit Suresh Chandrs (Monghyr

North-East).

Mighra, Shri Bibhuti (Saran cum Cham,
paran).

Mishrs, Shri Lalit Narayan (Darbhangs
cwn Bhagalpur).
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Mishra, Shri Lokerath (Puri).

Mishra, Shri Mathura Prased (Monghyr—
North-West).

Mishra, .Shri Shyam Nandan (Darbhanga—
North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
.Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).

Mohd. Akbar, Sofi (Jammu and Kashmir).

Mohiuddin, Shri Ahmed (Hyderabad City).

Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shantarsm (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako_
nam),

Mihammed Shafee, Chaudhurl (Jammu
and Kashmir).

Mukerjee, Shri Hirendra Nath (Calcutta—
NDnh-Ellt).

Mukne, Shri Y. M, (Thana—Reserved—
Sch, Tribes).

Munjswamy, Shri N. R, (Wandiwash).
Muniswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Eluru),

Musafir, Giani Gurmukh Singh (Amritsar).

Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).

Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).
' N

Naidu, Shri Nalla Reddi

dry).
Nair,

(Rajashmum-

Shri C. Krishnan (Outer Delhi),

Nair, Shri. N. Sreckantan (Quilm cum
Mavelikkara),
Nambiar, Shri K. Ananda (Msayuram).

Nanadas, Shri Mangalagiri (Ongole—Re~
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasimham, Shri §. V. L. (Gunt).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes).
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch.  Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri1 Jawaharlal (Allahabad Distt.—
East cum )aunpur Distt.—West),
Néhru, Shrimati Shivrej Vati (Lucknow
Distt,—Central)
Nechru, Shrimati Uma (Sitapur Distt.
cum Kheri Distt.—West).
Nesamony, Shri A, (Nagereoil).
Neswi, Shri T. R, (Dharwar—South).
#Necvatla, Shri R. P. (Sahjahanpur Distt,
—North cum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt,—
North—REast).

Pande, Shr G. D. (Naini Tal Distt.  cum
Almora Distt.—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambaipur),

Pannalal, Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt,—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Patekh, Dr. Jayantilal Narbheram (Zals-
wad). ‘ _

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch, Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bghadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhai
(Kaira South).

Pateria, Shr1 Sushil  Kumar (Jabalpur
«North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Paul, Shri S. K. (Bombay City—South).

Patil, Shri Shankargguda Veeranagguda
(Belgaum South),

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao (South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T. (Allenney).
R

Rachiah, Shn N. (Mysore—Reserved—
Sch. Castey).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (Penukonda).

Raghavaiah, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahsi, Shri (Etah Distt.—North-
East cum Budeun Distt-——East),

Raghubjr Singh, Choudhary (Agra Distt.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabed
Distt,.—Central).

Raj Bahadur, Shri (Jaipur-Sawal Madho-
pus). h

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shgstri, Swami (Unnao Distt. cum
Rae Bareli Distt.—West cum Hardoi.
Distt.—South-East—Reserved—Sch. Castes)

Ramananda Tirtha, Swami (Gulberga).

Ramasami, Shri M. D. (Arruppukkottai),

Ramaseshaiah, Shri N. (Parvathipuram).

Ramaswamy, Shri P. (Mahbubnagar—
Reseryed—Sch.  Castes).

Ramagwamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch. Castes), .

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagn
West).

Ram Saran, Shri (Moradgbad Distt,.—
West).

Ram Shankar Lal, Shri (Basti Distt.—

Central-East cwm Gorakhpur Distt.—
West).

Ram Subhag Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Singh, Shri (Shahdol-Sidbi
—Reoemd—\ Tribes),

Rane, Shri Shivmm Rango (Bhusaval).

Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinada).

Rao, Shri B. Rajsgopals (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivads).

R S VY Y Cdmt

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Rao, Shri P. Subba (Nowrangpur).

Rao, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayssam Seshagiri (Nandyal),
Rao, Shri T. B. Vittal (Khammam).
Rluti' Shr!chholl (Sm';ln Champaran
Ray, Shri Birakisor (Cuttack).

Rezmi, Shri Said Ullah Khan (Sehore).
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Reddi, Shri B. Ramachandra (Nellore).
Reddi, Shri C. Madhao (Adilabad).
Reddi, Shri Y. Eswara (Cuddapah).
Reddy, Shri Baddam Yella (Karim-
nagar),
Reddy, Shri K. Janardhan (Mahbubnagar).
Reddy, Shri Ravi Narayan (Nalgonda),
Reddy, Shri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John Mominated—
Andaman and Nicobar Islands),

Rishang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath ([Deoria Distt.
—West).

Rup Narain, Shri (Mirzapur Distt. cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Central), P

Sahu, Shri Bhagabat (Balasore).

Sshu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal cknow Diste.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri T. (Rayagada-Phulbani—
Reserved—Sch, Tribes),

Sankarapandian, Shri M. (Sankaranayinar-
kovil).

Sarma, Shri Debendra Nath (Gsuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat).
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr. Virendra Kumar (Karnal
—Reserved—Sch, Castes).

Sen, Shri Phani Gopal (Purnea Central).
Sen, Shri Raj Chandra (Kotah-Bundi).
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. cum Bijnor Distt.—North.)

( viit )

Shah, Shri Chimanlal Chkubhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-
wara).

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South cwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (M.oerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt.
—West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morena-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).
Singh, Shri Digvijaya Narain (Muzaffarpur
—North-East),

Singh, Shri Dinesh Pratap
Distt,~East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West),

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). t

Singh, Shri Ram Nagina (Ghazipur Distt.
—East cum Ballia Distc.—South-West).
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Singh, Shri Tribhusn Narayan (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudhs (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East),

Sinhs, Shri Banarsi Prasad (Monghyr Sadr
cum Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central).

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East).

Sinha, Shri S. (Pataliputra),

Sinha, Shri Satya Narayan (Samastipur
East),

Sinha, Shri Satyendra Narayan (Gaya
West).

Sinha, Shrimati Tarkeshwari (Patna East)

Sinha, Thakur Jugal Kishore (Muzaffar-
pur—North-West).

Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch, Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagaur-Pali).
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri).
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North—
Reserved——Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad).

Suriya Prashad, Shri (Morena-Bhind—
Reserved-w-Sch. Castes).

(k)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).
Syed Mahmud, Dr. (Champaran . East).

T
Tandon, Shri Purushottamdas
bed Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rao (Nanded).
Tewari, Sardar Rsj Bhanu Singh (Rewa).

Thimmaiah, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).
Thomas, Shri A. V. (Srivaikuntam).
Tivary, Shri Venkatesh Narayan (Kanpur

Distt.—North cum Farrukhabad Distt.==
South).

Tiwari, Pandit B. L. (Nimar).

Tiwari, Shri Ram Sahai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang).

(Allaha-

(Chhatarpur-

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rae Bareli Distt.—West cum
Hardoi Distt.—South-East).

Trivedi, Shri Umashanker
(Chittor).

Mulji bha

Tulsidas Kilachand, Shri (Mehsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt.
cum Bijnor _Dim.—North-Welt cum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhyay, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatchpur Distt.).

Upadhysya, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantrao Ganeshrao
(Ambad).

Vaishya, Shri Muldss Bhuderdas (Ahme-
dabad—Reserved—Sch. Castes).

Vallatharss, Shri K. M. (Pudukkottai).
Varma, Shri B. B. (Champaran North).
Varma, Shri Manik Lal (Toak).
Veeraswamy, Shri V. (Mayuram—
Reserved—Sch. Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch., Castes).
Venkataraman, Shri R. (Tanjore).
Verma, Shri Bulagi Ram (Hardoi Distt.—
North-West awm Farrukhabad Distt.—

East cwn Shahjahanpur Distt.—South—
* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch, Castes).

Vyas, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras  Distt,.—West).

Wodeyar, Shri K. G, (Shimoga).
Z
Zaidi, Col. B. H. (Hardoi Distt.—North-

West cwm  Farrukhabad Distt,—East
apn  Shahjahanpur Distt,—~South).
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Wednesday, 25th Fuly, 1956.

The Lok Sabha met at Bleven of the
Clock.

[Mr, SPEARER in the Chair)
ORAL ANSWERS TO QUESTIONS
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Shri B, D. Pande: Icome from
the border area. I know that telephones
and telegraphs cannot work at that high
altitude, and they cannot be maintained
because of snow-storms and other accidents,
I have received a letter from Badrinath
that a ‘wireless sets may be maintained as

‘tielcphones are not audible even to Kot-

War.,
Mvr. Speaker : What is the question ?

Shri B. D. Pande : My sugges-
tion to the Government is that wireless
sets may be maintained there and they may
be open to the public also.

Shri Jagjivan Ram 1 Sir, I will give
an answer which will satisfy the hon. Mem-

ber.

That is exactly what we are doing, and
that is what we are examining. Obviously,
we mbe lhtnﬂte in t(l;osc ;;en. de lin:i s‘xvull
not be possible, and we have opened a
t aph office at Uttar Kashi. Perhaps
the hon. Member may be aware, if he knows
about Uttar Kashi, that we are working
that wireless on & scasonal basis. But the
hon. Member would also know that the
working and recurring cost of wirclss
operation is much more than in the land
line operation. And when we say that we
are examining, it means that we are examin-
i:ix the feasibility of wireless installations

s0.
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Coal Mines Provident Fund

*339. Shri T. B, Vittal Rao : Will
the Minister of Labour be pleased to refer
to the reply given to Starred Question No,
251 on the 27th February, 1956 and
state :

(8) whether any decision has since
been arrived at regarding the liberalisa-
tion of the provisions relating to forfei-
ture of employers’ contribution under the
Coal Mines Provident Fund Scheme;

(b) if so, the nature of decision taken;
and

(c) when the Scheme will be brought
into force?

The Deputy Minister of Labour
(Shri Abid All) : (a) Yes.

(b) A statement is laid on the Table of
the Lok Sabha. [Ses Appendix II, annex-
ure No. 27].

(cf The notification will be issued very
shortly.

Shri T. B, Vittal Rao : What are the
peculiar difficulties confronting the Gov-
ernment in bringing the Coal Mines Pro-
vident Fund Scheme on a g)sr with the Em-
ployees’ Provident Fund

Shri Abid Al : The Coal Mines
Provident Fund Scheme also has been subs-
tantially liberalised. I do not know
which particular part the hon. Member
has in view which, he thinks, will be more
beneficial for the workers.

Shri T. B. Vittal Rao : In the matter
of computing the total length of service,
in the Coal Mines Provident Fund Act
the service from the date of membership
is taken into consideration, whereas in the
Employecs’ Provident Fund Act it is com-
puted from the date of commencement of
service,

Shri Abid Al : In the other schemes
one year's employment is necessary before
the person can join the , whereas
in the Coal Mines Provident Fund he can

join after a quarter.

Shri T. B, Vittal Rao : May I know
when a decision will be reached with regard
to the increase in the rate of contribution
from 6/1/4 per cent to 8/1/3/ per cent?
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Shri Abid All : I do not know from
where the hon, Member has got the infor-
mation that it is being increased.

Shri T. B, Vittal Rao : Sir, I could
not follow the answer.

Mr. Speaker : There is no such pro-
posal—that is what he says.

Shri T. B, Vittal Rao : In the last
Session it was said that the Planning Com-
mission has recommended that this enhance-
ment of the rate should be studied further.

Shri Abid Al : Yes. So far as the
Planning Commission is concerned, as the
hon, Member will find, this matter has been
considered in their report. But we have
not fixed any date for that purpose.

Travancore-Cochin Transport Enquiry
Commission *

*230. Shri A. K. Gopalan : Will
the hfu:u ster of Transport be pleased
to state :

(a) whether the Travancore-Cochin
Transport Enquiry Commission appointed
by Government have submitted their re-
port;

. (b) if so, what are their recommenda-
tions;

_ (©) if not, when the report will be sub-
mitted ;

(d) the reasons for the delay; and

(¢) whether Government propose to
consult the representatives of the State
Transport .Empk:(yces Union before the
implementation of the recommendations
of the Enquiry Commission ?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) Yes, Sir.

(b) It is a lengthy report containing
over 300 recommendations.

(c) and (d). Do not arise.

(e) The State Government have already
consulted the representatives of the Union
in the matter,

Shri A. K, Gopalan : In the light of
the Transport Enquiry Commission’s re-
port, will the Government take steps to
nationalise the rest of the 1,800 miles of
roads in the Travancore-Cochin State
which are now in private hands?

Shri Shahnawaz Khan : The report
is still a confidential document, and it is
under the consideration of the State Go-
vernment,

Shri V. P, Nayar : Soon after the sub-
mission of the report and before its publica-
tion it is understood that the one-man
Commission who was asked to enquire
into the problems of the State Transport
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was himself _:llppoimed as Special Director
of the State Transport. May I know whe-
ther this was in accord with any of the

recommendations made by the Commission ?

Shri Shahnawax Khan : It is the
responsibility of the State Government,
uestions may better be addressed

to the State Government concerned.

Shri V. P. Nayar : I may point out
for the information of my hon. friend that
there is no State Government there now.
Iiwould like to have an answer to my ques-
tion,

The Minister of Railways and Trans-
?ﬂ (Shri Lal Bahadur Shastri) @

ill the hon. Member kindly repeat the
questionr?

Shri V. P. Nayar : Soon after the sub-
mission of this report and before its publica=
tion, the person who conducted the enquiry
and who functioned as the sole member of
the _E.miuiry Commission was himself
appointed as a Special Director of State

ransport in Travancore-Cochin. I want
to know whether this appointment was
made in conformity with any of the recom-
mendations made by the Commission,

Shri Lal Bahadur Shastrl : How
could that officer be appointed before he
actually conducted the enquiry and sub-

, mitted his report? He was appointed
perhaps when the representative T-C
Government was functioning now the
Adviser is there, He has submitted the
tr_::pc»rt, but it has not been published so

r.

Shri A, M. Thomas : Can I know the
recommendation of this particular Commit-
tee with regard to the question of nationali-
sation of the remaining routes and may I
also enquire about the attitude of the Central

# Government vis-g-vis the proposal contain-
. ed in the Commission’s report with r
to that, in view of the general suggestions
that have been made by the ﬁ::mmg
Commission with regard to nationalisation
of transport?

Mr. Speaker : The same question was
put, I think.

The Deputy Minister of Railwa
and Transport (Shri Alagesan) 1 We
are not able to say anything till the report
is published. The report is still a confi-
dential document,

Shri Damodara Menon : May I
know whether the Travancore-Cochin
Government have taken any decision on the
recommendation of this Commission ?

Shri Shahnawazr Khan : As I said
before, the matter is under consideration.
It has not yet been made public.

Shri V. P. Nayar : The hon. Minister
was repeatedly saying that it is a confiden-
tial document. May I know when this
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document was submitted to the Govern-
ment, and what are the important points
on which the Government consider that
this regorl is to be deemed as a confidential
report? In so far as we know, it related
to matters of day-to-day functioning of
the Transport Department.

Shri Shahnawaz Khan : The report
was submitted to the State Government
m February, 1956. And since this Com-
migsion was appomnted by the State
Government, it 18 up to the State
Government to make the report public.

Shri V. P. Nayar : Therefore, it is
confidential !

., Mr.S er : The State Government
is responsible to this House.

Shri V. P. Nayar : The Government
of India says it 18 a confidential docu-
ment.

Shri Lal Bahadur Shastri : The
State Government sug&eamd that till they
released the report to the public, the report
of the Commission may be kept confiden-
tial, (ShriV. P, Nayar : Maybe). Itis
their advice, and therefore we do not think
it proper to disclose the recommendations
of the Commission at this stage.

Rope-way Scheme in Assam

_*a3x. Shri Amjad Ali : Will the
Minister of Transport be pleased to
state :

_(a) whether international tenders are
being invited by the Government of India
for construction of a rope-way connectin
She}hbmr in Khasi and Jaintia Hills an
Amingaon in Assam;

(b) the amount of money for the Sche-
me that has been estimated and sanctioned
by the Government of India;

(c) the commodities that will chiefly
be tram.hip?l.-d by this rope-way from Khasi
and Jaintia Hills Districts of Assam; and

(d) whether the rope-way scheme was
drawn up with the co-operation of Czech
experts who surveyed the are recentiy ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawax Khan) : (a) It is
presumed that the Hon'ble ember is
referring to the rope-way scheme of the
Government of Assam. The State Go-
vernment propose to invite global tenders
for the construction of the rope-way.
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(b) Precise estimates of cost in respect
of the scheme have not yet been worked out
by the State Government,.

(c) Coal, cement, potatoes, oranges,
betelnuts, etc.

(d) Yes, Sir.

Shri Amjad Ali ¢+ What distance is
likely to be covered from Shellabazar to
Amingaon ?

Shrl Shahnawax Khan : The total
length of the rope way from Shellabazar
to Pandu is 78- 1 miles.
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Shri Amjad Ali: Can the hon. Minister
give us an idea of the freight rates ?

Shri Shahnawax Khan : It is yet too
early to say that,

Central Maternity Benefit Act

*232. Shri N. B. Chowdhury 1 Will
the Minister of Labour be pleased to refer
to the reply given to Starred Question No,
661 on the 1oth March, 1955 and state the
progress made with regard to proposed
introduction of uniform rules for Maternity
Benefit for all categories of women workers
in all the States of India?

The Deputy Minister of Labour
(Shri Abid All; 1 Model minimum stan-
dards for maternity benefit legislation have
been finalised and forwarded to the State
Governments for adoption. The matter
is recciving their attention.

Shri N. B. Chowdhury : May I know
whether in preparing this scheme the Go-
vernment have taken into consideration the
view expressed at the tripartite Labour
Conference at Mysore?

Shri Abid All : Yes. Sir.

Shri N. B. Chowdhury : May I
know how long it will take for the Govern-
ment to finalise the matter and bring about
uniformiry ?

Shrl Abld Al : It is left entirely to
the State Governments.
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Puri Rallway Station

*3233. Shri D. C. Sharma : Will ths
Minister of Rallways be pleased to
state !

(a) the efforts being made to reconstruct
the Puri Railway Station; and

(b) the details thereof?

The Parliamentary Secretary to
the Minister of Railways and Trans-
rt (Shri Shahnawax Khan): (a)
amages caused to the Puri Station have
been repaired and provision for a new station
building in replacement of the existing one
has been made in the Second Five Year

) The work will consist of replacement
of the existing station building with a new
one and remodelling of approaches in
front thereof.

Shrl D. C. Sharma : May I know
what was the total amount of loss incurrecd
and what is the estimate for the reconstruc-
tion of the new Puri Station building?

Shri Shahnawaz Khan : The re-
construction of the station building is going
to cost approximately Rs. 2 lakhs.

Shri D. C. Sharma : May I know
if the interests of the tourists, who visit
Puri and who belong to all categories of
the People of India, will be taken into
account when this new building is going
to be put up ?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri) :
Most certainly.

Disciplinary Action ageinst Officials

*234. Shri Gidwanl : Will the Minis-
ter of Food and Agriculture be pleas-
ed to state :

(a) whether it is a fact that a Deputy
Director, Administration and Store, Minis-
try of Food and Agriculture, a Superin-
tendent and an Assistant of the same
Ministry, condemned some serviceable
articles, and sold them among the Officers
and men at very low prices:

(b) what was the value of the articles
and for what amount they were sold;
and

(c) what was the punishment awar-
ded to them?

The Minister of Agriculture (Dr.
P. 8. Deshmukh) : (a) Yes.

(b) A statem=nt showing the available
information is placed on the Table of the
Lok Sabha. [See App:ndix II, annex-
ure No. 28]

(c) The gay of each of the first two offi-
cers, was reduced by two stages and in the
case of the third Officer, his annual incre-
ment was withheld for a period of two years
80 as to affect his future increments.
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Shree Veeraswamy : May I know
whether the fact of punishment being
given to such dishonest officials is being
published in the newspapers so that other
officials may learn a lesson ?

Dr, P. S. Deshmukh : We have not
so far taken any such step.
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ShriC. R. I 1 : May I know
whether any portion of the loss caused by
the sale of these articles has been recovered
from the officers concerned ?

_ Dr. P. S, Deshmukh : No Sir. Not
directly; but indirectly, Government would
be saving very much more than the loss
which we have incurred, by the reduction
in their salaries,

Sleeping Coaches

*235. Shri Dabhi : Will the Minis-
ter of Rallways be pleased to refer to the
reply given to Starred Question No.
1773 on the 27th April, 1956 and
state : ’

(a) when the three-tier berths in
Third Class sleeping coaches on the
Western Railway will be replaced by the

. two-tier berths; and

(b) the reason for the delay in effecting

this change ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan) 1 (a)
and (b). In continuation of the i-
ment with the three-tier sleeper
it has been decided to construct six B. é.
and six M. G. new, sleecper coaches
of two-tier design which are expected to
be ready carly in 1957.

Shri Dabhi 1 May I know in which
trains these will be attached?

Shri Alagesan 1 A decision will be
taken later on this question.

Pandit D. N. Tiwary : May I know
whether this i vement will be confined
to the Western Railway or will be extended
to all Railways?

Shri Alagesan : Even now, this ex-

%rimem has been there in all Railwa
¢ are running sleeper coaches in all Rl{;—
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ways. It will not be confined to one Rail-
way ?
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Forest Research Institute, Dehra
Dun

*237. Shrl Madiah Gowda : Will
the Minister of Food and Agriculture be
pleased to state

(a) how far the researches conducted
in the Forest Rescarch Institute, Dehra
Dun have helped the rural and industrial
economy of India ; and

(b) whether any, and if so, what attempts
are made to popularise such useful researches?

The Minister of Agriculture 3
P. S. Deshmukh) : (a) A smtmnm(Pli.s
laid on the Table of the Lok Sabha [See
Appendix II, annexure No. 29] .

(b) Yes. The results of all useful
researches are published and where pos-
sible, demonstrated through models and
posters,  Enquiries for technical infor-
mation are answered and facilities provided
for training persons deputed by industries
and Government Departments. The
Extension programme in the Second Five
Year Plan provides for setting up pilot
demonstration projects of interest to %ottage
and Rural Industries.

Shri Madiah Gowda : I find in
the list furnished that there are 42 items
in which investigations have been carried
out in this Research Institute, May I
know which of the investigations have yierded
useful results and have been adopted
by the rural folk to improve their economic
conditions ?

Dr. P. S. Deshmukh : It would be
a long relply. I have got a fairly complete
note, can pass on the information to
the hon. Member.

Shri Madiah Gowda : May I know
whether there is any consolidated report
of the achievements of the various insti-
tutes and if not, whether one such will be
published carly ?
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Dr. P. S. Deshmukh : I do not know
if what we have got will satisfy the hon.
Member. But, we have a fair assessment
of the work done. I would look into the
matter and if there is any need for a con-
s:»iidated report further, it will be under-
taken.

Shri Bhagwat Jha Azad : By means
of publication through model demons-
tration, what percentage of the publi-
cation of the research has been carried out
uptill now?

Dr. P. 8. Deshmukh : We have not

t any organisation so far as the various

esearch Institutes are concerned except

the department of forestry and other de-
partments in the States.

Shri Raghavachari: We have got item
40 in the statement. May I know whether
any particular steps are taken to popularise
them in the village industries scheme?

Dr. P. 8. Deshmukh : I heard on the
radio last night that the Khadi and Village
Industries Board is going to take up manu-
facture of matches on a large scale where
bamboo and other materials are intended
to be used.

The Minister of Food and Agricul-
ture (Shri A, P. Jain) : With your per-
mission, I may add that the Forest Research
Institute is essentially a research insti-
tution, It does not take up extension work-
by itself, The extension work is done
by other agencies of the Government.

sft wo w0 fyRdy : w1 T WY
w1 & fF o arer dwae weee o
TEEgE, [WAEA A T AT W w
AT 97 i aEd &Y s ¥ WY
FIAAT 74T ¢, SHY AW W HFAR
wify vt 2 ey & 7 dgra
# W Wl ¥ wwar A orar §
IEA T Y ARG AT E | A7
o wrger § 5 owar awwre W
T T W N9 ST G & e g
# WY TFE FT FITAT IAET AF TEH
g ¥ foad g w oW
FTAET ISAT IR |
Congt:'[ Sl::;tce; tth&iclﬁ:mm must

Dr. P. 8. Deshmukh : No such step
has been taken.
Shi M. L. Dwivedi : This is important.

Mr. Speaker : I agree. If any hon.
Member wants a particular information
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about a particular jtem, he may send a
note to him.

. Shri M. L. Dwivedi : If the hon.
Minister has got any information in this
conrection, he may give it to the House.

Mr, Speaker 1 Allthe 42 ? Whoever
is interested will take it.

Shri V. P. Nayar : From the several
research papers published by the Insti-
tute it is seen that the Institute has estab-
lished that many species of lesser known
timbers can be used for constructional
purposes in place of teak and sal. I
want to know whether the Government
of India or the State Governments have
taken advantage of this, and if so, what
is the percentage by which the commer-
cial use of teak and sal have been reduced
by Government on account of the research
by the Forest Research Institute?

. Dr. P. S. Deshmukh : I could not
give the percentage, but it is a fact that
very large and incressing use of minor
:;mll;gs is being made in place of better

mber.

Rallway Wagons
*238, Shri H. N. Mukerjee : Will
the Minister of Railways be pleased to
refer to the reply given to Unstarred Ques-
u;? No. 919 on the r1th April, 1956 and
state:

(8) whether it is a fact that as man
a8 1360 wagons approximately are st
being utilised as dwelling quarters for
Railway employces ; and

.. (b) how these 1360 wagons arc dis-
tributed in different railway systems ?

:The Parliamentary Secreta to
the Minister of Railways and 'Prmn
port (Shri Shahnawax Khan) :
(a) Yes Sir, 1353 wagons are  atill
being utilised for the purpose out of which
684 are condemned unserviceable wagons.

(b) A statement is laid on the Table
of the House. [See Appendix II, annexure
No. 30].

Shri H. N. Mukerjee : I find from the
statement that & little over 50 per cent of
the wagons utilised are described as con-
demned unserviceable wagons. I take it
the others ate not condemned and unser-
viceable. May I know if Government can
find no better use for condemned as well
as uncondemned wagons and prefer that
railwaymen should live in such shocking
tenements ?

Shri Shahnawaz Khan : Early in
1955 the Railway Ministry had issued orders
that no more condemned or unserviceable

ns were to bé utiliscd for accommo-
dating railwaymen. We are trying to eli-
minate this as soon as we can. During
the next five years about 50,000 quarter
4are to be constructed and we hope during
that time all this will be eliminated.
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Shri H. N, Mukerjee : I find from the
statement again that more than 80 per
cent of the total number of such wagons
are in the Bastern Railway and the North-
Eastern Railway. Do I' take it that this
is because provition of residential accom-
modation is particularly unsatisfactory
in these two systems?

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shastri) : The
position on the North-Eastern Railway in
regard to quarters is certainly unsatisfactory,
and there are not enough quarters, but we
have provided more funds for building
Lumm on the North-Eastern Railway.

regards the Eastern Railway, I find
that out of about 214 wagons which are
being used for living purposes, 142 quarters
are going to be built and they will be comp-
leted very soon.  So, & very small number
will be left over who will have to live in
wagons for some time more.

Shrimati Renu Chakravartty i
Since the number on the Norh-Eastern
Railway is very high, at 9{.9‘;umy I know
whether out of the 50,000 ses that are

oing to be built under the Second Five

ear Plan, these persons will have the
first priority, and if so when will be the
first lot ready for the use of these people ?

Shri Lal Bahadur Shastri : If there
is something more thanfirst prionz they
would get it, exoec?t of course at the Ghats,
e.g., ihari Ghat, Sekrigali Ghat or
hﬁ:hmch Ghat, where the ghat is shifting
from one place to another. There are
about 200 wagons there.  They might

+have to be retained for some time, because

those wagons are on wheels and they
are moved from one place to another,
But at other places these wagons will cer-
tainly be replaced by pucca quarters.

Shri T. B. Vittal Rao : May I know
if Government are awarc of the fact that
those people who are Iivinf‘in these on-
demned wagons have to live under te
wagons during the rainy scason because
rain water seceps in?

Shri Lal Bahadur Shastri : That is
not quite correct. They are condemned
only for movement on the track, the
fact of the matter is that we have removed
people from the condemned wagons and
still they want to come and live there in

the same wagons.

oft fgfer faw @ w7 a7 T A
2 fr qafer =@ & woft Yo wimre
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%o Sfma & fod wrdc aff 1 3wy
TR R TF JT w0 ?
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Motor Vehicle Taxation

*239. Shri Matthen : Will the Mi-
nister of Transport be pleased to state
whether in view of the admitted inadequacy
of Transport in the movement of goods
during the Second Plan Period, Govern-
ment propose to take steps to implement
the recommendations of the Motor Vehicle
Taxation Enquiry  Committec regard-
ing the reduction of the Motor Vehicle
Taxation, both direct and indirect, in the
States as well as in the Centre?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawazx Khan) : A
statement indicating the action or

osed to be taken on the recommen-
dations of the Motor Vehicle Taxation
Enquiry Committee relating to reduction
in motor vehicle taxation is laid on the
Table of the House [Ses Appendix II,
annexure No. 31].

Shri Matthen 1 Does the Minister
agree with the view of the Committee that
the motor user in India is haps the
highest taxed in the world f he
agrees, what has he done or what does
he propose to do to reduce the taxation
in view of the great inad of trans-
port during the Second e?'hn;

The Deputy Minister of Railwa
and Transport (Shri Alagesan) :
the first instance, it is not quite correct
to say that motor vehicle taxation is the
highest in the country taken as a whole.
It is true that in Madras the taxation is
the highest in this regard at least as far
as this country goes. This question of
putting a ceiling on the motor vehicle
taxation and not allowing it to go beyond
three-fourths of the taxation level in
Madras was considered several times by
the Transport Advisory Council. At
the last meeting also, which was held in
February, 1956, this question came up for
consideration, but the States wanted time
to think over it and come to a conclusion.
80, there the matter stands.

Shri Matthen : This report was sub-
mitted in 1950 if I remember aright.
Why have they not come to a decision
even after six years? They have had
sufficient time.

Shri Alagesan : We had an idea of
bringing in legislation regarding the fixa-
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tion of the principles of motor vehicle
taxation, Then we were advised by the
Legal Department that a legislation which
has to deal with the principles of taxation
cannot impose ceilings, and it was sug-
gested it should be done by mutual dis-
cussions etc. And so, the machinery
of the Transport Advisory Council was
used so that the States by themselves can
come to this conclusion. So, discus-
sions have been going on not at one meet-
ing, but at several meetings of the Trans-
port Advisory Council.

Shri C. D, Pande : May I know if
Government are aware of the fact that apart
from reduction in the taxation, the one
thing that can improve the situation in trans-
port is the doing away with the regional
restrictions, for example, that a vehicle
in U, P. is allowed only 75 miles or so.
If it is made for a lo area, then the
transport situation will improve. Will
Government give any thought to this sug-
gestion ?

Shri Alagesan : The point just now
mentioned by the hon. Member is a very
important one, and it has been engaging
our attention, We have advised the va-
rious State Governments that there should
be absolutely no inter-regional restrictions,
nor even inter-State restrictions. The
State Governments have undertaken to
held talks between themselves, so that
they could allow a vehicle belonging to
one State to move to another and vice
versa. Some States have come to an
agreement in this matter, and some States
are still negotiating on this point. We
are vu;y much aware of how far the move-
ment of road transport will be improved,
if this condition is fulfilled.

Shri V. P. Nayar : In view of the fact
that our road transgfrt system has to be
expanded considerably in the shortest
time, may I know when Government pro-
pose to finalise their conclusions on all
the recommendations of the Taxation
Enquiry Commission ?

Shri Alagesan : One of the recom-
mendations of the Taxation Enquiry
Commission relates to the fixing of ceilings,

have also advised a ceiling lower than
th%ldns rates. As regards what steps

we have taken in that regard, I have al-
ready explained the position.

ot 7o ®ro fy&dY : & 7@ ITAAT
g § i we sgfee wHewe faer
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t That Bill has already

Shri Alagesan
been introduced in this House, and we
are waiting and waiting for its passage.
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After Care and Rehabilitation
Centres

*240. Dr. Satyawadl 1 Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Question
No. 1544 on 27th April, 1956 and state
whether any deci has been taken

the places for the after-care
ard Rehabilitation Centres for T. B. Patients
which are to be started during the current
financial year?

The Minister of Health
(Shrimati drasekhar) : No final
decision has yet been taken. Financial
concurrence to the pattern of assistance
has, however, been received and details
are being worked out.

o weuaTdt : W WHR F fram
o g ® ¢ W) 99 | feem @
ol & ot g o T @ 7

is Shm have eigh tres duri
a to have eight centres

the Second Five Year 'hnn period,m:ﬂ
at each centre, there is a proposal to train
about one hundred patients.

Barrackpur Head Post Office

. *241. Shri S. C, Samanta : Will the
Minister of Communications be pleased
to refer to the reply given to Unstarred
Question No. 2533 on the 28th May, 1956
and state:

_ (a) whether trators of frauds
in the Savm‘fs Branch in the Bar-
rackpur Head Post Office in West Bengal
Circle have been detected and punished ;

(b) if so, their number and the kind
of punishment inflicted on them; and

(c) whether such fraud cases have
been reported in any other Post Offices
in the Circle?

The Minister of Communications
(Shri Jagjivan Ram) : (a) Yes, except in
one case which is under enquiry.

(b) Out of 10 officials involved, 2
officials were removed from service, reco-
veries made from § officials, one was ac-
quitted, one died and suirable action is
being taken against the remaining one.

(6c) Yes, 18 in 1954-55 and 12 in 1955~
1956.

8hri 8. C. Samanta : In reply to part
(c) of the question, the Minister stated,
yes. Mayql know whether these cases
are greater in number in the departmental
post offices or in the extra-departmental
post offices ?

Shri Jagjivan Ram : I have not got
that information.  But it may be in both.

Shri 8. C. Samants 1 May I know
whether more than one case was instituted
against one person?
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Shri Jagjivan Ram 1 I cannot sa
but obviously not, ¥

Drinking Water] Agartala

_*242, Shri Biren Dutt : Will the
Minister of Health be pleased to state :

(a) whether the recent flood in Agatrale
Town has spoiled the drinking water sys-
tem of Agartala;

éb) whether any epidemic broke out
during the 6th June, 1956 to 17th June,
1956; and

(c) the precautionary measures adopted
to check the spread of epidemic?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) The
drinking water supply of Agartala town was
partly polluted by the recent floods since
many of the tanks and tube-wells
were Submerged. Measures were, however,
taken immediately to disinfect the pollu-
ted water sources with bleaching powder
after the flood water had subsided.

(b) No,

(c) In order to prevent the outbreak
of epidemics, 6 mobile medical units with
doctors, staff and necessary medicines
were constantly on duty in the six Zones
in Agarmla Municipality and suburhs,
moving from door to door in order to take
both curative and preventive measures.
Mass cholera inoculation was carried out
and the public were cautioned against
taking unbotled water from sources other
than tubewells,

Shri Biren Dutt 1+ May I know how
many patients suffering from cholera and
typhoid were admitted in the hospitals
at Agartala, during the period mentioned
in part (b) of the question ?

Shrimati Chandrasckhar : There
were no deaths during the period referred
to in part (b) of the question.

Mr. Speaker : Therc were no deaths
and no entry into the hospitals.

Shrimati Chandrasekhar ¢ But I
can add that there were threc cases
of deaths from cholera in places about
two miles away from Agartala town, be-
tween 21st and zﬁrd Jurc 1956. These
do not fall within_the period mentioned in
the question.  Besides, these places were
pot in any way affected by floods.

Shri N. B, Chowdhury : May I know
at what stage the Agartala water supply
scheme stands?

Shrimati Chandrasekhar 1 I require
notice.

Shri Matthen : May 1 know whether
the drinking-water that we are Betling in
Parliament, whether from the restauzant
or from the Secretariat, is really well-boiled
water or not?
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Mr. Speaker 1 This question relates
to7lAgartala, Is the non. Member asking
anything about Agartala?

. Shri Matthen : We are more concerned
with the drinking water here.
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Shri Feroze Gandhi : Is it not a fact
that the sales-tax on foodgrains, which is
a multiple-point tax, was imposed some
time in April? What was the price of
wheat and arta before the imposition
-and immediately after the imposition of
this multiple-point tax?

The Minister of Food and Agri-
<ulture (Shri A. P. Jain) : We do not
maintain any record of the retaied prices.

Shri Feroxe Gandhi : The Minister
may give the wholesale prices.

Shri A. P, Jain : I have with me the
wholesale prices. At Hapur, at the end
of March, it was Rs, 14, and in the middle
of July it was Rs. 14-12-0, In Chandosi, it
was Rs, 14-8-0 at the end !of March....

Shri Feroxe Gandhi: Is this for
wheat ?

Shri A. P, Jain : Yes. In the middle
of July, it was Rs. 14-12-0. At Kanpur,
it was Rs. 13-4-0 at the end of March.

Shri C. D. Pande : But these prices
are not correct,

Shri Feroze Gandhi: The Minister
has given only the wholesale prices. 1
would like to know the price after the im-
positior of the sales-tax. The whole-
sale price does not include the sales-tax.

Shri C. D, Pande : It becomes Rs, 18
per maund.

Shri A. P. Jaln : The hon. Member
has only to do a little mathematical exer-
cise, that is, add two pice for each rupee,
and that will give him the wholesale price
plus the sales-tax. When I say Rs. 14,
it will be Rs. 14-7-0 including sales-tax.
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Shri Feroze Gandhi : May I know
whethe r in the case of flour, when it pas-
ses from the wholesale dealer to the re-
tailer, there are five stages in between?

Shri A, P, Jain : I gave the price of
wheat.  Since the sales-tax is a multiple-
point tax, the retail price of the wheat arta
will be much more. It may be even as
much as Rs. 2 more on account of the sales-
tax.

Shri Feroze Gandhi : That is what
we want to know.

Shri Gadgil 1+ What is the exact in-
crease in terms of percentage?

Shri C, D. Pande 1 Formerly, when-
ever there was a rise in the food prices,
the Government of India used to subsidise
to that extent. In view of the fact that
the Eices have now gone up to as much
as . 18 per maund in U.P. what is
Government’s move to ease down the
prices and to reconcile the imposition of
the sales-tax by the payment of subsidies?

Shri A. P. Jain : In the first place,
I do not quite accept the statement of the
hon. Minister.

An Hon. Member : The statement
of the hon. Member.

Shri A. P, Jain : Good prospects.

Dr. Lanka Sundaram : Coming
events.

Shri A, P. Jain : Coming events cast
their shadows.

Shri Gadgil ¢ Shadows of the coming
events,

Shri A. P. Jain : Government always
used to subsidise, when the prices went up.
No doubt, the prices have now gone up.
The view of the Government of India is
that the multiple-point sales-tax is not
justified, and we have suggested to the State
Government to reduce it to a single-point
tax.

Shri C. D, Pande : Then, you will
subsidise ?

Shri A, P, Jain ¢ In order to bring
down the prices, the Government of
India are building stocks in the five KABAL
towns of U.P. We will be issuing wheat
at Rs. 14 from these stores free of sales
tax. I have made enquiries from the
Finance Minister of U. P., and he says that
our sales at our stores will not be liable to
sales tax.
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Shrimati Renu Chakravartty:
We cannot follow.

_Mr. Speaker : The hon. Minister
will kindly reply in English,

Shri A. P. Jain : The question is
put in Hindi. You will pull me up for
answering a question put in Hindi in
English,

Anyway, I will first answer in Hindi
and then repeat it in English.

7g faer 9O R ¥ g T
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The draft  Bill had come to the Cen-
tral Government for approval, Later on
also when ittook the form of an enact-

ment, it came to the Central Govern-
ment.
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Shri M. L. Dwivedi : May I know
whether it is a fact that the Speaker of
the Lok Sabha said so?

Shri A. P. Jain : The Minister is not
able to answer that,

Shri Kamath 1 He may answer it
outside,

Mr. Speaker : I might clear a mis-
understanding immediately. One hon.
Member of this House asked me to open
the annual conference of some grain mer-
chants. I thought in the usual course,
because questions were put here regard-
ing hoarding and they being indifferent
to releasing them for consumption, that
I might prevail upon them and give them
advice. But after going there, I found
that it was a protest meeting against sales
tax. Itis up to any hon. Member to con-
sider whether all those circumstances should
not have been placed before me. I was
really sorry, after going there, to find out
what the nature of that meeting was.  All
the same, Iadvised them that they ought
not to engage themselves in hartal. I
told them that itwas 8 wrong method,
and that proper constitutional methods
must be adopted.  Multiple-point tax
might be rather onerous on foodgrains

articularly, and single-point tex might
Ec adopted. Anyhow, that is & matter
for representation both to the Central and
State Governments.

I shall try to avoid getting into compli-
cations like this in future.

Shri Kamath : On a point of order.
You were pleased to refer to hartal as not
a constitutional remedy. Is hartal not
a constitutional remedy

Mr, Speaker : On foodgrains for
seven days. If some other persons start
a hartal here, I do not know what the hon.
Member will say at the end of seven days,
In a village or town, all shops were closed.
No food was available. Rich men may
have stocks in their own houses, but r

ple, who earn everyday and se
in the market, had to bear it for seven
days together in order to kccﬂnthcir_ body
and soul together. When a hartal is un-
dertaken by richer men, that is a marter
for the hon. Member to reconsider.

Food-grain Godowns
*345. Sardar Akarpuri: Will the
Minister of Food an Agriculture
be pleased to swmte:
(a) whether it is a fact that Central

Government food owns in Punjab
and PEPSU States have been closed down

recently;
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(b) if so, the number of such godowns
that have been closed down and their
places;and

(c) the number of people rendered
unemployed as a result thereof ?

The Minister of Agriculture (Dr.
P, S. Deshmukh): (a) and (b). Yes,
one at Kasu Begu,

(c) Fifty nine, out of which five have
been given alternative Employment.

Coastal Freight Rates

*246. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased
to state:

(a) how many times the coastal freight
rate on general Cargo has so far been in-
creased since January, 1955:

. (b) by what percentage has it been
increased ecach time; and

(c) on what grounds?

The Deputy Minister of Rallways
nd Transport (Shri Alagesan): (2)
ice.

(b) By five per cent each time.

(¢) Due to increase in operational costs,
wages of floating staff, port dues, cost of
stevedore labour, repairs and maintenance,
etc,

Dr. Rem Subhag Singh: May I know
whether there is any foreign shipping com-
pany operating in our coastal e?

Shri Alagesan: No, Sir,

Shri V. P, Nayar: I understand that
even before the freights were increased,
coal, for example, which was transported
by coastal vessels ta Cochin was costing
35 10 40 cent more than coal from the
same collieries  transported by rail
Could I know how, water transport being
cheaper in all other countries, in India
alonc it would be very much more costly
than transport by rail? Could I also
know how this increase has affected the
freight cherges on cozl and price of coal ?

Shri Alagesan: It is true that water
transport of coal, that is by sea is costlier.
But that is because we have to see,
that the coastal shipping also is
a paying proposition. But most of this
coal that is carried by water is taken by the
railways, The railways take their coal
by sea instead of by rail . Coal to industrial
concerns, which arc mostly in the private
sector, is being carried at a much cheaper
rate by the railways. The hon., Member
may know that the whole question is bcinla

e into by a Committee called the Rail-

ea Co-ordination Committee, and we are
expecting their report in a short time,

Raxaul

*247. Shri Bibhuti Mishra: Wil the
Minister of Railways be pleased to state:
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%la) the number of foreign tourists
alighting and entraining st Raxaul for
Nepal;

(b) whether adequate arrangcments
have been made for their accommodation
at thestation;

(c) if not, whether Government con-
template to construct a first class retiring
room or hotel at Raxaul Station; and

(d) ifso, when?

The Parllamentary Secretary to
the Minister of Railways and Tﬂnlﬁ:t
(Shri Shahnawaz Khan): (a) 8
information is not available, as separate
statistics are not maintained to show the
number of foreign tourists for Nepal among

the passengers entraining or detraining at
this station.

(b) Adequate waiting accommodation
for all classes of %asscngers, including foreign
tourists, is available,

(c) No.
(d) Doesnotarise.
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The Deputy Minister of Rail
and Transport (Shri Alagesan): We
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will look into this matter. If traffic justi-
fies, we will take up the question of cons-
tructing someretiring rooms in the railway
station.

™ § d e W s
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Shri Matthen: May I have the answer
inEnglishalso ?

Dr. P, 8. Deshmukh: (a) The Minis-
try of Food and Agriculture imported from
USSR in 1954, four tractors for trial at
a cost of Rs. 4,385 each. The USSR
Government made a gift of one tractor to
the Government of India in 1955 and 66
tractors in 1956 besides a considerable
quantity of allied equipment.

(b) Licences to certain private importers
for impnning Russian tractors have been
issued and if they utilize the licences,
these tractors will be available for sale in th
market. -

wfto To Ao feig : FT HFHIT W
arw & wr g R o e dwd
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Shri Kamath: Have the Russian
tractors gone into action in any part of the
country either for the eradication of kans
or the reclamation of other waste land and,
if so, how does their performance compare
véit% El;a; of other tractors used by the

The Minister of Food and Agricul-
ture (Shri A, P. Jain) : They were not
used for tractorization but they were used
for ploughing in the Bhopal farm,

qs Mhex o : & FAaT =TT
g ff oY v ¥ ST urd & § " iy
WwEm A ur @ § a1 § fredw W@
¢ o & arq @rq & ag ot o
wrgar g fF ot dgex g & arw ¢,
A A ¥ gF auy feay wd o @
g feat e @ ga &7 -

sfiqogow : ®W ¥ AN ey
ord § & qu @ & o A dwre A
qEr g & 1

Shri Sinhasan Singh: May I know
what was the cost of the tractors that the
Russian Government had presented to the
Government of India and have all of them
arrived? Secondly,........:...

Mr. s?nher : How can he put two
questions

Shri Sinhasan Singh : Sccondly, does
the price include the price of equipment
slong with the tractors?

Shri A. P. Jain We have no means of
assessing the price of those tractors,

Paddy Crops in Maaipur

*249. ShriRishang Keishing: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to Une
starred Question No, 391 on the 8th Decem-
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ber, 1955 and state the measures that the
Government of Manipur have undertaken
to exterminate rats to save paddy crops?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : The Government of
Manipur supplied various kinds of rodenti-
cides to the cultivators free of cost and re-
wards were also paid for the destruction of
rats, Demonstrations and talks by touring
officials were also arranged for imparting
the necessary instruction to the cultivators
in the affected villages.

Shri Rishang Keishing: In view of the
fact that the paddy crops have been success-
fully destroyed by the rats during the past
four years, how manytimes have the officials
of the Agricultural Department of the Mani-
pur Government visited the affected areas
and what was their report?

Dr. P. S. Deshmukh: Ever since
1955 there was only some damage. After
that no report has been received. Before
that, we received a report in December
1953 that about 28 villages were affected

some compensation at the rate of Rs.
5 per family, the total amounting to Rs,
4,970(- Was paid.

Shri Rishang Keishing :What amount
has Government spent on the extermina-
tion of the danger of rats and with what
success has the money been spent?

Dr. P. S. Deshmukh: We want to do
our best. But, it should also be noted that
people inthis Manipur district are very wise;
and they eat rats,  So, in spite of that we
are carrying on the campaign and we have
been fairly successful. I have not got the
details as to what expenditure has been
incurred.

Shri Nambiar: May I know what
steps have Government taken to destroy
the rats in Government godowns?

Dr. P. S. Deshmukh: That is a separate
question.

Mr. Speaker: It does not arise.

Shri K. K. Basu : Is there any special
Directorate under the Ministry to tackle
this rat problem ?

Dr. P. S. Deshmukh : We have got
the Plant Protection Directorate which
deals with this matter. It supplies the
insecticides and the rodenticide and also
directs action in other cases but, the
operation is mainly to be conducted by the
State Governments.

Floods in West Bengal
*350. Shrimati Renu Chakra :
Will the Minister of Food and -
ture by pleased to state :

(a) the total loss due to widespread
devastation to standing crop resulting
from flood and heavy rainfall in 24 Par-
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8 and Midnapur Districts of West
Bengal ‘during this year;

(b) whether Government has any
scheme to drain out waterlogged areas
which are preventing cultivation; and

(c) whether there is any estimate of
reduction in this year's total production
from these areas ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): () 1,13,960 acres of
standing crops have been affected in Mi
pur district involving a loss of about Rs.
68 lakhs and in 24 P:rﬂgn.nas crops on 87,000
acres have been ected. Approximate
value has not yet been assessed.

(b) and (c). Information is not available,

Shrimati Renu Chakravartty: May
I know whether Government is aware that
there is a total loss of the jute crop in the
24 Parganas and, if so, does the Government
contemplate enhancing the agricultural
loans and if there has been any estimate as
to the amount required?

Dr. P. S. Deshmukh: So far as I am
aware, no such proposal has yet been receiv-
ed by Government. If there is any need
and ifitfalls within the four corners of our

y certainly it will be given.

Shrimati Renu Chakravartty: Can
the Central Government make available to
the State Government either in the form
of loan orin any other form pumping sets in
order to pump out water from the huge
areas of water-logged land ?

Dr. P. 8. Deshmukhs If it is likely
to be of some use, we will certainly examine

the question sympathetically and see what
wecan do.

Flight Checking of Pllots

*251. ShriKrishnacharyaJoshi: Will
the Minister of Communications be
pleased to state the number of . Pilots de-
cl;:;ed unfit in flight checking during 1955«
5

The Minister of Communications
(Shri Jagjivan Ram): None Pilots found
deficient in any aspect of flying technique
are required to receive refresher training
and their licences are renewed only after
they make good the deficiency.

Shri Krishnacharya Joshi: May I
know what is the agency for checking this
deficiency ?

Shri Jagjivan Ram: We have got a
number of check pilots who do the checking
either on ground or in flying.

Conference of State Agriculture
Ministers

*243. Shri Shree Narayan Das:
Will the Minister of Food and Agri.
culture be pleased to state:

(a) the important subjects considered
at the Conference of State Agriculture
Ministers which met recently;
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(b) the nature of resolutions passed,
recommendations made or decisions taken;

(c) whether these have been considered
by the Central Government; and

(d) if so, with what result?

The Minister of ture (Dr.
P. 8. Deshmukh): (a) subjects dis-
cussed at the Conference of State Ministers
of Agriculture held at Mussoorie recently
were \—

(i) Scope for raising the targets of
agricultural production, .
foodgrains, cotton, jute, oils
sugarcane and other crops fcr
which specific targets have been
fixed under the Second Five
Year Plan,

(ii) Developmental measures needed
for achievement of higher u:?ets
% financial outlays involv

(iii) Price policy for agricultural
commodities in the context of
the programme of higher agricul-
tural targets.

(vi) Integration of activities concerning
agricultural production underta=
ken under C.P and 'NES prog-
ramme and by the State Depart-
ments of Agriculture,

l.éb) A copy each of the Summary Re-
cord and Recommendations of the Con-
ference has already been placed in the Libra-
ry of the Sabha. These recommendations
are still under consideration of the Govern-
ment and the Planning Commission.

(¢) and (d). The recommendations
of the Conference are still under considera=
tion of the Government and the Planning
Commission.

Shri Shree Narayan Das: May I
kncw whether it is a fnct that most of the
State Agriculturc Ministers have differed
from the decision takenby the Planning
Commission that they will be able to in-
crease the target of agricultural production
by 40 per cent from 18 per cent?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): There was no de-
cision of the Planning sion. It
was a suggestion and the State Ministers
examined that very carefully.

Shri Shree Nara Das : May I
know whether any decision was n
with respect to more provision being made
if Government desires the required increase
in production ?

ShriA.P. Jain : Thatwas the recom
mendation.
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Manufacture of Gliders

*354. Shri M. 3. Guruplduﬂm
Will the Minister of Gnmmnnlutlm
be pleased to state:

(a) whether there has been any pro-
posal from Emvate firms to establish an

the manufacture of gliders:

(b) if so, how the matter stands; and

(c) what will be the production capacity
of this firm ? P

inister of Communications
(Slu'i ]agivm Ram): (8) to (c). I
place on the Table of the Lok Sabha &
statement gwm? the requisite information
[See Appendix II, annexure No. 32].

Shri M. S. Gurupadaswamy: May
I know the total capacity in respect of the
manufacture of these gliders?

Shri Jagjivan Ram: We cannot give
that, As I have said, Private Companies
have not given us that information. But
we think that the requirements of the Civil
Aviation Department will be about 30
gliders* perannum,

Grading of Superintendent of Post
Offices

_*ags. Shri Bahadur Singh: Will the
Minister of Communications be pleased
to state:

(a) whether certain posts such as the
superintendent of Post Ofﬁoes are upgraded
or downgraded at certain times; an

(b) if so, the reasons therefor?
The Minister of Communications
(Shri Jagjivan Ram): (a) Yes.

(b) This is dependant upon various.
factors,

WRITTEN ANSWERS TO QUESTIONS:
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*This was subsequently corrected by the Minister of Communications as follows :—

““The requiremonts of Civil Aviation Department will be about 30 Gliders during tle
next 5 years and not 30 Gliders per annum.” [Vide Part I Debates, dated 14-8-5 6.]



531 Written Answers

ww Ion (ot afer o)
(%) ot #f | snfear s s=r-
9 St T ar wew fawr A
F w ¥ wm ma Faeafrereay
T fad o &, Fahw aoee & afler
fafer & fag o= oot o € )
geat faafaamm g & 7€ ww A7
FwTer et faag A qHo Qo HT IUTfy
FhT aw wead  frgfer & fad
AT THEr AT )

() = =ff =zam )

Electrification of Stations

.. %253, Shri Bheekha Bhai: Will the
Minister of Rallways be pleased to state:

(a) whether Government have any
‘proposal under consideration for elec-
trifying railway stations where adjoining
towns have got electricity; and

(b) if so, what tests will be applied in
<lectrifying such stations ?

The Parliamen Secretary to the
Minister of Rnﬂ!:ryz and Tl‘lnlrfl
{Shrl Shahnawaz Khan): (a) Yes Sir.

(b) Priority is assigned in consultation
‘with the Users' Consultative Committee,

Natlonal Council for Vocational
Training

*256. Shri Hem Raj: Will the
Minister of Labour be pleased to state :

g? whether the Scheme for the
establishment of the National Council
for Vocational Training has been fina-
lised ; and

(b) if so, the main features thereof ?

The Deputy Minister of Labour
{Shri Abid All): (a) No.

(b) Does not arise,

Industrial Training Centres

*257. Shri Wodeyar: Will the
Minister of Labour be pleased to state :

(a) whether it is a fact that the Andhra
‘Government have agreed for the de facto
transfer to them of the industrial training
«centres run by the Government of India
in Andhra ;

(b) if so, when this transfer will take
place ; and

(c) the number of such centres work-
ing in the State at present?

The Deﬂty Minister of Labour
{Shri Abid Ali): (a) Yes.
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(b) De facto transfer has taken place
with effect from 30-6-56.

(c) Three

Training of Indian Farmers in
Australia

*258. Dr. Rama Rao : Will the Min-
ister of Food and Agriculture be pleased
to state :

(a) whether it is a fact that 15 farm
boys have been sent to Australia to study
advanced techniques of Agriculture, under
the Colombo Plan,

(b) if so, the number and names
among them who are from Andhra
and Hyderabad States ;

(¢) the expendirure to be incurred
on all of them; and

(d) whether Government have any

proposal to send any more such batches
to other countries also?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) One, Shri H. Sanjeeva Reddy
from Andhra State.
(c) Nil.

d) Farmers are also being deputed
to the U.S.A. under other schemes,

Kalighat Falta Rallway

*259. Shri K. K. Basu: Will the
Minister of Railways be pleased to state :

(a) whether Kalighat Falta Railway
is Toing to be taken over on the 1Ist
April, 1957;

(b) whether this Railway will be
merged with Eastern Railway ;

(¢) whether there is a propusal to
dismantle this Railway ;

(d) if so, when ;

(e) whether the West Bengal Govern-
ment have submitted any proposal in
this connection ; and

(f) if so, the nature thereof?

The Deputy Minister of Raillwa
and Transport (Shri Alagesan): (a) Yes

(b) No.

(c) Yes.

(d) to (f) It has been decided in con-
sultation With the Government of West
Bengal that the Railway would be dismantled
as soon as adequate road services are pro-
vided by that Government in the area,

Postal Employees in Rajasthan Circle

*260. Shri U. M. Trivedi: Will the
Minister of Communications be pleased
to state the number of Class IIl postal
employees recruited in the Rajasthan
Circle in 1955-56°?

The Minister of Communications
(Shri Jagjtvan Ram): 307 in 1955 and
321 in 1956,
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Wage Boards

Shri T. B. Vittal Rao :
"‘3{ Shri Bogawat :

Will the Minister of Labour be pleased
to state :

(a) whether Government have since -

determined the industries for which
‘ Wage Boards' will be set up during the
year ;

(b) if so, when the same will be set
up ; and

(c) if not, the reasons thereof ?
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The Deputy Minister of Labour
(Shri Abid Al): (a) to (c). I hope to
be able to set up five or six Wage Boards
during this year but I am not yetina
position to say Which industrics will be
covered as 4 good deal of prelimina‘y
work regarding their composition and
collection of necessary data is involved,
Also  consultation with various authori-
ties will be necessary before final orders
are issued,

Ferry-Crafts

_*364. Shri Amjad Ali: will the
Minister of Tramsport be pleased to
state :

(a) the amount that was set apart ot
was sanctioned for the purchase of two
ferry-crafts  for ferry purposes across
Jogighopa-Pancharetna in  Assam in
1954 5

(b) whether two ferry-crafts were
ordered to be built ; and )

(c) if so, from which company of
shippers ?

The Deputy Minister of Railwa
].:;dh Tr“.;l;““ (Shri Alagesan) : (a) R:..‘
8.

(b) and (c).. The Government of
Assam have placed an indent for the
ase of these craft with the Direc-
torate General of Supplies and Dis-
posals. No orders for the craft have as
yet been placed.

D.T.S.

*265. Shri D. C. Sharma: Wil
the Minister of Transport be pleased to
state the total amount to be spent by
the Delhi Transport Authority on the
Burehase of buses during the Second

ive Year Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : Rs. 225
lakhs approximately.

Family Planning

*266. Shri Gidwani : Will the Minis-
ter of Hemlth be pleased to state :

(a) whether it is a fact that a con-
ference was held in Madras on 8th June,
1956 Where Dr. T. Lakshmi Narayan,
Adviser Health e to the Plann-
ing Commission and others were present
to discuss problems connected with the
popularisation of family planning ;

(b) whether the question of use of
foam tablets was considered ;

(c) what were other matters consi-
dered at the conference ; and

d) whether such conference will be
held in other States ?
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The Deputy Minister of Health (Shri-
mati Chmdrtzulhn): (‘:) and (b). Yes,

{(c) Various matters relating to family
planning were considered,

(d) Yes, if State Governments so0
desire,

Central Clvil Service (Conduct) Rules

* 267. Shri N, B. Chowdhury : Will
the Minister of Communications be
pleased to refer to the reply givento Un-
starred Question No. 678 on the 3rd April,
1956 and State ;

(a) whether any decision has been
taken in regard to the extent to which
Central Civil Services (Conduct) Rules

are applicable to  extra-departmental
agents ;

(b) if s0, nature of decisions arrived
at ; and

(c) if the answer to part (a) be in
the negative, when a decision is likely
to be arrived at ?

The Minister of Communications
(Shri Jagjivan Ram): () No.
(b) Does not arise.

(c) The matter is still.under examina-
tion,

Demographical Survey .

* 268. Pandit D. N, Tiwary : Will the
Minister of Health be pleased to state :

(a) whether  demographical survey
is being done at various centres in the
country ; and

(b) if so, whether Government have
received any interim report from any
centre ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) Yes.
(b) Reports have been received from
the following centres ;:—
(1) The Gokhale Institute of Economics
and Politics, on :—
(i) Survey of Fertility and Morta-
lity in Poona District, and
(ii) Fertility Surveyin Nasik, Kolaba
and Satarm (North) Districts.
(2) The National Sample Survey on
* Couple Fertility”; and
(3) India-Harvard-Ludhiana Population
y Centre-Punjab on *“ An epidemolo-

S
ical Study of the Population problem in
Eunilb-ln ia", opu P !

Postal Employees of Tripura

* 269. Shri Biren Dutt: Will the
Minister of Communications be pleased
10 state
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(a) whether any representation from
the Postal Employees of Tripura has
been received by the Government to
give relief to them for tiding over the
ﬂoog-crisis during the 18t week of June
1950 ;

(b) the nature of relief demanded by
them ;

(c) the steps that Government pro-
pose to take to give them relief ; and

(d) whether any amount has been
given so far ?

The Minister of Communications
(Shri Jagjivan Ram): (a) Yes,

(b) (i) Rs. 100/~ ms grant without
any recovery, (ii) 6 months pay as recover-
able advance,

(c) The question of grant of monetary
relief is under consideration,

(d) No amount has been given so far
but 20 maunds of rice have been supplied,
free of cost to thestaff.

Sail and Sugarcane Research
tations

Sardar Igbal Singh :
*a70. {s-rdar A.Lrpuﬂ :

Will the Minister of Food and Agri-
culture be pleased to state ;

(a) the number of research stations
concerning sugarcane and soil now
functioning in Punjab and PEPSU ;

(b) better wvaricties introduced im
these States as a result of research ; and

(c) the annual expenditure incurred
on these rescarch stations ?

The Minister of Food and icul-
ture (Shri A. P. Jain): (a) to (c). A
statement is laid on the table of the Lok

Sabha. [Se¢e Appendix II, annexure
No. 33.]
Supply of Ammonium Sulphate to

East Pakistan

*27y. Dr. Ram Sub Singh :
Will the Minister of Food and Agricul-
ture be pleased to state :

(a) whether Government have agreed
to supply ammonium sulphate t6 East
Pakistan ; and

(b) if so, the quantity of ammonijum
sulphate that was to be supplied to East
Pakistan ?

The Minister of Food and Agricul-
ture (Shri A.P, Jain): (a) Yes, Sir.

(b) 10,000 tons, on replacement basis ;
but as their supply position subsequently
improved, the Government of Pakistan

dropped the idea of taking it.
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Medical Department, Manipur

* 273. Shri Rishang Keishing : Will
the inister of Health be pleased to
state the nuvmber of doctors employed
by the Government of Manipur in the
Medical Department ?

The Deputy Minister of Healtn
(Shrimati ndrasckhar)t: The in-
formation is being collected and will be
laid on the table of the Lok Sabha when
received. .
Machada-Digha Line

* 273. Shri & C, Samanta: Will the
Minister of Raillways be pleased to
state :

(@) whether it is a fact that the West
Bengal Government proposed a new
Railway line to be constructed during the
Second Five Year Plan from Machada
(S.E. Rly.) to Digha vig Tamlak and
Contai ; and

(b) if so, the decision taken ?

The Parlamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawax Khan): (a) Yes, Sir.

(b) No decision has yet been taken.

Lighthouse

* 274. Shri Wodeyar: Will the
Minister of Transpoert be pleased to
state :

(a) the progress achieved so far on
the construction of a new lighthouse
on the rocky coast of Bhatkal between
Karwar and Manglore in Karnataka ;

(b) the estimated , cost of the light-
house ; and

(c) the number of lighthouses that

are proposed to be built under the Second
Five Year Plan in the country ?

The Deputy Minister of Railways
-and Transport (Shri Alagesan): (a) The
construction of the new lighthouse at
Bhatkal has been completed. The new
light came into commission on the 1st
June, 19s6.

(b) Rs. 4-8 lakhs approximately.

(c) About 100 lighthouses.

Welfare of Seamen
. 17{ Shri Krishnacharys Joshi:
Will the Minister of Transport be
pleased to state :

(a) the measures adopted by Gov-
ernment for the welfare of the seamen
during  1955-56 ; and
. (b) the recommendations of the Na-
tional Sea-men’s Welfare Board to safe-
guard the interest of the seamen ?

The uty Minister of Rallways
and Trlg::ort (Shri Alagesan): (a) A
statement is laid on the Table of the Lok
SI;)h.. [See Appendix II, annexure No.
34].
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(b) The Board has constituted a Sub-
Committee of ten members to prepare
comorehensive proposals both as regards
welfare measures and as regards the me-
thods for finding the necessary finance. The
report of the Sub-Qmmﬁttec is awaited,
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(a) whether it is a fact that Mr. G. S.
Illugason, the Iceland Fishing Expert in
India has reported on the discovery of
shrimp ground ot Malabar Coast in Madras
State; and

(b) if so, the details thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b). No
official Information s been received
yet.,

Forests Plantation in Andamans

*279. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a scheme to deve-
lop a forest plantation in the Andaman and
icobar Islands;

(b) if so, the details thereof; and
(c) the progress made in this regard?
The Minister of Food and Agricul-

ture (Shri A. P. Jain): (a) Yes, in the
Second Five Year Plan,

(b) 250 acres of Minor Forest Product
Plantations such as Cane, Kapok, etc.
at an cstimated cost of Rs. 25,000/- and
4,000/- acres of matchwood and plywood
lantations at an estimated cost of
. § lakha,
The schemes are in the initial stages
of implementation. '
Railway Delegation to Japan
*380. gll::; l?:l‘:hnlcium Joshi
1
Shri Bibhuti Mishra:
Will the Minister of Rallways be
pleased to state:

(a) whether it is fact that a delegation
has been sent to China and Japan to study
the functioning of their Railway systems;

(b) what was the total expenditure
of the Dclegation; and
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(c) whether they have submitted any
report ?

The Deputy Minister of Railwa
and Transport (Shri an): (a)
Yes. a Delegation consisting of three officers
of the Railway Board was sent to Japan
and China.

(b) The approximate expenditure was
about Rs. 29,000/-

(c) The Delegation returned only on
the 22nd of this month. They will submit
their report in due course.

Sugarcane Prices

*281. Pandit D. N. Tiwary: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total amount 6pni«:l %{ the sugar
factories during :9{55-5 to the Wers
in South and North India under the formula
linking the price of sugarcane with the price
of sugar;

(b) whether the Committee set up to
link the price of sugarcane with recove
has come to any decision and submitte
any report?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b). A
statement giving the required information
is laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 35].

Rehabilitation of Gypsies
Sardar Igbal Singh:
‘a2 {Sardu Akarpuri:

Will the Minister of Food and Agri-
culture be Upleased to refer to the reply
given to Unstarred Question No. 390
on the 14th March, 1956 and state;

(a) whether any final decision has
since been taken in respect of the scheme
that was being considered for the rehabili-
tation of gypsies; and

(b) if so, whether a copy of the scheme
will be laid on the Table of the Sabha?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Not yet.

(b) A copy each of the schemes as
finally sanctioned will be laid on the Table
of the Lok Sabha in due course,

Railway Coach Manufacturing
Workshop

Dr. Ram Subhag Singh:
*2%3. {sm Bogawat:

Will the Minister of Railways be
pleased to state:

(a) whether Government propose to
open a workshop in Bihar for manu-
facturing railway coaches;

(b) if so, the place where that work-
shop is liheiy to be opened; and
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_(c) when and at what cost workshop
will be apened?

The Deputy Minister of Railways
&nd Transport (Shri Alagesan): (a)

o.

(b) and (c). Do not arise.

Experts from U. K.

*284. Shri Amjad Ali: Will the
Minister of Labour be pleased to state:

(a) whether a team of
have come to Delhi from UK. to give
t i assistance to the Labour
Ministry to expand its vocational trajm'lzg
centres for meeting the demands for skill
rl;:rn power under the Second Five Year

an;

(b) what will be the sphere of their
aunction and to whom they are ¢
to impart training; and

(c) how long will their services be
utilised ?

The Ddbutg Minister of Labour
(Shri Abid Ali): (a) and (b). A Senior
Consultant and two Senior Instructors
have come to India from the I.L.O. to assist
the Government of India in re-o ising
the Central Training Institute for Instruc-
tors and for the starting of another such
Institutte. The Consultant will assist
the Principal of the Institute on the re-
organisation of the Institute and will co-
ordinate the work of the other two Instruc-
tors. The Senior Instructor will assist the
Consultant'and train the Instructional staff.
Their Headquarters are at Koni-Bilaspur.

(c) The services of the Senior Consul-
tant will be utilised for six months and the
services of the other two for twelve months,

Rice Deal with China

*285. ShrPfWodeyar: Will the Minis-
ter of Food and Agriculture be pleased
to state:
. (@) whether it is a fact that negotia-
tions for rice deal are now going on bet-
ween India and China; and

(b) if so, the detailed programme of
rice import for the Second Plan Period ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): () Yes, Sir.
(b) Details have not yet been worked

Cyclone in Midnapur

*386. Shri N. B. Chowdhury: Will
the Minister of Communications be
pleased o state:

(a) whether any warning was given

Government about the recent Cyclone
in the Districts of Midnapur and 24-
Parganas in West Bengal; and

(b) if so, what steps, if any, were taken
tc circulate the information am the
people of the areas likely to be h

out

25 JULY 1936

Written Answers 342

according to the forecast of the M
gical Department ? steorole

The Minister of Co
(Shri Jagfivan Ram): (5‘ t;lel"sn 'lcgi::.ou

(b) Warnings were issued by the Indi
Metcorological Department in yrenptct d:)?
the cyclonic storms of 3oth May, 1956 to
Ist June, 1956 to different interests includin
sca and river Port Officers, Distict an.
Police Officers of the Midnapur and 24-
parganas districts. Special bulletins weze
also issued to Community Project Centres
on the warning list, Besides routine wea-
ther bulletins, special bulletins were jssued
for broadcast thiough the All India Radio,
Calcutta,
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Seed Multiplication Farms

143, Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of seed multiplication
farms State-wise to be provided during
the Second Five Year Plan; and

(b) the total expenditure State-wise
to be incurred?

The Miniater of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
A statcment 1s laid on the Table of the
Lok Sabha [See Appendix II, annexure
No. 36].

Plant Quarantine Centres

143. Shrl Ram Krishan: Will the
Ministe1 of Food and Agriculture be
pleased to state:
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(2) whether the scheme of setting up
of ten plant qumantine centres during the
Second Five Year Plan period has been
finglised; and

(b) if so, the name of the sites chosen
and other features of the scheme?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Under the
Second Five Year Plan there is the scheme
for setting up of seven plant quirantine
stations which has been accepted. in prin-
ciple, by the Planning Commission and
it is expected to be firalised shortly.

(b) Under the International Plant
Protection Convention of 1951, to which
India is a signatory, it is required to adopt
measures for preventing the entry of insects,
pests and plant diseses into her territory
without unjuly hampering interna ional
traffic. With the esteblishment of these
7 stations which would be located at the
sca-poris etc.,, India would be well
equipped for the examiration of incoming
lants and plant materials and for their
umigation or disinfection by other ameans,
if necessary, with a view to safeguaiding
the agiicultural economy of the country.

Housing and other Societies

144. Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased tc state the total number at
present, State-wise of Housing Societies,
Labour Contract Societies, Forest Labourers
Societies and Transport Societies ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The particulars
have been called for from the State
Government and will be placed on the table
of the Lok Sabha, as soon as they are
1eceived,
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Craftsamen Training Centres

146. Shri Hem Raj: Will the Minister
of Labour be pleased to state:

(a) how many Crafismen Training

Centres the Central Government pro-

to open during the Second F ve

ear Plan Period and how many will be
opened by the States;

(b) the names of the places where
they will be located by the Centre and
the States; *

(c) whetHer any priority will be given
to the Backward areas while deciding
their location; and

. (d) whether they will be the only
training centres or they will be converted
into training-cum-production centres?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (c). The number
and location of Craftsmen Training Centres
to be opened during the Second Five
Year Plan will be decided by the State
Governments having due regard to the
needs of the States, with the concurrence
of the Government of India.

_ (d) The question is under considera-
tion.

L]
Travancore-Cochin State Transport
Service

L]

147. Shri A, K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) whether Government are aware
of the inconvenience caused to the public
by the recert restrictions imposed by the
Travancore-Cochin Government on travel
in State buses without ary increase in the
number of buses plying in the State; and

(b) if so, the steps proposed to be
taken in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). According to an order issued
by the State Government on the 19th
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January, 1954, the standing passe
capacity in Sate buses was g at ?55,2
of the geaing cangcity in respect of city
services and 25% in the case of shuttle
services. As it was noticed that these
orders were being frequently violated and -
the buses were dangerously overloaded,
the State Government recently directed
that their previous order should be strictly
enforced, To obviate any likely incon-
venlence to the public, bus services have
b_een arranged to be run at greater frequen-
cies. The State Government also propose
to put additional buses on the road as early
as  possible,

Orissa Mineral Development
Company

148. ShriN. B, Chowdhury: Will th
Minister of Labour be plcawdr?o state: ¢

(a) the reagsons for lock-out from
20th April, 1956 in the Orissa Mineial
Development Company under managirg
agency of Messrs. Bird and Co.;

(b) the duration of lock-out;

(c) the total number ‘of workers who
remiined unemployed due to the lock-
out;
nd(d} the estimated loss in production;
a

(c) the steps taken by Government
to end the lock-out?

The Deputy Minister of Labour
(Shri Abid Ali): (a) According to the
management the union had violated certain
terms of an agieement and resorted to acts
of violence and indiscipline, so as to inti-
midate the management. The lock-out
was declared at 1 P.M. on the 20th April
1956 after the union had gone on strike.

(b) 66 days from aoth April, 1956 to
24th June, 1956.
(c) About 6,000.

(d) No authentic information is avail-
able. .

(¢) On receipt of information about
the lock-out, the officials of the Concilia-
tion Machinery, including the Chief Labour
Commissioner himself, intervened and the
lock-out was lifted on the 25th June, 1956.

Cholera in West Bengal

149. Shri N. B. Chowdh + Will
the Minister of the Health be pleased 1o
state the nature of help given by the
Central Government to the State to
combat the incidence of Cholera in an
epidemic form which has been reported
from West Bengal recently ?

The Depu'y Minister of Health
(Shrimati Chandrasekhar) : No
help to combat the recent incidence of
choiien in an epidemic forw in W st
Benzal was sought by the Swmte Go.vra-
men: from the Central Guvernmeat.
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Development of Minor Ports

150. Shrl D. C. Sharma : Will the
Minister of Tramsport be pleased to
state :

(a) the progress made in the execu-
tion of the schemes adumbrated in the
First Five Year Plan for the develop-
ment of minor ports;

(b) whether it is a fact that the pro-
gress of development works in these
ports in behind schedule; and

(c) if so, the extent and reasons
therefor ?

The Deputy Minister of Rallwa
and Transport (Shri Alagesan) : ()
A statement, indicating the progress is
laid on the Table of the Lok Sabha
[See Appendix II, annexure No. 37]

(b) and (c). The programme for the
development of minor ports was approved
only in August 1953 and certain additional
works were also included in this pro-

amme later. Regard being had to the
act that the time for completing th
programme was limited, the progres
18 quite satisfactory.

Mica Mines Labour Welfare Fund

151, Shri D, C, Sharma : Will the
Minister of Labour be pleased to state :
(a) the number of schools of diffe=
rent kinds started by the Mica Mines
Labour Welfare Fund at its own ex-
se and the number of schools to which

it gives grants-in-aid; and

-

(b) the number of labour class children
receiving edication at present and the
maximum number of children that can
be admitted in the existing schools ?

The Deputy Minister of Labour
ﬁhﬂ Abid Al) : (a) The Mica Mines

bour Welfare Fund is running 1 csl
primary schools, 1 middle school an
10 adult education schools at its own
expense and giving financial and other
aids in the shape of buildings, furniture,
books etc. to 10 schools.

(b) The total number of labour class
children receiving education is not avail-
able. However, schools run by the Fund
are able to accommodate all children
secking admission.

Minor Ports

153, Shri D. C, Sharma : Will the
Minister of Transport be pleased to
lay on the Table of the Sabha a state-
ment showing the names of the
minor ports on the Eastern Coast in
which development schemes have been
executed during the  First Five Year

Plan period ?
The Deputy Minister of Rallways
and T (Shri Alagesan) :

The names of the minor ports bn the
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Eastern Coast, where development schemes
have actually been undertaken during
the First Five Year Plan period are as
follows :—

Kakinada

Masulipatam

ore
Nagapattinam

Forest Policy

153. Shri Madiah Gowda : Will the
Minister of Food and Agriculture be
pleased to state :

(a) what amount has been spent
annually by the Central Government
in implementing the national forest
policy ; and

(b) what special measures have
been adopted in 1955-56 and 1956 so
far for the speedy implementation of
the policy ?

The Minister of Food and Ag'l-
culture (Shri A. P. Jain) : (a) The
implementation of the National Forest
Policy is the responsibility of the States.
The Central Government does not incur
any direct expenditure on this account
but provides financial and technical
assistance for the improvement of forestry.

(b) The need for implementing the
National Forest Policy is being impressed
on the States from time to time. The
question was discussed at length at the
meeting of the Central Board of Forestry
held at Ootacamund in May 1955 when
the necessity for providing a vegetal cover
on barren hills and denuded forest lands
was emghatically brought to the notice
of the States.

The Second Five Year Plan includes

. provision for financial assistance to States

or afforestation  Schemes.

Railway Stores Purchase

154. Shri Madiah Gowda : Will the
Minister of Railways be pleased to
state :

(a) the number and valuesof ‘express’
and ‘ad hoc’ indents placed by the
Railways for their stores for the years

1954-55 and 1955-56 ;
(b) the chief items of articles so
purchased; and

(c) the extra cost if any involved in
these kinds of indents ?

The Deputy Minister of Railways
and Transport (Shri )t (a)
to (c). A swatement is laid on the Table
of the Lok Sabha [See Appendix II,
annexure No. 38]

Diva-Dasgaon Railwyay Project
185, Shrl Gidwani : Will the Minis-
ter of Railways bo pleased 1o state:

(s) whether the Maharashtra Cham-
of Commerce, Bombay, has sub.
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mitted a memorandum to = Govern-
ment on the urgency of inclusion of the
Diva-Dasgason Railway Project on _the
West Coast in the Second Five Year
Plan ; .

(b) whether the Bombay State Govern-
ment Board of Communications and
Bombay Municipal  Corporation  and
other Local and Public Bodies had
also supported the demand;

(¢) whether Government have consie
dered the same; and
(d) if so, what is their decision ?

The Deputy Minister of Railwa
z'nd Transport (Shri Alagesan) : (%)
es,

(b) Yes.

(c) and (d). Preliminary  Engineering
and Traffic Surveys for Diva-Dasgaon
Project have been completed and the
Survey Reports are under examnatcl
of the Railway Board.

" E.C.A.F.E. Report

156. Shri Ram Krishan : Will the
Minister of Railways be pleased to refer
to the reply given to Unstarred Question
No. 1209 on the 2oth April, 1956 and
state :

(a) whether the formal report from
the E.C.A.F.E. on Railways has since
been received ; and

(b) if so, the details thereof ?

The Deputy Minister of Railwa
‘l"ld S'!'rnuport (Shri Alagesan) : (a)
es Sir.

(b) The list of subjects discussed
together with brief particulars is laid
on the Table of the Lok Sabha.
[i_S‘u Appendix II, annexure No. 39]

he report is still to be discusssed by
the Inland Transport Committee at
its sixth Session scheduled to be held
at Bangkok during January, 1957.

Second Class Travel

157. Shrl D. C. Sharma : Will the
Minister of Railways be pleased to
state

() the number of
travelled in  the
1955-56;

:Uwhat proportion  this number
bears 1o the number of seats available
in the compartments; and

(c) whether there is any limitation
to the issue of the ticketr according to
the number of seats as was the case
before recategorization of classes 2

The Deputy Minister of Railwa
and Transport (Shri Alagesan) : (a)
The number of passengers booked in
the present day Second Class is 16,024
(thousands)

rsons Who have
econd Class in
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(b) The ratio of passenger miles to
scat miles was 30'4 per cent. Broad
gauge and 29-2 Per cent. Metre gauge
during May, 1955, for which mont
above figures arc available.

(c) There is no general limitation to
the 1ssue of tickets according to the number
of seats in 2nd class, nor was there such
a limitation in the old Inter class which
was renamed Second class with effect
from 1st April, 1955.

Development ot Tourism

158. [Sardar Igbal Singh :
Sardar Akarpuri :

Will the Minister of Transport be
gleued to refer to the reply given to
tarred Question No. 2719 on the 28th
May, 1956 and state :
_ (a) whether any final decision has
since been taken on the proposals sub-
mitted by the Government of Punjab
for the development of tourism; and

(b) if so, whether a copy of the ap-
proved scheme will be laid on the Table
of the House ?

The Deputy Minister of Railways
;nd Transport (Shri Alagesan) : (a)
es.

(b) Copies of the Plan on tourism
for the second plan period along with
an explanatory note thereon containing
the approved scheme for the Punjab
are alrcady available in the Library of
the Parliament, .

- Unemployment in PEPSU

Sardar Igbal Singh :
‘5"{3mm Al.lrpurl 3
- Will the Minister of Labour be pleas-
ed to state the number of loyed
persons registered month-wise through em-
ployment exchanges in PEPSU in . 1956

so far?

The Deputy Minister of Labo
(Shri Abid Aﬂ?s A statement oonmn.i.g
the information is given below :

Month Number of regis-
trations effec-
ted
(1 (2)
1956
anuary . 543
ebruary . 473
March . . 589
April . . 526
May . . 541
June . . 579
Total {Jany.-June ’56) 3,251
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Homoeopathy
Sardar Iqbal Singh :
z6o. {Sardn' purln'i

- Will the Minister of Health be pleas-
ed to state :

(a) whether Punjab and PEPSU State
Governments have furnished detailed sche-
mes for research in Homoeopathy as asked
for by Central Government; and

(ti) if 80, the main features thereof ?
The Deg:ty Minister of Health
(Shrimati andrasckhar) : (a) No.
(b) Does not arise.
Medical College at Delhi

161. Sardar la:ul Singh : Will the
Minister of Health be pleased to refer
to the reply given to Starred Question
No. 475 on the 6th March, 1956 and state
at what stage is the proposal to start another
Medical College in Delhi?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : It has
been decided to open an under-graduate
medical College which will form part of
the All-India Institute of Medical Sciences,
New Delhi. This College will start func-
tioning towards the end of September.
The pro 1 to establish another Medical
College in Delhi is under consideration.
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Creches
164. Shri D. C. Sharma : Will the

Minister of Labour be pleased to
state ©

(a) whether all the mine-owners of
private collieries have provided creches
for the miners’ children; -

" (b) whether creches are made use
of':

(c) the action taken against those
mine-owners who have not provided them;
and

(d) the number of creches in the areas ?

The uty Minister of Labour
(Shri Aba” All) : (a) No.

(b) Creches which have been provided
are being made use of.

c) Mine owners who have not provided
creches are liable to proswution for con-
travention of the Mines Creches Rules,
1946.

d) Total number of creches provided
so far is 283, Many of themare joint
creches, for more than one mine.
number of creches are under construc-
tion.
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Purnea Station

165. Shri Bishwa Nath Roy : Will
the Minister of Railways be pleased to
state:

(a) whether attention of Government
has been drawn to the fact that arrange-
ment for drinking water supply at Purnea
Station which is at the [quarter of the
district is very bad;

(b) if so, whether any proposal is under
consideration for water works at the sta-
tion; and

¢c) whether remodelling and extension
of the station including the waiting room
would be undertaken this year?

The Deputy Minister of Railways
and Tranaport (Shrl Alagesan) :
a) The arrangements for supply of
inking water at Purnea are - satisfactory,
and no complaint in this connection has
been received by the North Eastern Railway
Administration.

(b) Additional facilities, namely a s«
tube well and a filteration plant, are being
provided at this station to augment the water
supply and the works are in progress.

(c) The work is already in progress.
Panchayats

166, Shrl S. C. Samanta : Will the
Minister of Health be pleased to state:

(a) the names of the States in India
which have not as yet passed the ‘Pan-
chayat’ Act; '

(b) in which States Panchayats have
been used as agencies for collection of
land-revenue on behalf of State Govern-
ment up-till now;

(c) which of the State Governments
have taken up health, education and public
co-operation through Panchayats and how

,the expenses incurred for the purpose will
bcdmet during the Second Five Year Plan;
an

(d) the final decision about the creation
‘;; tl‘;e supervisory bodies for the Pancha-
8P -

The Deputy Minister of Health
(Shrimati CI asekhar) : () to (d}
The information is being col and wil
be placed on the Table of the Lok Sabha
in due course.

Rallway Equipment

. 167. Shri Jethalal Joshi : Will the
Minister. of 'ways be pleased to state
the progress made during the year 1955-56
in the direction of developing the capacity
for the manufacture of Railway equip-
ment in the country ?-
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The-Deputy Minister of Rallways
and Transport (Shri Alagesan) : A
statement is laid on the Table of the Lok

Sli:aha [See Appendix II, annexure No.
~ 40).
Rallway Concossions
168. Shri Shree Nara Das 1

yan
Will the ‘Minister of Rallways be pleased
to state :

(a) the basis and procedure accord-
ing to which Railway Concessions are
given to delegates attending the liter-
ary or cultural Conferences which are
held in India;

(b) whether any list of literary and
cultural organisations and institutions have
been prepared by Government;

(c) if so, whether a copy of such a state-
me:l:t will be laid on the Table of the Sabha;
an

(d) the number of occasions when
railway concessions were given for attend-
ing such Conferences during 19557

The Deputy Minister of Rallways
and 'l'rllurort ( (Shri Alagesan) : (a)
Concession In rail fares is granted to per-
sons attending the annual sessions of some
recognised All-India bodies of educational,
cultural or social importance,

As a general "ule, apat f-om the literary
and cultural purpose, to be eligible for
concession, the body should have an All-
India character, it should not be sectarian
and its annual conference should be well
attended.

Each delegate should obtain a certificate
from the Secretary of the Conference and
send it to the authorised Railway Officer
who will issue a concession order. On
presentation of this Order, the Station
Master will issue the Concession ticket.

(b) Yes.

(c) A list of All-India bodies to which
rail concessions are granted, is laid on the
Table of the Lok Sabha. [Ses Appendix
II, annexure No. 41].

(d) Bach body is granted concession
once a year for the persons attending the
annual sessions,

Darbhangs Railway Station

169. Shri Shree Narayan Das: Will
the Minister of Rallways by pleased
to state:

(a) whether it is a fact that the covering
shed over island Platform at Darbhanga
Railway Station of the North-Eastern
Railway was dismantled long ago and re-
mains in that condition even now and nothing
is being done in the direction of rebuilding
the same; and
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(b)- if so, the ressons thereof ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). The shed and Island platform have
both been dismantled about three months
ago in connection with the work of
remodelling of the yard.

This dismantling was a part of Phase I
of the scheme to provide additional yard
capacity. The rebuilding of the platform
and shed at new site will be taken up in
Phase 2 when the existing running lines will
have been dismantled on the completion and
opening of the works of Phase I which is
expected shortly.

Telegraph Training

170. Shri Dhusiya: Will the Minis=

ter of Communications be pleated to
state:

@[u) whether any selection or recruitment
for Telegraph Training took place in May,
1956in U.P.;

d(b) if so, the method of that selection;
an

(c) how many scheduled caste candi-
dates have been selected ?

The Minister of Communications
(ShriJagjivan Ram): (a) Yes, from among
departmental candidates against the quota
reﬁgrved for them in the cadre of Telegra-
phists.

(b) Senior most departmental candidates
who passed in the prescribed dictation test
and had satisfactory record of service and
conduct were selected.

(c) None,
Inspectors of Post Ofices and of
. R.M.S.

171, Shri Bahadur Singh: Will the
Minister of Communiomtions be pleas-
ed tostate:

(a) the number of in ors of Post
Offices and R.M.S. for Class Il gazetted
posts who were selected by promotion in
the Punjab Circle during 1953-54; and

(b) the criterion laid down for making
such selections ?

The Minister of Communications
(Shi l%:g']l\mn Ram:): (a) No selections
were ¢ for pramotion to Postal Superin-
tendents’ Service, Class II in the year
1953-54.

(b) The promotion of departmental
officials to the Postal Superintendents’
Service, Class II is made by a regularly
constituted Departmental Promotion Com-
mittee by selection on merit.

25 JULY 1056

Written Answers 356

Rajlway Accident at Bexwada

{ Shri Amjad Ali:
173.{ Dr.Rama Rao:
ShriMohana Rao:

Will the Minister of Railways be
pleased to state:

(a) whether due to a head-on-collision
between a Delhi-bound Janta Express with
a local train resulted in injuries being in-
flicted to several persons at Bezwada plat-
i:gdm on the night following 6th July, 1956;

(b) what was the cause of the accident ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
At about 21 -45 hours on 5-7-1956 (and not
on 6-7-1956 as stated in the Question) No.
17 Down Madras-Delhi Janta Express,
while being received on correct signals on
line No. 4 of Bezwada Station on Madras-
Delhi route, collided with a Parcel Van,
attached to a Coaching Yard Shunting
Engine, which was standing opposite the
Inter Cabin, resulting in minor injuries
to 7 persons.

(b) Prima facie the collision was brought
about by the station staff lowering the sig-
nals for receiving 17 Down Janta Express,
without ensuring that the line on which it
was to be received, was clear.

Indian Telephone Industries

173. Shri Thimmaiah: Will the
Minister of Communications be pleased
to state: »

(a) whether it is a fact that there is
reat scarcity of water nupgly to the Indian
gﬁ:lephone Industires at Bangalore; and

(b) if so, th¢ steps Government have
taken to provide adequate supply of water ?

The Minister of Commumications
(Shrd Jaglivan Ram): (a) Yes, the water
supply position is not quite satisfactory at
present.

(b) Mysore Government have agreed to
supply I lakh gallons of water per day to the
Indian Telephone Industries Ltd. from their
16 million gallons scheme which is expected
to be completed by March/April, 1957.
A pipe line will be laid by the Indian Tele-

hone Industires for this purpose from the
R(ysore Government's Water Works to
the Factory at a cost of approximately Rs.
15 lakhs. rzl‘hjs supply will be progressively
increased and the ultimate requirements
of the Indian Telephone Industires Ltd.
will be about 5 lakhs gallons per day.

Indian Telephone Industries

174. Shri Thimmaiah : Will the
Minister of Comumunications be pleased
to statc :

(a) the number of residential quar-
ters constructed so far for the employees
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and the Officers of Indian Telephone
Industries Bangalore; and

(b) the category of employees and Offi-
cers wWho are entitled to free residential
quarters ?

The Minister of Communications
(Shri Jagjivan Ram) : (a) 268 for em-
ployees and 14 for Officers.

(b) For the present only the Resident
Medical Officer and the Chief, Watch &
Ward, are entitled to free residential -
ters. An officer of the Posts and Tele-
??hs on loan to the Indian Telephone

ndustries, Who was entitled to rent free
accommodation or House Rent Allowance
in lieu, as a condition of service has also
been allottted a rent free quarter.

Telegraph Office at Begun

175. Shri U. M. Trivedi : Will the
Minister of Communications be pleas-

ed to refer to the reply given to Starred’

Question No. 280 on the 27th Februaryy
1956 and state Wheth=r the telegraph office
at Begun in Chitorgarh District has started
working ?
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The Minister of Communications
(Shri Jagjivan Ram) : The work is
in progress; the telegraph office is expected
to be opened in about 2 months’ time.

Train Derailment at Chiheru

176. Shri Ram Dass : Will the Minis=
ter of Railways be pleased to state :

(a) whether it is a fact that a goods
train was derailed at Chiheru Railway
Station on Northern Railway on the 29th
May, 1956; and

(b) the number of the persons in-
jured and the nature of the injuries sus-
tained ? :

The Deputy Minister of Railways
and Transport (Shri Alagesan) : g)
At about 7-33 hours on 29-§-56 No. F.
3-Up Through Goods train over-shot the
Up loop Starter in the ‘danger’ position
and entered the up snag dead-end of
Chiheru  station on the Jullundur-
Phagwara Section of the Northern Railway
resulting in the d:railment of the engine
and thres wagons ns=xt to it.

(b) One fireman of the train rec:ived
grievous injuries,
-
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g LOK SABHA DEBATES
(Part II—Proceedings other than Questions and Answers)

~ LOK SABHA
Wednesday, 25th July, 1956

The Lok Sabha met at Eleven of thc
Clock.

[Mr. Seeaxer in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon
PAPERS LAID ON THE TABLE

AMENDMENTS TO ‘AIR CORPORATION
RuLes

The Minister of Communications
(Shri Jagjivan Ram): I beg to lay on
the Table, under sub-section (3) of
section 44 of the Air Corporations
Act, 1953, a copy of each of the
following Notifications, making cer-
tain futher amendments to the Air
Corporations Rules, 1954:

(1) Notification No. 7-CA
(11)55, dated the 4th July,
1955, together with an ex-
planatory note.

(2) Notification No. 7-CA
- (13)/55, dated the 13th
January, 1856.

[Placed in Library. See No. S-260|56]

Crrizensare Ruies, aANp Crrzens
(REGISTRATION AT INDIAN Consuuns)
RuLxs
The Minister in the Ministry of
Home Affairs (Shri Datar): I beg to
lay on the Table a copy, of each of the
following Rules, under sub-section ()/
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of section 18 of the Citizenship Act,
1955:

. (1) The Citizenship Rules, 1956,
published in the Ministry

* of Home Affairs Notification
No. SRO. 1574, dated the

7th ;u}_y;éyﬂ::
[Placed in Tibrary. See No. 262|56]

(2) The Citizens (Registration
at  Indian Consulates)
Rules, 1956, published in
the Ministry of Home Aff-
airs Notification No. S.R.Q.
1575, dated the Tth July,
1956.

[Placed in Library. See No. 263/56]
——

Shri Kamath (Hoshangabad): With
regard to sub-item (1) of item 2, so
far as I can recollect, these Rules will
be laid and will lie for a month on
the Table of each House of Parlia-
ment, and will be subject to modi-
fication by the House under the
Citizenship Act, which we passed
last year. I suppose that is correct.

Mr. Speaker: The hon. Member
will look into the Act.

NoTtrFicaTION UNDER CENTRAL EXCISES
AND SALT AcT

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): I beg to lay on the Table
a copy of the Central Excises Noti-
fication No. 8-CER/56, dated the 14th
July, 1956, under section 38 of the
Central Excises and Salt Act, 1044.
[Placed in Library. See No. S-264/56]
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Forry-sixre Rzport
Sardar Hukam Singh (Kapurthala-
Bhatinda): I beg to present the. Fifty-
sixth Report of the Committee on
Private . ‘Members" - Bills - and - Resolu-
tions.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

EARTEHQUAEE IN KUTCH

Shri Raghunath Singh (Banaras
Distt—Central): Under rule 216, 1
beg to call the attention of the Minis-
ter of Home Affairs to the following
matter of urgent public importance
and I request that he may make a
statement thereon.

“Recent earthquake in Kutch”.

The Minister in the Ministry of
Home Affairs (Shri Datar): With your
permission, Sir, I shall make a state-

ment.

The House must have heard with
deep distress the news of the earth-
quake which rocked parts of the State
of Kutch on the night of the 21st July
and in the morning of the 22nd. The
shocks were of considerable intensity
and the loss caused to life and pro-
perty has been heavy. The tremors
were most severe in the central part
of the State between Bhuj and
PBachau where the town of Anjar is
situated. This town and the sur-
rounding 22 villages including Dudhai,
Ratnal, Dhamadka, Jaikadi, Galpadar,
Dhaneti, Chirai and Bachau, have
consequently suffered ~most. The
town of Bhuj, the western Taluqas
and the eastern and southern areas of
Kutch seem to have fallen outside of
the wave and Have thus escaped
damage. it is n~t possible to give
final figures about the casualties and
the extent of damage to property as
the debris is still being cleared. Ac-
cording to the reports received from
the Chief Commissioner till late last
there have been 111 deaths, out

§
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of which 102 were at Anjar alone.

people who have been rendered home-
less and destitute, a sommon kitchen
has been established in the town, and
temporary shelter has been provided
in tents and other available build-
ings. For the injured persons, steps
have been taken to provide medical
relief. Medical parties have also been
organised and despatched to the affect-
ed areas in the interior. As soon as
the tragic news about this calamity
reached here on the 22nd July, a sum
of Rs. 25,000 was placed at the dis-
posal of the Chief Commissioner for
immediate relief. A further sum of
Rs. 50,000 has been allocated from the
Prime Minister’s National Relief Fund.

The work of distributin
loans has already been takug:n izoum hand.
Persons living in the town of Anjar
will receive up to Rs. 2,000 while
those living in the rural areas Rs. 1,500
pver family, of which 25 per cent
will be available as subsidy. Tempo-
rary tenements made of corrugated
iron sheets are being constructed at
Anmjar for about 125 families. 70 tons
of iron sheets have been offered by
the Government of Saurashtra for
this purpose. Assgistance is also being
given to small #raders to enable them
to rehabilitate themselves. Rs. 200
will be advanced as loan and Rs, 100
as grant for this purpose. To miti-
gate the suffering of people who have
been rendered homeless, up to Rs. 30
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per family are being given for the
con: iructi of temporary huts.
Foodgrains are being distributed at
the rate of three quarters of a seer
per udult aud half a seer per child
to villagers in the affecled areas. To
{acilitate the expeditious distribution
of relief, four Committees have been
set up for the town of Anjar, the
villages in the Anjar Taluqa, villages
in the Bhuj Taluqga and villages in the
Bachau Taluga. A Central Committee
consisting of officials and non-officials
is being formed to supervise the
entire work of relief ard rehabilita-
tion. Instruciions have been issued
by the Government of India to the
Chicef Commissioner for taking such
other relief measures as may be
necessary and to report what further
assistance, if any, is required.

1 am sure the House would like w0
express its heart-felt sympathy for all
thuse who have suffered as a result
of thigersudden calamity,

/A’I‘EMENT BY SHRI C. D.
DESHMUKH RE RESIGNATION

FROM OFFICE OF MINISTER

Shri C. D. Deshmukh (Kolaba):
Mr. Speaker, for some time past my
resignation of my office of Minister
has been pending, Yesterday the
President’s office issued a Press Note
1o the effect that the President has
been pleased to accept the resignation.
I consider it necessary to make a
statement in explanation of my resi-
gnation, and proceed to do so in ac-
cordance with rule 218 of the Rules of
Procedure of the Lok Sabha.

I have resigned because I do not
wish to share the responsibility for
Government'’s deciSion to separate the
city of Bombay from Maharashtra, as
embodied in the States Reorganisa-
tion Bill, 1956, and because I wish to
protest generally against the manner
in which this issue, so vitally im-
portant to the interests of my consti-
tuency of Kolaba in particular, and of
Maharashtra as well as India in gen-
eral, has been handled by the Prime
Minister.
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My protest has special reference to
(i) the inability or unwillingness of
the Government of India to persuade
the Bombay Government to hold a
judicial enquiry into the police firings
of November, 1855 and January, 1856
in the course of which about 80 per-
sons were killed and about 450 in-
jured; and (ii) to the impropriety of
the Prime Minister's announcement
in early June in regard to the future
of Bombay while the States Reorga-
nisation Bill was before the Lok
Sabha and had been referred to
the Select Committee. 1 had in vain
pleaded for- an enquiry in regard to
the former. In regard to the latter I
have had no discussion with the
Prime Minister, as obviously a dis-
cussion after the event was uszless
and as on the day the Prime Minis-
ter returned from Bombay after the
ALCC. meeting, I asked him to make
my pending resignation effective. It
was at his suggestion that I agreed
that the acceptance of my resignation
might await his return from his tour
abroad.

I accepted the office of Finance
Minister in May 1950 at the repeated
requests of the Prime Minister. The
House may be interested to know, as
some little proof of my disinterasted-
ness, that I had declined a similar
offer made previously by Lord Wavell
in May 1946 on the ground that neither
by training nor by tradition was I
qualified to take on the role of a poli-
tician. Before I accepted the Prime
Minister’s offer, I warned him that I
was apt to prove difficult where prin-
ciples were involved and that I would
have to resign if there was a major
disagreement on matters of principle,
His reply, if he will recall it, was:
“In that event it will not be a case
of your walking out alone.” Although
the question was never explicitly dis-
cussed between us, this remark and
assurance formed an unspoken pact
between us to purSsue and promote a
progressive economic policy as a
sound foundation for plans for the
country’s economic development, It
is for him to say if he is satisfied or
not with the nature and quality of
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my collaboration with him. On my
part, I should like to take this op-
portunity for acknowledging his con-
.stant and understanding support in
the discharge of my duties, not to
speak of his irreproachable courtesy,
-unlimited patience and unfailing con-
sideration. We have had our diff-
erences of opinion, acute sometimes as
in the matter of relaxation of financial
control but we have up till now always
been able to reconcile them as a
result of personal discussion.

I have never been a member of
the Congress Party, and 1 am inclined
to believe that this freedom from a
formal party affiliation has helped
me to discharge a little more effec-
tively my role as a supposed expert
in economic, financial, fiscal and mone-
tary matters. Had the General Elec-
tions not broken into the tenure of
my office and had it not been consti-
tutionally almost inelucatable for the
Finance Minister to be a Member ot
the Lok Sabha, the present situation
in which I feel it incumbent to resign
on an issue not strictly finanical or
not of an all-India character would no:
have arisen; because I have had no
serioug differences of opinion
with my colleagues in the Cabinet
and the Prime Minister continued to
extend his support to me in all essen-
tial matters concerning the Finance
Ministry. I consider it only fair to
all concerned to add that irrespective
of the SRC report and for many
months past I had been informing the
Prime Minister that I did not intend
to take part in the coming elections
and that it was my firm view that the
time had arrived for someone from
the Congress Party to take charge of
the office of Finance Minister, It.was
with a view to bringing about a
greater association of the concerned
members of the Cabinet with the
handling of the problems of the
‘Finance Ministry, especially in regard
to raising resources for the Second
Five Year Plan that on my advice the
Prime Minister has consituted a Re-
sources Committee of the Cabinet.
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My election as a representative of
Colaba District and as one among the
Bombay representatives in the Lok
Sabha could not but affect the poli-
tical aloofness of my role as a non-
party financial expert (supposed to
be an expert, according to one of my
very able colleagues). The consti-
tuency and the State concerned called
upon me from time to time to take on
an interest in some local problem and 1
have always been able to do so with-
out being untrue to my responsibility
to the country at large. The matters
involved were not matters of grave
principle. But I am not one of those
who hold that the Central Govern-
ment Ministers should be like dis-
embodied spirits, concerned with only
their central responsibilities and not
at all concerned with the affairs, poli-
tics and interests of their constituen-
cies or States.

Nevertheless, I can truthfully claim
that I have concerned myself less
with local matters than any of my
colleagues, barring the Prime Minis-
ter, owing to my lack of party affilia-
tion and the technical nature of the
matters, dealt with in The Finance

In the matter of the Government's
decision in regard to the separation
of Bombay State from Maharashtra
however, my conscience will not per-
mit me to remain aloof or unconcern-
ed as I hold strongly that the deci-
sion, with its latest modification, is
grossly unjust and unfair to the peo-
ple of Maharashtra and against 2ven
the interests of the country. I can
find no single valid argument in justi-
fication of it. 1 hope I shall have an
opportunity of elaborating this—and
this is particularly addressed to you.
Sir,—during the course of the coming
general discussion on the SR.C. Bill
as reported by the Select Committee.
I hope I shall catch your eye some-
time.

Mr. Spesker: 1 look this side more.
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Shri C. D. Deshmukh: But even in
this matter, following my rtle as a
non-party financial expert, I did not
take up a strong persomal attitude
until I became convinced that the an-
nounced decision was unacceptable to
the people of Kolaba in particular and
Maharashtra in general and involved
grave risk of economic ruination to
them. 1 also anticipated the difficul-
ties likely to arise over Bombay City
and the lengths to which Congress-
devoted Maharashtra leaders were
prepared to go and used my influence
in an attempt to secure acceptance for
the bigger bilingual Bombay State,
that is, including both Saurashtra and
Vidarbha, which was the only genuine
bilingual State arrangement in my
view. Unfortunately, this was reject-
ed in turn by the Congress Working
Committee, the Gujarat and Bombay
Pradesh Congress Committees and
finally by the Maharashtra Pradesh
Congress Committee themselves by
implication. Although I am certain
that the Maharashtra and the Gujarat
public will even now favour such a
solution, with the present leadership
being what it is, I fear this solution
will not be feasible.

Even before the Prime Minister
made his announcement about Bom-
bay in January last, I had informed
him and the Cabinet of my view that
if the bigger bilingual Bombay State
was not possible, then the only alter-
native was the formation of a sepa-
rate Gujarat and a separate Maha-
rashtra including Bombay City and
that the separation of Bombay City
from Maharashtra would be a grave
economic and political blunder, be-
sides being unjust to Maharashtra

I refrained from protesting against
the Government decision of January
last, which was not taken in the full
Cabinet, until I became seized of the
reactions of the Maharashtra Pradesh
Congress Committee and was satisfied
that the decision was unacceptable to
Maharashtra in general and my con-
stituency in particular, On being
matisfied on this point, I tendered my
resignation to the Prime Minister, In
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reply he referred to the deltnmlty
of doing everything possible to dis-
courage violence, as also to interesting
possibilities of the formation of big
bilingual units such as Dakshina Pra-
desh, Purva Pradesh, etc. At about
the same time, a few friendly fellow
Members of Parliament advised me
not to precipitate matters until Parlia-
ment had had an opportunity of con-
sidering the question. It was in view
of these considerations that I refrain-
ed from pressing my resignation in
January last,

Although the SR.C. Bill as intro-
duced made no change for the better,
tmmmypointofviewlwascontmt
to await the report of the Select Com-
mittee. But discussions in this respect
were in my opinion gravely prejudi-
ced by the extraordinary action of the
Prime Minister in making his an-
nouncement in Bombay early last
June, His later explanation that he
was always free to announce Govern-
ment's decisions is not valid as in no
sense was the decision a decision of
Government. There was no consi-
deration of the proposal in the
Cabinet or even by circulation. There
was no individual consultation with
members of the Cabinet known to be
specially interested, as for instance,
myself. There is no record even of a
meeting of a Committee of the
Cabinet, and to this day no authorita-
tive text of the so-called decision is
available to the members of the
Cabinet.

Shri Kamath (Hoshangabad): A
one-man Government.

Shri C. D. Deshmukh: This instance
is typical of the cavalier and uncon-
stitutional manner in which decisions
have been taken and announced on
behalf of the Cabinet by certain un-
authorised members of the Cabinet
including the Prime Minister in
matters concerning the reorganisation
of the States. The separation of
Andhra from Tamil Nad was decided
upon and announced by the Prir a
Minister without reference to the
Cabinet, The decision of last January
in regard to placing Bombay City
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under Central administration, was,
again, without prior reference to the
Cabinet, whose previous decision was,
Bombay should be made a City State.
Nor did that decision represent a solu-
tion agreed upon by all concerned,
including the Maharashtra leaders,
gince their proposal to that effect was
conditional on (i) Bombay City being
retained as the capital of Maharashtra,
and (ii) a provision for later merger
of the City with Maharashtra at the
discretion of the Prime Minister. It
is true that a Committee of the
Cabinet was constituted to decide
boundary matters, but it was never
the intention that that Committee
should decide the fate of Maharashtra
and Bombay City on behalf of the
Cabinet. In any case, I have a grie-
vance-in that I was not consulted in
regard to the specific decisions an-
nounced, although as a Minister
specially interested territorially and
electorally at least common courtesy
demanded that I should have been.
My complaint is that the Prime Minis-
ter and the Committee of three have
arrogated to themselves powers nof
delegated to them by the Cabinet as a
whole.

Even more summary and dis-
courteous has been the rejection by
the Prime Minister and the Home
Minister of my request that they pro-
mote an enquiry into the Bombay
firings of November 1955 and January
1956. I am convinced that they are
being false to their principles in
regard to the safeguarding of civil
liberties in helping to hush up the
matter. Since the Prime Minister has
at a later date argued that the ques-
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charge when they resolutely re-
to an enquiry into the
Bo.mbay to my mind shows an

November 1955 was unjustified, there
seems to be no intention to enquire
into the matter on the part of the
police because they themselves have
caused the deaths.

"These matters, viz,, the usurpation
of the powers of the Cabinet by an
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eondone and which must be dealt
with firmly, but not brutally especially
where hundreds of palpably innocent
citizeng are involved.

The Primé¢' Minister aad Minister of
External Affai's and Fimance (Shrl
Jawabarial Nehru): Mr. Speaker, Sir,
it is with deep regret that I have listen-
ed to the statement made by my hon.
friend and my colleague in Govern-
ment till yesterday. I regret having to
pert company in the work of Govern-
ment from a valuable colleague. I reg-
ret alsp that on this occasion an ele-
ment of controversy hag been introdue-
od.

I am not referring to the merits of
the questions raised by my friend;
these will no doubt be dealt with in
the course of the subsequent discus-
sions in this House. The hon. Member
has criticised various actions for wheih
1 am responsible, I accept that res-
pensibility fully as indeed I must, in
my capacity as Prime Minsiter. But
I am reluctant to enter into a contro-
versy, which to smoe extent has a
personagl character. Sinec we are
ending our close association as mem-
‘bers of Government, I should like this
parting to be with goodwill.

I shall only mention here two er
three matters’ to which reference has
been made. The account that the hon.
Member has given of various deve-

complete and hence may give a wrong
impression as to what happened.
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occasions and when -‘the  Cabinet
appoinied a Sub-committee, we kept
the Cabinet informed of its work.

The hon. Member has said that my
announcement early in June in regard
to the future of Bombay was lacking
in propriety as the States Reorgani.

sation Bill was before the Lok Sabha
and had been referred to a Select
Committee, I am wholly unable to
appreciate this argument. What I

!mademthatthe tutureofl!om-

y might be decided 5 years later by
Bombay. a fact which had been referr-
ed to repeatedly. There is consider-

from this, it ig the business of Gov-
ernment to declare its policy and to
place it before Parliament. It is of
sourse open to the Select Committee
and Parliament to accept it, wvary
it or reject it. I had, in fact, stated
in Bombay that it would naturally be
for the Select Committee and Parlia-
ment to decide what they thought
proper.

A reference has also been made to
the decision not to hold a judicial
enquiry into the incidents in Bom-
bay in November, 1955 and January,
1956. Those incidents were serious.
But, after the most careful considera-
tion and in consultation with many
colleague and others we felt that our
principle aim of developing normal
and good relations in Bombay between
various communities and groups would
be jeopardised by such a prolonged
enquiry at that stage. We felt that
our chief effort should be to establish
good relations again.

I should like to express again, Slr.
my deep regret at this Pﬂﬂh¢ of the
ways.

‘Shri 8. 8. More (Slfolupur) Slr. wﬂ.l

u:.ma-w.wmgotoum
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BIHAR AND WEST BENGAL
(TRANSFER OF TERRITORIES) BILL

The Minister in th;mnlntrydlln-e
Affairs (Shri Datar); I beg to move:

“That the Bill to provide for the
transfer of certain territories from
Bihar to West Bengal and for
matters connected therewith be re-
ferred to a Joint Committee of
the Houses congisting of 45 Mem-
bers; 30 from this House, namely,
Shri Atulya Ghosh, Shri Upendra-
nath Barman, Shri Abdus Sattar,
Shrj Subodh Hasda, Dr. Ram
Subhag Singh, Shri A, Ibrahim,
Shri Bhagwat Jha Azad, Shri Syam-
nandan Sahaya, Shri P. C. Bose,
Shri Phani Gopal Sen, Shri H. V.
Pataskar, Shri P. Ramaswamy, Shri
Asim Krishna Dutt, Pandit Algu
Rai Shastri, Shri Shriman Narayan,
Shri Radha Charan Sharma, Shri
B. N. Datar, Shri Gurmukh Singh
Musafir, Dr. Hari Mohan, Shri S.
K. Patil, Shrimati Tarkeshwari
Sinha, Shri N. C. Chatterjee, Shri
S. S. More, Shri Vijneshwar Missir,
Shri Jaipal Singh, Dr. Lanka
Sundaram, Shri Mohit K. Moitra,
Shri Tushar Chatterjea, Shrimati
Renu Chakravartty and Shri J. B.
Kripalani;

and 15 Members from Rajya Sabha:

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of Members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the 7th August,
1956;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends fo
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of Members to be appointed by Rajya
Sabha to the Joint Commitee”.

SISJULYIIC_ (Transfer of Territories) Bill 824
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Shri Datar: They are Memberr of
the Lok Sabha representing al! the
States to the extent that is possible.

As the House is aware, a Commis-
sion was appointed for making recom.
mendations for the reorganisation of
States and it made its recommenda-
tions in October, 1855. Thereafter, this
question was discussed in the Lok
Sabha as also the Rajya Sabha and
also in the various State Assemblies
and Councils. Then, after considering
all the circumstances, the Govern-
ment came to certain decisions which
were announced on the 16th January,
1956, That announcement also related
to the question regarding Bengal as.
also Bihar. But thereafter an attempt
was made—a very zealous atte-
mpt it was—to have a union of the
two States in the place of the two-
different States, and that question
wag considered by the both the
Chief Ministers along with their ad-
visers and supportergs for a consider-
able time. That was the reason why,
when the drafting of the Bill was
undertaken, on the basis of the Gov-
ernment decisions, relating to the re-
organisation of States, the question of
West Bengal and also of Bihar was
left out. The Bill that was prepared
was circulated by the President to the-
various State Governments and there-
after, as the House is aware, a dis-
cussion took place and the matter was
referred to the Joint Committee and
the report of the Joint Committee will

debated upon from tomorrow so far
tes reorganisation in respect
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cision taken in January, 1856, and
hence the present Bill was duly draft-
ed and sent 1o the various States under
article 3 of the Constitution, Their
opinions have been received and there-
after, as the House is aware, on the
reopening day of this session of Par-
liament this Bill wag introduced in
the House. Now, I am making a motion
for reference of this Bill to the Joint
Committee.

I have gone very carefully and
anxiously through the long debates
that took place in the Bihar
Legislative Assembly and the Bihar
Legislative Council as also in the West
Bengal Legislative Assembly and the
West Bengal Legislative Council. So
far as the West Bengal Legislature is
concerned, they have stated that what
they have proposed is not a modifica-
tion of the Government’s proposal con-
tained in the Bill, but the Chief Min-
ister has pointed out that there
are certain suggestions which
should be taken into account
by Parliament before the Bill
is passed into law. So far as Bihar is
concerned, naturally, they have taken
up an attitude that no part of Bihar
ought to be given to West Bengal at
all. Resolutions have been passed to
the effect that the President should
withhold his assent to the introduction
of this Bill in Parliament. So, these are
the two decisions we have before us.
We have also the decision that Govern-
ment have already taken, and in accor-
dance with that decision, this Bill has
been prepared and with the Presi-
dent's assent, this Bill has now been
introduced and is to be debated here
by the hon. Members. ’

I need not point out at this stage
the various principles that were laid
down for the reorganisation or the
re-formation of the States. A number
of principles were laid down: linguis-
tic affinity was one; geographical con-
tiguity was another; administrative
convenience was the third principle. A
number of principles were laid down
and it might be found that so.far as
the general recommendations of the
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States Reorganisation Commission are
concerned, they have been accepted by
the Government with certain changes
which they thought were absolutely
imperative. So far as the Commission’s.
views with regard to the Bengal-Bihar
border are concerned, we have taken
into account the very peculiar condi-
tions that obtain on the border. We
have, in this connection, to take into
account the fact that there wag par-
tition in 1947 and naturally that par--
tition hit Bengal most, because Bengal
was divided into two portions. One-
portion went over to Pakistan and the
other portion remained with us. As a
result. of this division, naturally the
economy of Bengal was affected to a
great extent, Thereafter, another pro-
blem wag introduced, namely, the pro-
blem of constant immigration of re-
fugees from East Bengal. A very large
number of people have come in and
therefore, the case of West Bengal
is one which deserves the sympathy not
only of Bengal, not only of Bihar and’
not only of the great adjoining State of
India but the sympathy of all the
States together. That is the reason:
why this particular problem of reor-
ganisation has to be considered against
the context of the present conditions
obtaining in Bihar as also in West
Bengal. :

So far as West Bengal is concerned,
it has to be admitted that there are
certain areas in Bihar where there is
a certain population of Bengali-speak-
ing people, I am not here dealing with
the percentages at all.

Shri M. P. Mishra (Monghyar—
North-West): It is throughout Bihar.

Shri Datar: Only in certain parts.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): And vice-
versa.

Shri Datar: One point may be noted
here. So far as the question of trans-
fer of certain territories from the:
Purnea district of Bihar to West Ben-
gal is concerned, among other factors
we have to take into account also the:
factor that has unfortunately result-
ed from the partition of Bengal. The



827 Bihar and West Bengal

[Shri Datar)

position in which West Bengal has been
put is this. Bengal is the only Part A
State which has been divided into two
more or less distinct or
tions. We have got in the north the
digtrict of Darjeeling, the district of
Jalpaiguri and the district of Cooch-
Bihar. These are the three districts
which are entirely disconnected and
this is also a factor for consideration.
"These three districts in the north have
‘no connection, no geographical conti-
guity with the other portions of Wed
Bengal. It is true that we have got the
railway system, which is under the con-
trol of the Centre. We have also cer-
tain highways. Even with these high-
ways, it is to be noted that a certain
procedure has to be adopted, especial-
ly when people in one part of the State
‘have to go to another part of the State
through a territory which belongs to
-another State. As far as possible at-
tempts are being made to remove pro-
‘blems which are likely to create some
hardship; but the fact remains that we
ought to have seen that there is com-
plete geographical contiguity so far as
all its districts are concerned. Other-
-wise linguistically and even adminis-
tratively, certain difficulties are likely
to be created. In the case of Bengal,
this has caused a great deal of hard-
ship and a great deal of harass-
‘ment, so far as the adminis-
4ration of the two separate parts
is concerned. Therefore, it was
-one of their arguments that in the ques-
‘tion of the reorganisation of States, in
-addition to the language element, other
‘factors which created a certain amount
of inconvenience and hardship shoukl
also be taken into account and as far
as possible the two disconnected areas
should be joined together. This was
a factor which the Joint Committee
had to consider while dealing with the
claims of Bengal over certain parts of
Purnea district, especially so far as
the Kishanganj sub-division was con-

%
%

é

I am explaining the factors which
weighed with or influenced the Joint
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and Pakistan was in Bengal. So far as
Bihar was concerned, Purnea wag the
only district which had a land frontier
with Pakistan. It was not very long,
maybe 70 to 80 miles; but, all the same
that was a problem which Bihar also
had to consider, Theoretically speaking
at least, so far as the question of the
control of an international border 1is
concerned, I would appeal to the House
te consider it from this point of view:
If it were feasible and practicable,
would it or would i not be better to
have the entire land frontier under the
control of one administrative unit? I
am merely pointing out the various
grounds that may be taken into com-
sideration by the Joint Committee. The
first point was that the two portions
should be joined together. The second
point was that the entire land fronticr
should be under the control of ene
State, instead ol being partly under
the control of one and partly under
another.

There is also a third point, but I
am not laying very great stress on it.
I am not entering into any controversy;
I am merely pointing out what the
S.R.C. have stated. They have stated-
that the population of Kishanganj speak
a dialect known as Kishanganjia or

" Sirpuria, which is more akin to the

Bengali language than to Hindi. But,
you will understand that this was not
the main or conclusive argument which
weighed even with the SR.C.

I will repeat the three considerations
which weighed with the Joint Com-
mittee. They are the advisability of
having the State of Bengal as an in-
tegrated whole, the desirability of hav-
ing the whole frontier between India
and Pakistan under one State and
thirdly the nearness of the dialect pre-
vailing in Kishangenj to Bengali to a
greater extent than to Hindi I am
not exaggerating the matter at all; I
am putting it at the lowest. The most
important ground was the facjlity of
communications. It is also a question
ot administrative control over the
meahs of communications. For thess
reasons, the SRC. stated " that the
Kishangan] sub-division eset of fThe
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is concerned, the SRC.
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ted that it is of greater near-
the Bengali language than to
As I pointed out, they have not
tirely on that ground. They
all the three circumstances
together and decided to giv~ to
for the various objects
I have mentioned, a bit of land in the

Bf
5

FELLE
88

]

Kishanganj sub-division, This was tke -

first rpcommendation that was -nade
by the SR.C. and it has been accept-
ed by the Government.

Coming south, so far as the
Manbhum districtl in Bihar j» con-
cerned, it consists of two portions.
Some hon. Members in this House
might object to the expression “sub-
district” that has been used here. It
is immaterial whether it is called a
sub-district or a sub-division. The
fact remains that Manbhum has got
two fairly clear-cut divisions made by
the running of the Damodar river in
between the two areas. We have got
the first division and the second divi-
sion. So far ag the first division is
concerned, the Government have done
nothing. So far as the second divi-
sion, popularly known as the Purulia
sub-district, is concerned, they have
made a change. The northern division
has been kept-as it is, because there
are certain minerals and coal flelds
there. In making all these recom-
mendations for alterations of the
boundaries, we have taken imto ac-
the .question of the economy -of the
Therefore, in.making their recom-
mendation, the SRC. had before

‘Whatever it is, I am prepared to pro-
ceed on the footing that these two
divisions are part of the same district.

Hindi area and it has got to remain
in Bihar. Dhanbad was not touched
at all. So far ss the Purulia is con-
cerned, it was the opinion of ‘the
SR.C. that the whole of Purulia sub-
district except Chas thana should be
given over to West Bengal. That was
the opinion expressed by the SRC.

Shri N, B, Chowdhury (Ghatal):
Why modity it?
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there were certain other points be-
fore them. That is the reason why
you will find that we have further re-
duced the area to be given from Bihar
fo Bengal. These two areas are one
thana and one police station.

Shri K. K, Basu (Diamond Harbour):
Give reasons for this modification.

Bhri Datar: Clause 3 of the Bill says:

“Purulia sub-district of Manbhum
district, excluding Chas thana. . ..” "’

This thana has been excluded by
the SR.C. When the Government had
to take a decision, they further ex-
cluded two areas with a view to facili-
tate the work that was being carried
on, first in respect of an irrigation
project and secondly in respect of a
reservoir which supplied water to
Jamshedpur town as also to the iron
and steel works there. For that pur-
pose you will find that two more areas
have been excluded from what had
been recommended by the SR.C. to be
given over to West Bengal. As I
said, Chandil thana has been exclud-
ed. An irrigation project was going
to be started and it was considered
that the efforts of the Bihar Govern-
ment should not in any way be pre-
judiced by the transfer of Chandil
thana. What has been done is, in ad-
dition to the exclusion of Chas thana
are recommended by the SR.C, we
have stated that Chandil thana should
also be excluded as also the Patamda
police station of Barabhum thana,

Though the problem of Bengal was

fairly important, we have also to take
into account the fact that Bihar should

bodied in Bill that these two por-
tions should also be excluded. You
will ind that we have reduced the
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possible to argue that even according
to the census figures, the matter is not
very clear. As I said, language is
not the only factor to be taken into
account. In fact, though sometimeg it
is said that the provinces are being
divided linguistically, I would point
out to hon, Members that language is
one of the many considerations, not
necessarily the important considera-
tion, much less the exclusive con-
sideration. To a certain  extent,
language has its value. Along with
language, administrative convenience
has to be taken into account, geogra-
phical contiguity has to be taken into
account and then we have to find out
what portion has to be transferred
from one State to another. Against
the background of all these changes,
we have to understand that we are al,
after all, one. India is one and a com-
mon nationality lms got to be deve-
loped. I have read various speeches in
the Bihar legislature—various very
angry speeches. I alsp appreciate the
depth of feeling of the hon. Members.
After all, we have to take into account
that this is not a partition beween
India and Pakistan. There also it may
be noted that we effected the partition’
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with as little illwill as possible, what-

things have to be taken into account.
1 am appealing to Bihar for a small
measure of generosity. 1 know that
very exciting speeches have been
‘made in the Bihar legislature. If a
small pertion is given to Bengal,
Bengal's economy would improve.

Shri Jaipal Singh: Why not take the
whole of it?

Shri Datar: Bengal would be fully
satisfied and Bihar’s economy would
not be affected. These are all ques-
tions that have to be considered. I
would request my hon. friend Shri
Jaipal Singh to control himself be-
cause all these questions have to be
solved with as great a self-restraint
as possible, It is our pride that in
spite of all that has been stated here
and there, even this very thorny ques-
tion of re-organisation has been solv-
ed by us in a fairly satisfactory
manner. Now, there may be room for
complaint here and there, but Gov-
ernment would try its best to see that
even this great experiment of a
rational reorganisation of all the States
is gone through as smoothly as possi-
‘ble, with the greatest goodwill of all
the parties concerned. Therefore, I
am appealing especially to the great
hon. Members of Bihar to exercise
restraint and not to misunderstand us
at all. So far as we are concerned,
Bengal and Bihar are of the same im-
‘portance to us. The Government of
‘India are trying to hold the scales ab-
‘solutely even between Bengal and
Bihar. We should, therefore, ap-
proach this question without any
passion or excitement. It is one of the
great characteristics of Indian culture
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Shri Datar: Yes, I am putting my-
self in both the positions, and it is our
duty to put ourselves in the position
of both of them. Even now I wish
that the proposal for the great uniom
which was the aspiration of two great
Chief Ministers of India, namely the
Bengal-Bihar Union, had been pursued.
Then perhaps we would have got the
spectacle of having some unions else-
where also, and a time ought to come
when we ought to rise over all these
feelings. We can have a Bengal-Bihar
Union only after we are prepared to
subordinate our own ideas as Benga-
lis or Biharis. After all, if there is a
union, it is an organic union. After
all, India has to be a great country or
a great nation, and India cannot be
a great nation, as it hag been pointed
out, unless we rise over these paro-
chial feelings, unless we come to
understand and give the greatest im-
portance to the one over-riding con-
sideration, namely that we are the
sons of the same soil. Therefore,
all of us have to look after the
interests of Bihar, all of us have to
look after the interests of Bengal and
see how we can harmonise the so-
called conflicting interests of both
the parties. This is the objective that
the Government have, and I am quite
confident that the House will consider
this particular question from the
view point that I have placed before
it.

So far as the other provisions are
concerned, they follow the same
routine. Just ag in the States Re-
organisation Bill, a number of inci-
dental provisions have had to be made,
similarly . they have been brought in
here on the footing that a certain
area or certain areas have to be trans-
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ferred from the State of Bihar to the
State of West Bengal. It

is taken into account and if the
House remembers that

siong have been made in the
Reorganisation Bill, then naturally the
whole point would be extremely clear.
Even so far as these territorial arrange-
ments are concerned, it is possible to

also will be having its
own Members, and I am quite con-
fident that the small points or the pin-
pricks that are there would be squar-
ed up and that within short time at
our disposal we shall have a unani-
mous report of the Joint Committee on
this problem and the whole question of
reorganisation would have been set at
rest by the passage of all these Bills
before the 15th August. Therefore, I
am appealing to this House that it

" might accept this motion,

Mr. Speaker: Motion moved:
“That the Bill to provide for the..

Shrimati Renu Chakravartty (Basir-
hat): I just want to propose another
name, the name of Shri Bhajahari
Mahata whp comes from that area
which is going to be transferred. I
think all parties from the areas to
be transferred should be represented.

Shri N. C. Chatterjee (Hooghly): He
represents, as you know, Sir, both
Manbhum and Dhalbhum.

Dr. Ram Subhag Singh (Shahbad
South): I do not know of any persons
who represent people speaking Bhoj-
puri in Bengal. They also ought to be
there, :

Skri'N. C. Chitierjee; I had ap-
proached the Minister of Parliamentary
Affairs and I thought his name was
being included in the list.

Dr. Ram Subbag Siagh: Five million
Bhojpuris are residing at present in
Bengal. 1 would request you to ...
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Shri K. K Basu: rose—(interrup-
tion.) : '

Mr. Speaker: Both the hon. Members
will kindly resume their seats. After
the close of the debate this evening
t 8 O'Clock, the hon. Members can
on exchanging words ag much as
I will not allow this building
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to Shrimati Renu Chakravartty
hon. Member tp say
r names should be
Let us have the reaction of
overnment. I will put it to the
of the House. I have no objection,
Motion moved:

“That the Bill to provide for
the transfer of certain territories
from Bihar to West Bengal and for
matters connected therewith be re-
ferred to a Joint Committee of the
Houses consisting of 45 members;
30 from this House, namely, Shri
Atulya Ghosh, Shri Upendra Nath
Barman, Shri Abdus Sattar, Shri.
Subodh Hasda, Dr. Ram Subhag
Singh, Shri A, Ibrahim, Shri Bhag-
wat Jha ‘Azad’, Shri Syamnandan
Sahaya, Shri P. C. Bose, Shri Phani
Gopal Sen, Shri H. V. Pataskar,
Shri P. Ramaswamy, Shri Asim
Krishna Dutt, Pandit Algu Rai
Shastri, Shri Shriman Narayan,
Shri Radha Charan Sharma, Shri
B. N. Datar, Shri Gurmukh Singh
Musafir, Dr. Hari Mohan, Shri
S. K. Patil, Shrimati Tarkeshwari
Sinha, Shri N. C. Chatterjee, Shri
S. S. More, Shri Vijneshwar Missir,.
Shri Jaipal Singh. Dr. Lanka
Sundaram, Shri Mohit K. Moltra,
Shri Tushar Chatterjea, Shrimati
Renu Chakravarity, and Shri J.
B. Kripalani, and 15 members
from Rajya Sabha;

that in order to constitute a
sitting of the Joint committee the
quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make
a report to this House by the-
7th August, 1956; -
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that in other respects the Rules
of Procedure of this House relat-
ing: to Parliamentary Commit-
tees will apply with such varia-
tions and modifications as the
Speaker may make; and
" that this House recommends to
Rajya Sabha that Rajya Sabha to
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”
One more name has been proposed,
that of Shri Bhajahari Mahata. Hon.
Members will make a note of it.

Dr. Ram Subhag Singh: I am not
making a speech. I am clarifying my
point. He referred to Shri N. R. Sarkar
and others and.said so much area was
demanded. My point is that the per-
sons who have so far been silenced—
for instance all the Bhojpuris who are
residing in West Bengal and other
.parts of original Bengal—have not
been allowed to have their say. Nor
are they represented either in Bengal
ar in this hon. House. I therefore re-
quest you to give sufficient represen-
tation to their case also by having
other Members appointed on this
Joint Committee.

Mr. Speaker: Fe has not suggested
any name.

Shri Jaipal Singh: It is with great
pleasure I welcome the inclusion of
the name of Shri Bhajahari Mahata.
While I support it, I would like to say
that there is an hon. Member in this
House, sitting beside me, represent-
ing Purnea, I suggest his name should
be included.

Shrimati Renu Chakravarity: We
do not object at all

Mr. Speaker: What is the name of
the hon. Member?

Shri Jaipal Singh: I thought you
knew him. His name is Shri Benjamin
Hansda.

'Mr. Speaker: These are the two

sames suggesfed The Minister may
cenkider this,

kgt
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Sll'lmhrldnl.leuuﬁu but the
question of consideration involves the
elimination of some other names.

Shrimati Remm Chakravarity: More
names should be added.

Shri K. K. Basu: There can be 32
Memberg from this House and 16 from.
the other House.

Shri Datar: We cannot have more
than 45 in all, 30 from this House and
15 from the other House,

Shrimati Remu Chakravarity: Often
times, the number has been increased,
and the Ministers concerned have
accepted the increase.

Shri K. K Basu: Last time, four
new names were added.

Mr. Speaker: The number can be
increased so as to include even the
entire House. The only point is that
the ratio of 2:1 should be maintained.

Shri Datar; If that is so, I shall
<onsider.

Mr. Speaker: The Minister may con-
sider adding one more person from.
the other House.

Dr. Ram Subhag Singh: My point:
was not regarding the number. My
point was that the entire Bhojpuri
population hag been suppressed there.
They have neither got any school for
thein language, nor have they got
representation either in the West
Bengal Assembly or here. That point:
also should be taken into consideration
in this connection.

Shri K. K. Basu: But how many
Bhojpuris have got themselves elect—
ed either to the West Bengal Assemb--
ly or to this House? First they should
get elected, and then only they can
have representation.

Dr. Ram Subhag Singh: I-Iow can.
they get elected? They have been
completely suppressed. )

Mr. Speaker: I would request hon.
Members not to get excited over this
matter, _

Now, is it the desire of the House
that Dr.. Ram Subhag Singh also
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[Mr. Speaker]
should be in the Committee to re-
Present that area?

Seme Hom. Members: Yes.

Mr. Speaker: Very well. Then, his

Dr. Ram Subhag Singh: No, sir, I
am already there. You can delete me
from there, My point is that ordinary
eople have been suppressed by these
‘bourgeoisies.

Mr. Speaker: Now, the motion has
‘been placed before the House. Those
two other names also will be added,
-and there will be one more Member
from the Rajya Sabha.

Shri Datar; Is it you point that
‘there should be 33 from here and 22
from there?

Mr. Speaker: 32 from here and 16
from there. Two more Members are
-added now, and there will be one
more from the Rajya Sabha. There
will be 48 in all

Now, notice has been given of some
-amendments to this motion. There is
-one amendment in the name of Shri
S. S. More, which reads:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon in the States of Bihar and
Bengal by the 15th August, 1956.”.

Prima facie, I consider it a dila-
tory motion. What has the hon. Mem-
ber got to say on this point?

Shri N. C. Chatterjee: I would
request my hon. friend Shri S. S.
More not to move it, especially in
view of the fact that Bengal and
Maharashtra are very close, politi-
<ally, culturally and spiritually. This
will have a very great repercussion on
-the government of Bengal, and there-
fore, I would appeal to him not to
move it

~/Shri Syamnandan Sshaya: If it is
more akin to Bengal, what about
kinship with Bihar?

_Bhl-! 8. 8. More (Sholapur): I am
friendly both to Bihar and to Bengal
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Out of my friendship for both,
do not propose to move this
do

E

ment.

Mr. Speaker: So, I not place it
before the House. Then, there is a
second amendment which stands in
the name of Shri Sadhan Gupta,
which seeks to give a few instructions
to the Joint Committee. The hon.
Member is not present here. So, there
is no difficulty with regard to this
amendment.

So, the debate will now follow. As
regards time-limits for speeches,
leaders of groups will be given 20 to
28 minutes each. We shall have on the
whole six hours for this Bill.

An Hon, Member: Make it aadha
ghanta.

Mr. Speaker: 25 minutes always
come in practice to aadha ghante. We
shall have six hours on the whole
The other Members will have 15
minutes each

»’Shri Syamnandan Sahaya: Six hours
to begin from now.

Mr. Speaker: We shall dispose of
this Bill today; however long we shali
have to sit, we shall sit.

Shri Kamath: May I make one
brief request to you? Considering the
importance of this trio of Bills, this
and the two others scheduled for dis-
cussion for the next twg weeks.
I am sure I am voicing the
desire of the House when I say
the Home Minister, Pandit Pant,
should be present in the House.
I was greatly concerned to hear that
he is unwell, and I wish him a speedy
recovery. But.. ..

Shri Datar: He is not well,

Shri Kamath: But the House should
know whether he will be in a posi-
tion to attend the House tomorrow or
shortly  thereafter. Believe me,
nothing is farther from my mind than
to cast any reflections on the capa-
city of my dear friend Shri Datar
But as a member of the three-man
committee, to which Shri C. D. Desh-
mukh referred a little earlier, Pandit
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G. B. Pant was responsible for taking
Government decisions on this matter.

Mr. Speaker: Is it necessary to
argue that point now?

Shri K. K. Basu: It is a dilatory
suggestion.

Shri Kamath: I would like to know
whether the senior Home Minister
will attend the House from tomorrow
enwards. Could Shri Datar tell us
something on that?

Mr, Speaker: Let us nol spend time
over this matter. The Home Minister,
who is very much interested, will
certainly not stay in his bed a minute
longer than is absolutely necessary.
He will certainly come here as soon
as he is all rightt We are anxious
that he should recover as early as
possible.

Shri Jaipal Singh: I should like to
bring to your notice one very impor-
tant point. When the Joint Com-
mittee on the States Reorganisation
Bill met...

Mr. Speaker: Is th® hon. Member
‘raising any objection tc proceeding
with this Bill? Is he raising anv point
of order?

Shri Jaipal Singh: Yes, it is a point
of order. If you will kindly listen to
the story, you will appreciate and
understand what I am (rying to put
before the Housc.

Mr. Speaker: I am very anxious
that the proceedings of this House
eught not to be interrupted in any
shape or form. I know the hon. Mem-
ber is not interested in blocking this
Bill. Is he raising any point of order
now?

Shri Jaipal Singh: It is a very
serious point of order.

Mr. Speaker: What is the point of

order? Let the hon. Member state it,
and if I am not satisfied, then let him

support it by arguments.

Shri Jaipal Singh: The point of
order is this. When the Joint Com-
mittee on the States Reorganisation

359 LSD—
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Bill met, there were amendments by
hon. Members from Orissa, myself
and certain others, which were ruled
out, and which were precluded from
being discussed; we were told by the
chairman of the Joint Committee that
those amendments were outside the
scope of the Bill. We were told at that
stage that our amendments might be
considered at the second stage. I would
like to know, now that another Bill
has been brought forward, whether
amendments from Shri Sarangadhar
Das or from myself will be accepted
and will be within the scope of this
Bill. For, this Bill is restricted merely
to transfer of certain territories from
West Bengal to Bihar or vice versa.
What happens if, supposing, my hon.
friend Shri Sarangadhar Das says...

Mr. Speaker: I have heard the
point of order. Hon. Members have
not yet tabled any amendments. This
Bill is being referred to a Joint Com-
mittee. Let hon. Members make an
attempt in the Joint Committee to
push through whatever view points
they have. And let us hear what the
Joint Committee would say.

Shri Jaipal Singh: The point is that
those amendments have already been
precluded in the first round.

Mr. Speaker: This Bill is going to
the Joint Committee

Shri Jaipal Singh: Here also, the
State of Orissa is not in the picture.

Mr. Speaker: Assuming I take also
the same view, what will hon. Mem-
bers say? Let us have the concrete
amendments first. Let them be placed
before the Joint Committee. This is
not the stage at which those amend-
ments could be brought forward. The
Joint Committee will consider those
amendments, and thereafter, when the
Bill comes back here, hon. Members
have an opportunity to look into this
matter.

Shri R. D. Misra (Bulandshahr
Distt.): On a point of order. I sub-
mit that this Bill cannot be referred
to a Joint Committee, under rule 92
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of the Rules of Procedure of this
House, which reads as follows:
‘“When a Bill is introduced, or
on some subsequent occasion, the
member in charge may make one
of the following motions in regard
to his Bill namely:—

(ili) that it be referred to a
Joint Committee of the Houses
with the concurrence of the

Provided that no such motion
as is referred to in clause (iii)
shall be made with reference to
a Bill making provision for any
of the matters specified in sub-
clauses (a) to (f) of clause (1) of
article 110 of the Constitution: ...”

If you would kindly look at clause
21 of this Bill you will find that it
reads: :

“Section 3 of the Union Duties
of Excise (Distribution) Act, 1853,
and paragraphs 3, 4, and 5 of the
Constitutjen (Distribution of
Revenues) Order, 1853, shall, in
respect of the financial year 1956-
57 have effect subject to such
modifications as the President
may, by notified order, specify
having regard to the transfer of
territories effected by section 3 of
this Act”.

The orders referred to in this clause
are here with me.

Mr. Speaker: Is it the hon. Mem-
ber's point that this comes under sub-
clause (f) of clause 1 of article 110?

Shri E. D. Misra: Now, section 3
of the Union Duties of Excise
{Distribution) Act reads:

“During each financial year
commencing on and after the first
day of April, 1852, there shall be

~ paid out of the Consolidated Fund
of India to each of the States
specified in column I of the Table
below such percentage of the dis-
tributable Union duties of excise
as is set out against it in column
2.."

comes within the purview of article
110(1) (c). Therefore, under rule 92,
it cannot be referred to a Joint Com-
mittee.

The second point is that under
article 117, clauses (1) and (3), sanc-
tion of the President is required
before the introduction of the Bill.
When the States Reorganisation Bill
was introduced in this House, sanc-
tion of the President was taken under
clauses (1) and (3) of article 117.
But I do not find any sanction having
been taken for the introduction of/
this Bill in this House.

The third point is that under article
274, no Bill or amendment which im-
poses or varies any tax or duty in
which States are interested, or which
varies the meaning of the expression
‘agricultural income’ as defined for
the purposes of the enactments relat-
ing to Indian income-tax, or which
affects the principles on which under
any of the foregoing provisions of this
Chapter moneys are or may be distri-
butable to States, or which imposes
any such surcharge for the purposes
of the Union as is mentioned in the
foregoing provisions of this Chapter,
shall be introduced or moved in
either House of Parliament except un
the recommendation of the President.
Here ‘duty’ means tax or duty, in
whole or part, of the net proceeds
whereof are assigned to any State.
Clause 24 of this Bill says:

“The right of Bihar to recover
arrears of any tax or duty on
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property situate in the transfer-
red territories, including land
revenue, shall belong to West
Bengal and the right of Bihar to
recover arrears of any other tax
or duty in any case where the
place of assessment of that tax or
duty is in the transferred terri-
tories shall also belong to West
Bengal.”

The assets and liabilities have been
distributed because the taxes and
duties are distributed between the
States. So there was necessity of the
President’s sanction for the introduc-
tion of the Bill under article 274.
That too has not been obtained.

All these sanctions should have
been taken by Government before the
introduction of this Bill. Also, be-
cause this Bill comes within the pur-
view of article 110(1) (c), it cannot
be referred to a Joint Committee.

Mr. Speaker: How much time will
the Minister take to answer the points
raised?

7 Shri Symunadham Sahayam: The
points raised are very important.

Shri Datar: I shall reply at 4 p.Mm

Shri Kamath: On a point of order.
An important constitutional point has
been raised. How can we proceed with
the discussion unless it is settled?

Shri Feroze Gandhi: We
proceed.

cannot

Mr. Speaker: We can proceed here.
At any stage, I can stop the discus-
sion. We won’t make a reference to
Joint Committee, if that is the
decision. So let us not spend time on
technicalities. There are two ways of
dealing with it. Those clauses may be
deleted. Then this may not be refer-
red to a Joint Committee. In fact,
there are a hundred ways. Why should
we anticipate?

Shri Kamath: In view of the objec-
tion raised and your ruling now, the
debate would be infructuous if the
objection is upheld by you.
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Mr. Speaker: | have already said
that there are ways of eliminating the
objection. All those clauses which
relate to mogey may be eliminated
and then separately the Bill may be
taken up. What happens then?

Some Hoa. Members: No.

Mr. Speaker: There is no objection
to it. We can wait. In the meanwhile,
we can go on on the facts.

Shri Kamath: It {5 a point of the
Constitution that has been raised.

Mr. Speaker: On that, my ruling is
that we can go on with the debate
here, and when I come to the con-
clusion that the Bill need not be
further proceeded with, I will put a
stop to it.

Shri Kamath: Residuary power?

Shri H. N. Mukerjee (Calcutta
North-East): Mr. Speaker, Sir, when
last time Government approached
Parliament with proposals regarding
States Reorganisation, the Home Minis-
ter referred to the scheme of amalga-
mation of Bihar and West Bengal
That phase of midsummer madness has
passed because our people gave notice
that they would not tolerate it. Today
we have the Bihar and West Bengal
(Transfer of Territories) Bill placed
before us for reference to a Joint
Committee. I fear, however, that
whatever this Government does is
tainted not only by a lack of grace,
but also a fear of a consistently
principled and popular approach, and
that is why I can only hope, though
rather forlornly, that the Joint Com-
mittee would rectify the defects of
this Bill, as far as that is possible.

I remember at one stage of the
States reorganisation discussions in
this House the Prime Minister thought
fit to remark that nothing was more
unimportant than the border questions"
relating to Bihar and West Bengal
and Orissa. I remember also that my
reaction was—and I said it here—that
nothing was so thoughtless as that
kind of pronouncement. It is not so
much a question of the number of
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people and the guantum of the area
involved as of principle, the principle
on which a relatively simple question
like the adjustment of boundaries bet-
ween Bihar and West Bengal could be
settled. And it is a matter of shame,
Sir, that in spite of West Bengal and
Bihar, two neighbour States which
should, in the very nature of things,
be friendly, in spite of West Bengal
and Bihar being under the adminis-
tration for nearly a decade now of the
same Congress Party which runs the
country, border disputes have con-
tinued to hang fire and the solutions
proposed in this Bill have failed to
give general satisfaction. I repeat,
Sir—may be, I have a penchant for
strong terminology—I repeat it is a
matter of shame. (Interruptions).

Mr. Speaker: There need be no
interruptions. I will give other hon.
Members opportunity to speak.

Shri H. N. Mukerjee: Till the other
day, the Pradesh Congress Presidents,
and Congress Chief Ministers of Bihar
and West Bengal were flying at each
other’s throat and making claims and
counter-claims and allegations and
counter-allegations and were using
language which at least in this House
we gencrally find expunged. In spite
of that, the position is very little
better. It was with pain and anxiety
for the future of our country that I
read the proceedings of the Bihar
Assembly supplied to us, and I found
that it is a record—I say it in great
sorrow—which overflows with re-
peated instances of deviation from
the normal decencies of political life
and fanatical formulations that bode
no good for any of us. .

I have Bihari friends for whom I
have great respect and for some I
have affection. And, I do not under-
stand—I cannot imagine—how this
kind of thing could happen. I think it
is my duty to refer to certain things
which had been said in the course of
the proceedings. I have found, for
example, that a member of that
Assembly, a Bengali who was from
all acoounts a very respectable figure—
because the Chief Minister of Bihar
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himself referred to him as “Master
Mahashai”, “revered teacher”,—was
described not only as a traitor but
also as a crow with an ugly appear-

.ance and jarring voice, driven from

one place to another. Then, he was
also described by a particularly
educated member as a serpent in the
grass on the sacred soil of Bihar. He
was after all an average member but
even Dr. B. C. Roy, high and mighty
in Congress councils, was called a
traitor in the course of -the proceed-
ings and the Speaker of the Bihar
Assen?bly had to intervene.

An Hon. Member: And coward.

Shri H. N. Mukerjee: Much worse
than that, I have found one member
saying that Bengal has since partition
become weighty Bengal, not Wesl
Bengal. I do not understand the taste
of this particular gentleman. There
were other people also who suggested
that Bengalis were cowards. This was
what was actually said: Merge some
portions of Bengal with Bihar and
some with Assam and make Calcutta
a Centrally administered area. (Inter-
ruption.) We cannot leave thc
administration of Calcutta in the
hands of the coward Bengalis; let it
be Centrally administered. (Interrup-
tions.)

Mr. Speaker: There might have
been many speeches made there, acri-
monious in the opinion of the hon.
Member. But, to support his case
here, is it necessary to refer to all of
them and then bring about a discus-
sion on those matters? If particular
points were raised to convince the
House as to the justification to keep
some areas here or there—ancient
history, modern history, geographical
convenience, rivers, economic conside-
rations, people’s wishes etc. are
matters on which a flood of light
might be thrown and the hon. Mem-
bers who spoke there might be in a
position to give us help—if those
things are referred to, it is all right.
But this will be practically side-
tracking the issue. Hon. Members can
keep on saying what was said there
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was improper and all that. Therefore,
as far as possible, these need not be
referred to unless they throw any
light upon this matter.

Shri Bhagwat Jha Azad (Purhea
cum Santal Parganas): In that case
some of our friends from Bihar would
be forced to refer to or quote from
the proceedings of the West Bengal
Assembly. (Interruptions.)

Shri H. N. Mukerjee: I referred
to these things only to point out what
I consider to be a malady in the
country which it is the duty of
Parliament to root out, if we can, by
methods of persuasion and wunder-
standing. I refer to certain things
which have been said. I do not want
to refer to them in any more detail;
I think I have said enough.

Dr. Ram Subbag Singh: The hon.
Member said that in both States Gov-
ernments of the same Congress Party
are existing, then why should they
use such language against one another.
QOur point is that a Communist Gov-
ernment exists in Russia but there
languages are freely being used
against Beria and Stalinn. Why Mr.
Mukerjee forgets that.

Shri H. N. Mu'terjee: I do not know
why my friends from Bihar in this
House should consider my referring
to the proceedings of the Bihar
Assembly as a reflection on Bihar. 1
began by saying 1 have great respect
and even affection for Members from
Bihar and I cannot imagine how this
kind of thing could happen. It
devolves upon us as a national duty
to see to it that this kind of thing
is not repeated.

An Hon, Member: Do you want us
to quote from the West Bengal
Assembly proceedings?

Shri H. N. Mukerjee: You are very
welcome to quote from the proceed-
ings of the West Bengal Assembly or
any other proceedings. (Interrup-
tions.)

Shri N. C. Chatterjee: Let us cut
out all references to these proceed-
ings of Legislatures.
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Mr. Speaker: Except to throw sume
light as to whether one place ought
to be transferred or not to be trans-
ferred they should not be referred to.
Let us exclude all those words which
have been taken from the dictionary
for the purpose of embellishing the
language.

Shri H. N. Mukerjee: I do not hold
a brief for Bengali misdemeanour, If
it has happened, if my friend $hri
Bhagwat Jha Azad points out things
said -in the West Bengal Assembly
which ought not to have been said,
he is welcome to do it. I had only a
desire to show certain instances, and
I do not propose to-do more. But my
object is not to hold a brief for any
Bengali misbehaviour or for Bihari
misbehaviour. It is only to show that
these things happened and that they
should be rooted out.. (Interruption).
I can say I have read the proceed-
ings of the West Bengal Assembly
and, as far as I am concerned, I do
not find any comparable phrase used.
Therefore, I think, that should be an
end of the matter.

Mr. Speaker: So far as this matter
is concerned, I find we are now try-
ing to refer to the proceedings of
certain Legislatures, both Bengal and
Bihar. Sub-rule (jii) of Rule 332 says:

“A member while speaking shall
not—

use offensive expressions about
the conduct or proceedings of
Parliament or any State Legis-
lature;”

It is for the hon. members who took
part in those proceedings to say, this
is not becoming or this or that. I
would, therefore, request both sides,
Members from West Bengal as well as
from Bihar, to use only such portions
of the proceedings as throw light
upon particular facts and just to im-
press upon this House as to whether
this transfer has to be accepted or
not to be accepted. I think enough has
been said and nothing more need be
referred to either by this side or: by
that side. The members and Speakers
of the West Bengal and Bihar Assem-
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blies are sufficiently competent to deal
with the question whethér this ought
t0 have been said or ought not to
have been said.

Shri H. N. Mukerjoe: Let us pro-
ceed to other items. From West Bengal
there have been claims put forward
stridently for the inclusion of areas
in Purulia, Singhbhum, Purnea and
Santhal Parganas. The rights and
wrongs of it have got to be deter-
mined as soon as it is possible for,
otherwise, in the border region, there
would be large sections of the popula-
tion embittered and frustrated. It
would infect calamitously the good
relationship which should subsist bet-
ween Bengal and Bihar as between
other linguistic regions of India. This
problem of eliminating or at least
minimising to the largest possible
extent the embitterment between
linguistic units and thereby ensuring
the unity of our country, a unity
which is all the more effulgent because
it recognises and transcends diversity,
has not been earnestly pursued and
that is why even today, even after the
States Reorganisation Bill, even after
dropping the ill-fated merger idea, we
do not find people in Bihar and West
Bengal as happy about the States Re-
organisation as they have a right to
be.

I hope it is not necessary, but be-
cause of interjections made already I
wish to clarify the stand from which
I consider this Bill. Like all my
friends here, I am sure, I cherish the
unity of India. In my time I have read
some history and I am profoundly
convinced of it. From Kanya Kumari
to Amarnath, from Kamakhya to
Dwarka, there is in this emerald
country of ours a unity of mind and
heart that nothing can break.

I strive to be, what I am naturally
meant to be, a good Indian, though,
of course, I do not keep the windows
of my soul hermetically sealed against
the winds which come from abroad.
To those who mock at me I say,
“What do they know of India who
only India knows”? I strive to be as
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good an Indian as any can be.
presupposes that I am as
Bengali as I can be at the same time,
just as my friend, Shri
s good Indian while at the
he is also a good Maharashtrian. 1
strive, and my party collectively
strives, to put forward a correct idea,
and to judge inter-provincial ques-
tions correctly from the point of view
of principle. We may make errors, but if
we make mistakes, they will be due
to no selfish, chauvinistic ideas but
enly due to errors in practically inter-
preting a selfless and impersonal
principle. I do not know if I am very
clear to some of my friends, but I
shall proceed to illustrate my point
with reference to this Bill.

.

1

Except when paramount considera-
tions of national security and some
really fundamental requirement of
the national economy demand it, we
feel that there should be no devia-
tion from the principle of linguistic
States formed on the basis of conti-
guity, and this implies that where one
finds contiguous villages linguistically
linked with one State but adminis-
tratively tied with another, they
should go where on the basis of the
linguistic principle they really belong.
When we talk of the village tevel in
these matters, we do not make the
absurd claim which may have
foisted on us. Even the Prime Minis+
ter once said something of that sort.
They foisted on us the view that we
wish every village in India to be
linguistically split up. We do not say
that. In our country we are bound to
have linguistic minorities in almost
every State and we do not worry,
because for that there are other safe-
guards in the Constitution. It is only
in relation to contiguous villages that
we wish a rational, linguistic re-
arrangement which can be quite easily
done, .and that is, therefore, the
principle on which we proceed.

In our country, on the basis of this
principled approach, I find that the
States Reorganisation Commission’s
recommendations regarding West



There is no question that the West
Bengal Assembly's suggestion regard-
ing the inclusion of the whole of
Purulia sub-division in West Bengal
is consistent with the principle I have
advocated. I see no valid reason why
Chas Thana, Chandil Thana, and
Patamda Police Station of Barabhum
Thana in Purulia should not go to
West Bengal. There is a story to this
unwarranted exclusion in the Bill
which I wish to mention. There were
accusations in the West Bengal
Assembly and elsewhere that Dr. B. C.
Roy agreed to hand over these
Bengali-majority areas in deference
to the demand of the house of Tata.
Dr. Roy countered the accusation by
saying at page 123 of the West Bengal
Assembly proceedings that when one
Mr. Ghandy of the Tatas approached
him, he repelled his advances. But
then one fine afternoon, a trunk tele-
phone call came from Delhi and then
he had to truckle down. He says:

“Mr. Ghandy of the Tatas came
to me some time in August last
and asked for my views. I told
him that if the area comes to us,
we shall consider the situation; if
you need any land, we shall con-
sider that at that stage, but at
the present moment, it is not so,

But what happened was that
after the States Reorganisation
Commission’s Report was placed
before the Government of India,
there was only one message that
was sent to me on the 16th
January afternoon from Delhi say-
ing that the Govérnment of India
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ultimately had decided to take
these two portions away from us.
That was the message that was
sent to me. My opinion was not
ssked for—except to say that if
Iqreed.thewholewhmwwﬂ
be put before the country over
that evening’'s radio by the Prime
Minister. ] am one of those who
believe—

we aqaet wd awfe dfe:

When I am afraid of what is
going to happen with regard to
the bulk of it—we felt whether
we agreed or not that portion was
to go—and it was better to say,
in good grace, ‘ves, I agree’”

This is what Dr. Roy seys '
himself. I do not understand
do not like it. Just like the sta
things which was described to

E5g
B R

on. For example, Orissa’s case has
completely gone by défault because the
ukase came from God knows where.
It seems that sitting on a pedestsl in
Delhi goes to the heads of certain
people and they behave accordingly.
It is a.pity they forget that Delhi has
been the historic graveyard of vain
glory. If they go on behaving in this
fashion for a very long time, they
would have to pay the penalty. This
unpleasant transaction is one which
Parliament should have no truck with,
and I wish the Joint Committee re-
pairs the damage which the Bill
incorporates in regard to this point.

While Bihar has demanded that not
an inch of the present territories ef
that State should be alienated, from
West Bengal voices have been raised
for the inclusion in West Bengal of
other areas now in Bihar. Dr. B. C.
Roy has asked for the portion of
Purnea District which lies to the east
of the Mechi river up to the point of
intersection of the Mechi river with
the Mahananda river and thereafter
to the east of the Makanunda river
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up to the point of intersection of the
Mahananda river with the border of
Malda District. Other suggestions

made in the West Bengal Assembly '

relate to Dhalbhum Sub-Division and
Dhanbad Sub-Division and certain
areas of Santhal Parganas and of
Purnea District.

As far as we are concerned, we do
not make omnibus claims irrespective
of the linguistic principle. We do not,
for example, like Dr. Roy, sav that
for purposes of administrative con-
venience we want ‘X' region. If that
region linguistically speaking should
come to West Bengal, of course, it
should. If Kishengunj has a linguistic
majority of Bengali-speaking people,
which, many reports suggest, is the
case, then naturally it should come.
If that is not the case, it should not
come to West Bengal, administrative
convenience or no administrative con-
venience. After all, we operate in one
country, and, therefore, whatever
administrative difficulties arise ought
to be eliminated by other processes
of mutual consultation between States.
We say, therefore, that administrative
convenience should not be a reason
for bringing in certain areas unless
some very special national considera-
tions supervene.

Then again, we do not say, with
some of our close friends and
colleagues in the West Bengal Assem-
bly, that Jamshedpur and Dhanbad
towns should come to West Bengal.
We assert that by reason of the
linguistic principle as well as by
reason of the desirability of not. dis-
turbing cerlain arrangements that
make for healthy stability in the
national economy. West Bengal should
not claim those two towns even
though, on paper, there might be
certain linguistic arguments which
can very feasibly be advanced, as
indeed the late Dr. Saha gave some
very cogent arguments in this House
some time ago. But we feel that so
far as the Kishengunj Sub-Division
of the Purnea District and certain
other areas like Dhalbhum and Santal
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Parganas are concerned, there are,
according to credible reports, contig-
uous Bengali-speaking areas which
should and could be included in West
Bengal. Lest it be considered a chau-
vinistic claim. I would once again
say—I have said this already—that a
Boundary Commission, comprising
judicial personalities, should, under
Central direction, examine the langu-
age position in the controversial areas.
It should ascertain as fully as it can
the opinion of the local inhabitants.
It should probe critically into the
census figures available and give a
decision that will be binding.

One serious hurdle is that census
figures during the Congress rule in
Bihar do not come below the sub-
divisions in the State and, therefore,
inadequate. Then again these figures
are notoriously wunreliable and even
the SRC has made a reference to it.
It is a very serious default. I am told
in recent months attempts are made
to have a recount of the census figures
with fantastic results. I have been
told by Shri Mahata who belongs to
that area that his own village, it
seems, has been recounted. He is a
Bengali, speaking Bengali, learning
Bengali at his mother’s knee, and he
says that after the recount he finds
that even he is counted as a Hindi-
speaking person in the village;
though, he says, the village is almost
entirely Bengali-speaking, nobody is
shown as Bengali-speaking. This is a
statement coming from a Member of
this House and a colleague of ours
and according to local reports, such
things happen over and over again.
Something has to be done in order to
get finality in regard to this matter.

I would like to leave it to the Joint
Committee to discuss whether it
would beright to set a target date for
the boundary commission to complete
its labours, or if it would be better, to
wait a while till the general elections
and thereafter solve the linguistic
problem. Some members of the West
Bengal Assembly wanted it to be done
by the 15th of August but speaking
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on the 25th of July, I cannot reason-
ably ask for it. The matter is, how-

ever, important and must not be
shelved.
I know that I shall be told that

after the SRC report and Govern-
ment’s decisions thereon, boundary
commissions of the sort which I have
suggested are absurd and dilatory and
so on and so forth and they are a
part of the opposition’s tactics and so
on and so forth. But the truth is that
it is very legitimate. In every State,
I know there would be linguistic
minorities, as 1 have said before, who
have got to be content with safe-
guards in the Constitution, in legis-
Jation which we should fortify for
minority rights, safeguards which
should be strengthened and made
more positive. But when there is a
question of border populations of
large dimensions and territorially
contiguous, their demands should not
be ridiculed just like that. Experience
in the case of Madras and Andhra, for
instance, ‘suggests that States bilate-
rally cannot solve such questions.
Zonal councils as they have been pro-
posed, I am sure, would be equally
infructuous. There should be boun-
dary commissions with proper autho-
rity and with proper compeosition if
we do not wish to see unsightly sores
fostering in the body politic of our
country. I suggest, therefore, that this
should be made a very important
provision in our legislation—not only
in this but also in the SRC Bill which
we shall be considering a little later.

I hope that I have said a few things
which would be constructively help-
ful to the Joint Committee and the
House in understanding the position.
I hope I will not be misunderstood as
being a bellicose chauvinistic Bengali
who wishes to parade his superiority
over the Bihari. I have not the least
intention in regard to that. On the
contrary, I want to see that our
people—Bengalis or Biharis or Tami-
lians or Malayalees, or whatever else
they may be—put their shoulders to
the wheel and march to the common
goal. That is the idea with which I
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have been taking part in all the pro-
ceedings of this House ever since I
came here and ever since my party
came here that is the objective which
we have always had in view. That is
why I suggest that the Joint Com-
mittee should take a very serious view
of this little Bill. Some may think
that it is a footling little matter which
should be discussed in a few minutes
and more or less disposed of straight-
away. But decisions should be arrived
at not on the basis of okaying Govern-
ment’'s decisions or of appeasing one
or the other set of chauvinistic claims.
Decisions 'should be made on the basis
of a principled approach to the pro-
blem. If that is done, even at this
late stage, inspite of the temperature
among certain Members of this House
being high, we shall deserve well of
the country.

Mr. Speaker: Babu Ramnarayan
Singh.

Babu Ramnarayan Singh: (Hazari-
bagh West): I would like to speak a
little later.

Mr. Speaker: This will not go on
till tomorrow; this will finish today.



849 Dikar and West Bengal

[we 5o fudt]

N LES I
ﬁgggiéiiﬂaié
iiaaiiéﬂigsg
= 53’ g‘.’ﬂ ga-
$1419 ggi“ii

migaiad o
cEFEEELPP

142
3
q %
ﬂ-ﬂr
34w
g4

2
139

%
gl
3

qa

1t
%ﬁﬂ
141

|

3

a,_
y*vi3

1
a

25 JULY 1956 (Transfér of Tervitorisi) Bili 860

o § fo fagre F wmier & oo @
fagrat &t wft v § 1 o qeferar
w § sy fifad | Wil & W
l_&turwl‘utﬁ_qtm o
amar AR Ayt fs ve sfawy war
qF WA NN Q1 W Y v wgt
qF A & fWT W W I W
foardt womwr WP A o @ fegia
¥ wqare qefear & frardr xamer
. arr wifgd 1 e qefaar
Fmw ¥ wafed T foar mar s e
wr vt 7 o wraweer & fewr
Aw F wrd 7 4% avn ¢ fe A o
0 warw A §, agi & v e &
T oft ff g ) 3w @ W
W sRR (fife) & F9 N
2 fear mar § wife S & < fgel
w famd ¥ wraeear & 8 W
# 7 wmar fr s & a¥ @ W
F ¥ FrOw A A 1Y 6 7 fear
I W @ wfgd v fs o <
afeear § 1| ifecr w1 ow fger

FgT X1aT § 6 o A< e w1 @A
¥ WY gwr dafe wmw ¥ A
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wiv fagre & waw fibqr man, fec
T ¥ qrem e gy ¥, o Al
T I & QA 9 797 gar a7fe
figem Wik oiffe w1 w=EQ
g | wufad 3w # aga afy g wrond
wift § 1 @ &AW § & qg wgAr wgar
§ e o v weT e o e gk
o fagre o sft shar wew @ ¥ af
gt 3w & fod ww fge st o 2
QY @ ag ¥ wErag & wewr o
Yyt afrgld s & g ww
warcfedf o Wik aad ael @
@ rfwem w1 fggem & azar
gwr forw & wrear #r @@t wfo g€ 3@
fege & sfag s &@ ¥ 3ag wsarw
¢ i @ f fegeam & aemy

ag AT T A T[T AT G A
NI T AAE AT @) FEARE
qf ey I A FW Yo i
wfw faelt vk wrandy fass 3¢ sfoma
#r faely ol @gv e F agt wfa

o W F v wEHr § Fgr afey

e F fah vou WiEHt & 1 TR
T wneAt A A Afed oo
IR FMT W WA WAL T
¥ ¥0F W ff qg d2q1R § FAEET
ofenft ¥mw e 1t w0
w € L W Wgwr s & 9 o
s wAt § ¥ ofeelt e &
e ¥}qT I FAT fo AW WARY
@ 7 arlt 39 & qra Q@ fagré wmie
w@ 7 wafe 39 gl felt o
o fagr€ |« valaa 9w @R A
awEdt o o ok Ame &
fewram & afcomraerey da & o
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didifes fed el fmr B Firdt
o swwet o agEard ofewit dare
%Y forefy Wi e& Wfwey Rl afewnlt
¥ & freft WX 90 & aw o 3¢
Wt ff ofenlt S dzamt ¥
R igiwwmz o
at & o oy avy A8 ot # ff ol
W § W gt aF o U iR wed
§ WX o § wgt r SR wrrdy ooy
gt ¥ W W 9 o § vy o

Shri N. B. Chowdhary: But all those
earnings are sent outside West Bengal.

w1 W wgw gy e < am & o
forar st gt o ¥ @ wiewfat
F wmr fear W fow Fmer & Jar ot
e 9% AW ® o= far gl 7
fe ar@ A wdr & fod aga wEA-
@ @ fear s fas B ot &
& v R W fv v v W



863 Bihar and West Béngal' .25 JULY 1956 (Transfér of Territories) Bfil 864
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# 9 ¥ fol a@ 9w @ W e
¥ WM & A S T s @ Sfe
# 7g #¢ R ¢ | Fwar f§ I
¥ uF € arrgadr wAEta TR
fet ¥ #17 ¥T @ § WX ag I Ay
F AT 0 @ § G fF oo @
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Fg *C $omr gy 9 fr W wfw)
N M ¥ fog og wifed “[Fwwew”
(wfes &) wrfe@, wit e § W
93, wfafa s2al & w9t w7 @@
fear #@ 9 1 3% 3 @ W TN
AT W@ & /T dWE I AR
1 #1¢ fowrm agl @ mar 1 T
¥ % FTCA § feawn mn ¢ v fagr
¥ e R F QR fare F owo
dTo HWle TA #F1 TF T4 & ®T A 2
Qé'%;ﬁﬂ'ﬂn wTo dro ww o7 &
fF gra & # W M § 7 T T
T ¥ Wy afeF @ uF g™
FE FT T AT ATZT & AT a1 F
F0 G FE FT F oA AR §
I # wAae wifed, Jfrar wifed,
AR A1fed, T aE A OF qrHd-
adt wafe 9@ Rw & Wit F g
AR F 1 S AT HIT WA AT g
¢ v arsT @w ¢ Wk fow & e
9T STEATEE 59 2, ¥ fagre ¥ adw

o\ dwmary sdw & fge gyvn wige
¢ & wige g e feelt & v @Y
Y W T AW I O f§ @

feaz 21

ag 9 fagre & geferar s -
o & g fediwet ® W § e
¥ am g W ¢ 38 a0 fge o=
¥ a9 v ¢ W) 9 fedea
N e ¥ gy T ¥ W A @
sl A T A 9w Afed fe ¥ dme
s oS & fr oA R v
@ ¥ JAEEY A 9T § g T w )
# a7zl a% weA W q § fr W
qefear ¥ 30 WA W W W
# 9T 41§ %R 39 § ey wwh
& at w19 auw gefear w1 dww F faan
g o @ a@ ferwiw av fedem
¥ to WA AW N Wt i d
faed ¥ g% & WO UG §HE HL AV
39 #1 w9 am | foaer § 1 W) 3@
aem & g ¥ Rwwa A @ o
RN fraanEd
R § I T & Sr ® aw Tg
1 et W 99 A AT ¥ 97 T
& 9o & fo v RgEm o §
AR W OF W 1 fewwm g wRw
§ faar fear 9mg @Y S® & I IFH@
fargar &, a1 & qgAr Iear § f§
frg® oo ad ¥ 7g AW f4§ ¥
¥ A @@ W §, w9 A IR
T @A e W@ @ 9W q W e
2 7 3few 3 v ara 3g 2 fe dmw
M W9 WA # e & faq
Te1 wffrmrh Sw @ W 39 € Wi
¥ wii feeslt W mE o & e
g acw fage o Taw Wik frewr
W1 T & W I 9 WAy g
T & ot &1 3 T & A e
s g § fe qEn WX & v
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TR fag & sniY & | awr W
S FT G | AT FTHI A
T Y, @ AN e g
¢ o it wTew gt 3 feR W
% foamd T @ & | W AR § 99
Wl & S e § AE
g A gk e & Wi T T W ol
T s v fr framiw Wi gefaar
& O Y U9 W@ W § ot
I L WR I F fad ow W
feelt A FoF T FOAT 9@ W)
W F & Areal # faest ¥ g
9T oY fawmw 7 @ A o o wo
N oA N AT IAHE AT AT
qear § W 9AarT Y AT v
awdt & | Wl g 7 gefaar § @&
af dww gwr fow § 5 fg
FHE ST ¢ g IgH T NHATF
W9 T FTH AW F TEWET | -
Aq% €9 § AT AT § Sfw aer
q AT 91gd & | 99 &1 AR X
A vafs I fgrA g 1T A
Fg @ar W Awd § 9 fr € AR
fagrdr & § 9IRS #7 F1A faamer
¢ o 99 & Ofafaw faer & faed
Jad § | 9 aw feaw w1 A
R AT g FwW g f oSt osEew
ugl T @ & I F W AT wT
e fr v o 97 U Iy

I3 §HY e & aawan § i saew
wgfma @ W & It [ S
g % W 97 %t w9 F AT 7w
@ faar o 39 ® wwdt @l ok
ATYT EATTE Y T @9 § giawr
T & nf Wk fex W IR
TN T F T IT W Gw R
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w WA ¥ A F9W, 976 @
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Shri M. K. Moitra (Calcutta-Nortn-
West): Question.

sl qo o fasy: I know it,

Shrimati Renu Chakravartty: Sir, is
it good on the part of an hon. Member
to call a Province as imperialist? That
is what he says and then he says: “we
are all Indians”.

Mr. Deputy-Speaker: Hon. Mem-
bers shall haye their turn and I will
allow them to answer these assertions
and allegations. Now they shall have
to hear with patience.

st %o Wo faw : INEW  wWEKEW,
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Shri M, E. Moitra: Mr. Depuiv-
Speaker, Sir, when this Bill was pre-
sented before this House, I thought
that the defects in the Bill would be
rectified by sitting round a table and
the discussion in this House would
help in the rectification of those de-
fects. But I find that West Bengal has
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been accused of demanding a lebens-
raum. West Bengal has been acrused
of showing imperialist mentality and
West Bengal has been accused of
making no arrangement for educa-
tion of Biharis and Hindi-speaking
people in their own mother-tongue.

First of all, I will say that if West
Bengal claims today readjustment of
her boundaries it is because of the
demand that has been put forward
for reorganisation of States on lingu-
istic basic for the last 50 years. If
West Bengal has claimed certain terri-
tories now included in Bihar, it is
because the Congress, when it was

in opposition and when it was fight- -

ing the battle of freedom, taught
the people that reorganisation of
States must be equated with the re-
organisation of States on linguistic
basis. Sir, I am connected with the
Calcutta University. I am a member
of the Senate and Syndicate of the
Calcutta University and as a responsi-
ble syndic of the Calcutta University
I say that there are not only one or
two schools but there are many
schools where there are arrangements
for imparting education to Bihari and
U.P. boys and girls in their own
mother-tongue. Not only that, during
the course of the last few years
several colleges have been started
where arrangements have been made
to educate the boys in their own
mother-tongue. I may also say here
that probably the Calcutta University
was the first University in India
which arranged to confer the degree
of M.A. in Hindi.

Dr. Ram Subhag Singh: Our mother-
tongue is Bhojpuri, Sir,

Mr. Deputy-Speaker: It is a delicate
subject to discuss. The hon. Members
are very sensitive today. They shall
have to be less sensitive.

Shri M. K. Moitra: I am very sorry
to mention all these things. I thought
that we and the Bihari brethren and
others could sit round a table and
settle these difficulties. Why should
there be a quarrel ameng the Ben-
galis and the Biharis? Today, what
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does West Bengal demand? It de-
mands only the Bengali-speaking
areas now lying in Bihar. One hon.
Member of this House has pointed
out that Purnea had been with Bihar
for hundreds of years. It is a histori-
cal mistake, Only up to 1912, Bijhar
and Bengal were together and Purnea
formed a part of Bengal. It is on
record.

Shri M. P. Mishra: Patna was also
part of Bengal then.

Mr. Deputy-Speaker: It is a pity that
when the hon. Member, while he was
speaking, did not tolerate anybody
else interrupting him, he is now inter-
rupting another hon. Member. He
should exercise patience.

Shri M. K. Moitra: West Bengal and
Bihar lived together and Purmnea,
Manbhum, Dhanbad, Jamshedpur,
Dhalbhum, etc., were parts of Bengal.
It was in the year 1908 when one of
the Bihar leaders, the late Mr. Deep
Narayan Singh, while presiding over
the Bengal provincial conference, ex-
pressed a desire that Bihar should be
formed into a separate province sp as
to release the creative urge of the
people of Bihar. The political confer-
ence at once agreed to that, and the
Congress accepted  that, because,
at that time, the Congress was
fighting for reorganisation of States
and it was the desire and aim
of the Congress that such re-
organisation should be on the basis
of language and contiguity of areas.

We were happy that Bihar become
a separate State. We were happy that
after the separation of Bihar, the cre-
ative urge of the people was released.
universities were established, high
court was established and there was
progress all round. But, at the time
of separating Bihar from Bengal, we
know that the British took away some
territories from Bengal in order to
make Bengal a Muslim majority pro-
vince. That is on the official records
of the Government. Now, if I appeal
to the Bihari brethren that those terri-
tories which for the sake of equity,
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for good remsons, should belong to
Bengal and which were taken away by
the British imperialists for reasons of
helr own should now be returned to
West Bengal and that the wrong
should be rectified, should we be casti-
gated as having imperialist designs?
That is the appeal that we make to

-

I do not
want a single inch of space for West
Bengal which is not a Bengali-speak-
ing area.

Pandit D. N. Tiwary (Saran South):
Have a plebiscite,

Shri M. K Moitra; He mentions
plebiscite. Does he not know that one-
thousand people marched from Man-
bhum and offered satyagraha in Cal-
cutta? Does he not know that hund-
reds of people marched from Dhalb-
hum and offered satyagraha in Cal-
cutta? Their only aim was that they
should be united with West Bengal.
I refuse to yield to such remarks sny
more, Is not such a march the ex-
pression of the will of the people?
Will plebiscite do it in a better way?

Shri Bhagwat Jha Azzd: We offered
them the entire Bihar State, but they
refused.

Shri M. K. Mortra; The less szid
about that offer the better it is. Sir, I
do not want to take much time of the
House.

Shri D. C. S8harma (Hoshiarpur):
Take as much time as you like.

Mr. Deputy-Speaker: It has been
granted from that side! I shall have
to surrender all my obligations,

Shri Shree Narayan Das (Darbhanga
Central): The hon. Member said that
certain portions belonged to West
Bengal. 1 want to know from the
hon. Member the meaning that under-
lies that obferuﬂog,

Mr. Deputy-Speaker: He is trying to
explain the point. If he does not ex-
‘plain, then it is all the more bene-
ficial and stronger for the other hon.
Members.

Bhri M. K Moitra: I say that all
the contiguous Bengali-speaking terri-

359 LSD.
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tories formed part of Bengal, when
Bihar and Bengal constituted one pro-
vince, Those territories which I men-
tioned belong to Bengal because they
are Bengali-speaking areas.

Mr. Depuly-Speaker: Shri Shree
Narayan Das wants further proof in
respect of the observation that those
territories are Bengali-speaking areas.

Shri M. K. Moitra: For further
proof, I should refer him to the Gov-
enment records on the subject. In
1912 these territories were taken out
of the province of Bengal and added
to Bihar. Ther eason adcanced was
that it was done for making Bengal
& Muslim majority province, at that
time revolutionary movgments _ were <
in progress in Bengal, and’ the Britsh*
imperialists wanted > them, The t¢
Government records « mish the-
hon. Member with proo hat 1

0
have been saying ‘0‘4{3}

I am not making any sentimental
outburst. My claim is not a product of
the heat of the moment, My claim has
been justiied by the Congress.
My claim hag been put forward
by the Congress for the last 40 years.
My claim has been supported by
revered leaders like the late Sir Te]
Bahadur Sapru, the late Dr. Sachi-
dananda Sinha, the late Mr. Parames-
war Lal and alsp by Mahatma Gandhi.
The Nehru Report of 1928 says that
the States in India should be reorga-
nised on the basis of language and
contiguity of areas and thus supports
this claim.

The question of administrative :on-
venience has been raised. But I ask:
“administration for whom?” It is the
people for whom there should be ad-
ministration and the people must not
be sacrificed for the sake of conveni-
ence of administration. For adminis-
trative convenience also, it is neces-
sary that the Bengali-speaking areas
such as whole of Manbhum consisting
of both Purulia and Dhanbad sub-
districts, the Dhalbhum sub division
and Bengali-speaking areas of San-
tal Parganag and Purmea should
be transferred to West Bengal. These
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(Shri M. K. Moitra]
are the claims of West Bengal. I hope

It has been said on the floor of the
House that Bengalis call themselves a
jati and that therefore Bengalis claim
themselves to be a separate nation. Yo,
Sir. Here, a jati means race. The Ben-
galis are a separate race. So are the
Telegus from the Andhra. That is the
beauty of the culture of India; that,
is the beauty of the civilisation of
India. India is a union of multi-lingual
States, There are multi-lingual nationa-
lities,. We never claim that we are a
separate nation living outside India.
We have never disowned allegiance to
India. Rather we want that India
should prosper with the help of all
the States and with the co-operation
of all the inhabitants residing in them
and we want to play our role in those
efforts. Indian culture is like a rain-
bow. The rainbow has seven varie-
gated colours, each maintaining its
distinctiveness and yet it is one. As
the rainbow rises in the sky, people
look at its beauty, because of the
* splendour created by different varie-
gated colours existing together. So
also the culture of India brings to-
gether all these nationalities, yet
allowing them to preserve their own
distinct characteristics. They are
separated on the basis of their langu-
ages, because language affinity helps
them in releasing their creative urge
and yet they are united as one nation.

I hope the Joint Committee will take

into consideration all these things and
will not be driven away by the false
impression that is being sought to be
created even on the floor of this House.
West Bengal wants only what is just-
ly due to her; West Bengal does not
wsant a single inch of land that is not
Bengali-speaking and this I say on
behalf of the people of West Bengal on
the floor of this House.

o fugfer faw ;¥ e 9 R
¥ wir g & fr Tod & g &
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Shri N, C. Chatterjee: 1 repudiate
; it is a very unfair allegation.

-
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Mr. Deputy-Speaker: That limit of
physical power may not be reached.
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“The third one was a particular
purpose where language comes in
viz.,, that the refugees from East
Bengal would live in an area where

the people speak the same
language.”

ag wga & o forgelt S ot
g a@T 9 wgi fF ST Wy
Ao g I N g {
R ot wrd g & W gm @
fEYommye R WUR WA WS 1
& Wi %7 @Tew aga qTw § e



883 Biker and Wes Bengal 35 JULY 1056 (Trausfer of Tervitories) Bl 884

[ firgfi form]
§ v § | YU gurE § fe @ S
&Y oY dwr & I Aoy w2w F Wy g
ofe 37 & age wedr @ 0 &
wwer § B fawmr oy & ag
S g & 0 & 9 o i At A

o g o

(fewrer wrt) wufed aff & w1 f*
TRTHF L1 F wgar § 5w
™ W g dfag g T g
FqATH F@ § | W9 qTHE [ G
WX AT $W@ & TR w7, afE W
#r fage w1 ¥g feer fawr omd

mﬁmw%ﬂﬁaﬁﬁﬁm

W, st fe wft fiox Y F e,
T WY HEST @ ) AR S Y
WTT ¥ FAT @ | 72T & T1g et
qmw B 3 FAE W iy e WO
wfee & 13 w0T § fireht safe
qifes™ B ¥ AT Yo AT WAy
firely Wi qfewlt dme ® FAST R
AT So @ § wAry faely 1 W@
AT A I W AY BT E FRAS T |

W wo vo ¥ (frmr weslEy,
e qX) : g ey Y oY ST g

ot e et - @7 W w1 SR
gwr

w & ov a@ o Wt §
T et waw § o awer @

(wrifye ) fear ar Wik @ dT=-
R fe gt e ) o= &=
HEEl & A ToT I W A S99
¥ IR F 97 ¥ dwer v I W)
I & A § e w fkar F 0
=W 95 | ¥ wign § e S@ WA
¥ guE gigw A <, s agw @
® R & dfwa s Wk 3§
aifae #T fear ww WK I W 0g
Hree dwS & fod fagg w< faar I
# wwwar § fe ag Y ww www &
ﬁm‘ﬁ'mﬁﬁqﬁﬁi:oo
TAM T EHm I RN RE
T 37 (@H & A0 A T AF O,
I8 fage & a9 |UET ArgaTe § 1
a a% f5 ag a1 wefaal & s34
W AR § Aoy faer T X X 99 AW
TF T Y & faw ¥ ofvw & S
afgd WR @@ oF ¥ fad dreem
(wafrr ) #< T =fg@

W9 g N AT BT g S
§ artww feur o w@r g O 1)@ few
fear ot fmr o @ & W AW w0
% ¢ & fF W i age ¥ wke
# A WY AT T wT qET A AT ¥
@ =gt 6 & g ¥ g ) oW
AT gATd AT WY ¢ 1 @ W
& & grd Ay awy § Wk ot
gur wlw § i & orrn g fe @



885 DNiker end West Bengal 25 JULY 1956 (Tvensfer of Territories) Bill 886

W F wff fawr gy wiife gt
nfﬂwt&atfﬁthlquﬁl’f

:
3
3
2
&
114
3

]

3

.

i
EEY
123

&%) &1 W Wfed 1 W A Jg §9g
# wod fER W ¥ daer aEed
#r 71% Y § e & o e § 6
e 7 dag § fem far@ W
§? sawd d W@y gEnm go o
W fage & ww W @, afafe
wifs wqet & ey fagrd sk SO
sy & ww xad § SfeT arag oF @
st ww qifearie § 9 &1 4 wmar
§ i wafed ¥ =i ¢ fr fagre &
o fey Wiy w1 *T MW F
ar @ & I 4 frern wfgd

ife sw ot W@ T T T
gefewy & sufed & o & oF A

fox 51 & dw § oy e wom
wiger § % ot fege  oF o%
Wit x§ aRr oy wgge wan § fe
9 & W g v v v K W
¥ foerd ar @ &, 7 fage & W™
T § WX qgT WY ST ¥ qg AT
A fEe d e 7 w2 o | o
TR aTe gferw oy § e o wivie
¢ W7 wiE & o d @ W
AT § WX ¥ w0 O 5y g e
¢ w9 ST I WX ¥ Hier § WK
oF v @ & NI § o il
TR YA R TR N fawy
N W ww wm ¥ wifed
fag & fe w12 ST & Jw &
fr ¥ wifgd W d@r s
9gS g WY I W T F ¥ wnfgq

@

fooa & fod woelt T W Ft A
@ gt ¥ w9 I w e F faar
afaq dfer W & N fage & a7
U gy & S § swwar g fe
Tz SRy ¢ oY foe 37 Y woff & fasg
IT W JOEET M F w O gwer

aT @I

Shri N. C. Chatterjee: I am deeply
distressed by the “wo speeches from
my hon. friends from Bihar. I wanted
to take a pan-Indian approach. We
want to build up the cohesion of India,
recognising the fundamental unity of
this country, but giving full play to
the different regional cultures obtain-
ing in different parts of India. We are
all interested in one topic and in one
matter — how to have a rational
reorganisation of States, I am deeply
distressed that one Member has charg-
ed Bengalis with “Imperialistic”
designs. I totally repudiate that charge.
It is entirely wrong to make this
charge. There is no touch of imperi-
alism in what Bengal has claimed.
There is no expansionist policy. There
is no desire to grab anybody ele's
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‘[ShriN. C. Chatéerjoa}
territory. 1 can assure ‘my hon. friends
not merely from Bihar but from every
part of India that Bengal will never
stoop 8o low as to be a “land grabber”.
That is not our design. That is not our
ambition,

Kindly remember the first hon.
Member Shri Mishra has been pro-
pounding an amazing doctrine. Let him
take the pose of a modern Duryodana
and say that “Not even one inch of
territory shall be given to Bengal”. I
can understand that kind of chauvi-
nism, that kind of provincial frenzy,
that kind of, what shall I say,
linguistic passion, but what has he
said? He has taken pains to tell this
House jn all seriousness that West
Bengal has become much more pros-
perous, that the Bengali race has
become much more prosperous and
economically advanced, because of the
partition of India. This is an amazing
thesis unworthy of any Member of
Parliament to seriously advance before
this House.

The States  Reorganisation Commis-
sion in paragraph 633 has recorded its
finding, and every honest man, if his
judgment is not deflected by passion or
frenzy, must admit the truth of this
statement:

“Partitton has created many pro-
blems for West Bengal. Apart
from the influx of refugees from
Pakistan, which may now be esti-
mated at about three and a half
millions, the entire communica-
tions system of Bengal has been
disrupted since 1947. The northern
districts of the Presidency division
have become less easily accessible
from Calcutta; and West Bengal is
now the only Part A State which
is geographically not a compact
and integrated unit”’

-But my hon. friend seriously says
that after the partition we have
advanced economically, our whole sys-
tem has been better. He was drewing
freely upon his imagination when he
was giving flgures.

Shri M. P. Mishra: They are facts.

“An area of 82,876 sq. miles has
thus been reduced to 30,775 sq.
miles but this reduced area hag to
hold as many as 24,810,308 per-
sons. West Bengal today is the
smallest Part A State in India but
hag the highest density of popula-
tion 8068 persons per sq. mile.”

There is one State in Europe called
Poland which has been subjected to
imperialistic design and repeated
vivisection. Similarly, the poor, unfor-
tunate people of Bengal have been
subjected to partition and vivisection
at least thrice. It is not a matter to
laugh at. I am appealing to all Mem-
bers of this House. You represent the
nation. You are the elected representa-
tives of the people. Kindly remember
what happened to us, in the past, due
to imperialistic designs. Because the
people of Bengal were at the forefront
of the national struggle, the Britishers
wanted to cripple our race; they
wanted to extimguish the fire and the
flame which was burning for indepen-
dence, and therefore, Lord Curzon and
Fuller wanted the partition of Bengal.
It was for the purpose of crippling
that homogenevus unit which was a
completely integrated linguistic and
cultural zone that they partitioned
Bengal,

3 rPM.

Against that, the leaders of Bengal
rebelled. Against that, the people of
Bengal rebelled. At that time came
Lokmanya Bal Gangadhara Tilak. We
have been recently paying our tribute
to Lokmanya Bal Gangadhara Tilak.
Coming from Bengal, it is my sacred
duty to remind you that in the dark
days when relentless imperialistic
repression was launched upon the peo-
ple of Bengal came Lokmanya Bal
Gangadhara Tilak. He came to
Calcutta and gave us hope and
courage, and stood by us, and Bengal
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fought Britishk imperialism with the
twin weapons of boycott and Swadeshi.

My hon. friend was saying ‘Bihar
was taken away from you; Orissa was
‘taken away from you. You cannot
make that a grievance’. We are not
making that grievance. We are not
making the grievance that united
Bengal was disrupted, and Bihar was
created as a separate province or that
Orissa was created as a separate pro-
vince. Bengalis are never so narrow-
mined as to be deflected by this kind
of argument. But what we say is that
the Britishers had to come down from
their giddy heights, and in spite of the
lofty declarations by the British Secre-
tary of State that partition was a
settled fact and it shall never be
annulled, they had to annul the parti-
tion, And what did they do? Delibera-
tely, designedly, and dishonestly, they
made the united Bengal a Muslim
majority State, and thus a Muslim
majority province was created. The
States Reorganisation Commission
themselves have recorded that deli-
berately they did it, and in order to
make it a Muslim majority area, they
transferred some Bengali-speaking
areas to other contiguous provinces
unfairly and detached them from Ben-
gal.

At that time, the Indian National
Congress met at Calcutta, and in
solemn terms, they passed a resolution
unanimously saying that what the Bri-
tishers did was improper, what the
Britishers did was unfair; and they
passed a resblution saying that those
territories should not be annexed to
the contiguous States or provinces.

That solemn declaration stands, We
expected Bihar leaders and Bihar
Members to rise to great heights and
to redeem the pledge which their
forefathers had taken in solemn terms.
The Congress passed that resolution in
solemn terms, and the Bihar leaders
along with Shri Dip Narain Sinha and
Shri Parameswar Lal issued a state-
ment on the 4th of January, 1912. They
pointed out what areas had been
enfairly taken away from Bengal and

what areas should be given back to
Bengal, and they mentioned the whole
of the Manbhum district in that. Their
language is quite clear in this respect.
Their Janguage is that they are endors-
ing what the Congress had dpne. That
resolution was moved by Sir Tej
Bahadur Sapru, and seconded by Shri
Parameswar Lal. Immediately there-
after, on the 4th of January, 1912, they
issued a statement which read ag fol-
lows:

“In accordance with the Resolu-
tion of the last Congress the sound
principle would be that enunciated
therein that all the Bengali-speak-
ing tracts should be brought under
the Government of Bengal and all
Hindi-speaking tracts placed under
the Lieutenant-Governor of Bihar.”

They knew that they were playing
with crafty people, the British imperi-
alists, They knew that the Britishers
were trying to resort to a game of set-
ting up one province against another,
one community against another, and
therefore, they demarcated the areas
clearly. And they said:

Y. the portions of Purnea to
the east of the river Mahananda
which is the ethnic and linguistic
boundary between Bengal and
Bihar should go to Bengal and the
rest of these two districts come to
Bihar.”

They also added:

“Such tracts in the Santhal
Parganas, where the prevailing
language is Bengalee should go to
Bengal and the Hindi-speaking
tracts of the district remaining in
Bihar.”

It Bengal demands the redemption
of this pledge, this pledge which was
undertaken by the Congress, this
pledge which was reiterated by the
foremost leaders of Bihar, is there any-
thing wrong in that? Why do you say
‘It is imperialism'? I say what you
are trying to do is to really go back
on the solemn pledge that the nntiun-
alist leaders had undertaken, -
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Now, 1 shall read the last part of
their statement:

“As for Chota Nagpur, the whole
district of Manbhum and Pargana
Dalbhoom of Singhbhoom district
are Bengali-speaking and they
snould go to Bengal—the rest of
the division which is Hindi-speak-
ing remaining in Bihar."

This was their statement. They knew
Bengal. They knew Bihar. They knew
the Bengali-speaking areas. They
perfectly depicted objectively what
portion should go fo Bengal and what
portion should remain in Bihar. What
is wrong there, if we demand the
redemption of this pledge? The Cong-
ress, in the year 1811, had passed
that resolution. In 1912, the accredited
leaders of Bihar actually said what
territories should go to Bengal.

Since, then, from time to time, the
Congress had been repeatedly saying
that there should be reorganisation of
States on a linguistic basis. At the
Nagpur session of the Congress,
Mahatma Gandhi sponsored the reso-
lution and pointed out that if Congress
had to be made a dynamic machine
for winning national freedom, it can
only be done, if the constitution was
refashioned on linguistic principles. As
a matter of fact, in 1921, the Congress
adopted its own constitution, and
remade its own constitution, and devis-
ed its provinces on the principle of
language. The Hindu Mahasabha, of
which I am today the temporary head,
followed suit the next year. At that
time, Pandit Madan Mohan Malaviya
was the real head of the organisation.
They were great men, great patriots
and great nationalists.

The States Reorganisation Commis-
sion have recorded their finding that
the Indian national movement for
liberation has been integrated with this
movement for linguistic States. As 2
matter of fact, it is only because of the
synthesis between Indian nationalism
and regional patriotism that India has
today won itg freedom, and Pandit

Nebru is occupying the Prime Minis-
ter’s position, and the Congressmen are
sitting on the Treasury Benches. There
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time they did it was when they
going away from India; they gave us
the Radcliffe Award, and then the parti-
tion came. What is wrong in pointing
out in solemn terms, out of the agony
of our heart, out of the distress caused
by the man-made famine and the poli-
ticlan-made vivisection of Bengsl that
this pledge should be honoured? Do not
ridicule us by saying that our position
has improved due to the partition of
India and the partition of Bengal. If
you like, do not give us the territory.
You are on the Congress Benches, and
if you like that the Congress should
not redeem this national pledge, say so
openly. But do not play this game
of the Britishers.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): It was pointed out by
the hon. Member a little while ago
that at the Nagpur Congress, Mahatma
Gandhi had sponsored the resolution
regarding reorganisation of provinces
cr. linguistic basis. May I know
whether Mahatma Gandhi had allotted
the Manbhum area to the Bengal Pro-
vince, or it remained also in the
Bihar Province?

Shri- N. C. Chatterjee: What I am
pointing out is this. Mahatma Gandhi
never tackled Manbhum. He never
tackled any particular area. He only
pointed out that there should be
reorganisation of the Congress Pro-
vinces on the basis of language. I am
pointing out that from 1905, when
Congress stood by Bengal, and Cong-
ress helped Bengal in the antipart-
tion movement, it really committed
itself to the principle of the formatien
of linguistic provinces, In 1921 1t
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adopted that prineiple, and from time

right through three decades down to
the last elections in 1952, the Congress
had been giving this
pledge. I say that it is improper, it
is impossible to reverse the gear and
to say that there should be bilingual
States or anything of that kind. I am
not desirous of using strong language.
But the States Reorganisation Com-
mission themselves have pointed out
that bilingual States have not been
possible, and that they have not been
able to achieve the right type of
patriotism. As a matter of fact, the
Andhra people and the Tamil Nad
people were all in one State. If bilin-
gual States were essential for the
purpose of India’s security and India’s
prosperity, then why did you accept
the demand for the creation of the
Andhra State?

Shri M. P. Mishra: What view does
he hold about Punjab?

Shri N. C. Chatterjee: If my hon.
friend had taken any trouble to find
out, he would have seen that I want
the full implementation of the S.R.C.
Report. The SR.C. have said tha:
border States should not be weakened.
Border States occupy a position of
strategic importance, Therefore, it is
essential in the national interest, in the
Interest of India’s safety and security
that these States should be made
strong.

Dr. Ram Subhag Singh: West Bengal
is also a border State.

Mr. Deputy-Speaker: Let the hon.
Member proceed uninterrupted. I have
been requesting hon. Member's several
times not to interrupt.

8Shri N. C. Chatterjee: Our friends
have beer. saying that we have got our
displaced persons and they are sorry
for them. But we are pointing out that
¥You have got to appreciate the psycho-
logy of these uprooted millions. It is
not a question of 3 millions. You know
that over 4 milliong have come, and
even today our Rehabijlitation Minister
saying that the daily exodus is at the
rate about 2,000, that is, 60,000 a

1}
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month. Our economy is at the breaking
point, The strain is terrific.

What crime has the Chief Minister
of West Bengal committed when he
said that our displaced milliong want
a habitation with congenial, cultural
and linguistic atmosphere? You have
got to appreciate the psychology of
these people. Are they not the victims,
the worst casualties, of India’s free-
dom? Is it not a national responsibility?

Therefore, the demand that we are
making ig perfectly clear. We are
making it perfectly clear that this Bill
does not satisfty West Bengal. It does
not satisfy the minimum demand of
the people of West Bengal. The Pra-
desh Congress demanded about 14,000
square miles. We have got the figures.
Other parties demanded more—we are
not getting even a substantial fraction
of it. It is no use pointing to the ;95!
census figures. They are wrong. It is
not my case. If you read the SRC.
Report, it has said that the 1951 census
cannot be depended upon, They have
themselves said that West Bengal has
challenged it and Bihar has also
accepted that position, Therefore, what
is the good of pointing to the 1951
census?

Last time, when I had the privilege
of addressing this House, I pointed out
from the Congress memorandum,
which was submitted by the West
Bengal Pradesh Congress Committee to
the States Reorganisation Commission,
that a wonderful event had taken
place in the Purulia sub-division. In
the Purulia sub-division, the Hindi-
speaking people have increased by 707
per cent. over the 1931 basic figure! It
is a biological impossibility.

Sir, this is the way things have been
done. This is the way that census
fore, what is the good of pointing to
the 1951 census? If you look at the
1931 figures, these were predominantly
Bengali-speaking areas which we
claimed. Therefore, we are demanding
what they said ought to be done, what
was demanded in the Congress Resolu-
tion. The Britishers, having imperi-
alistic designs, wanted to cripple our
figures have been manipulated. There-
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race by unfairly treating us. We are
only demanding what Bihar leaders
themselves have sald, should be given
to us,

Therefore, I say, if the national
leadership, which is in power, has any
sense of duty, if it has any sense of
coherence, it should redeem thig pledge
and not try to break this pledge,

~With regard to Kishanganj, my hon.
“ friend has been continually saying that
a corridor is impossible, that the
corridor theory is something which is
untenable. It is not a corridor problem.

Dr. Ram Subhag Singh: Then what
is this monster of your conception. It
is very dangerous.

Mr. Dewty—Spea.ke.r: This running
commentary should not continue,

Shri N. C. Chatterjee: That is his
bad habit, Sir. He cannot help it.

Let me read out what Shri Raja-
gopalachari has said on this subject.
He observes that it is entirely wrong
to say that the demand for integration
of the two dismembered parts of
Bengal.is a corridor problem, He says:

“Let us place it on a very
definite simple ground. Here is a
prevince which is divided into two
unconnected parts. Here is a
southern part of West Bengal pro-
vince, and here is Darjeeling in the
north and in between there is no
connection. Let us have some con-
nection. That was the proposition.
It is not a corridor problem, as
wag eloquently and graphically put,
bringing before us all the pictures
of the corridor problemsg of
Germany and of Poland. It is a
totally different thing. They want
an administrative improvement in
the matter of communications. It
is really a question of communica-
tions and of bringing about a state
of things whereby our general
defence position and administra-
tive position may be improved”.

The SR.C. have also said that. They
have pointed out that this portion of
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Kishanganj should be given to W
Bengal; otherwise, there cannot be any
political integration of the Stafe of
West Bengal. May I read to you what
as0
this

4

the SR.C. have said in paragraph
of their Report? After saying that
is a matter which should be examined

on merits, they proceed:

“We attach great importance to
the geographical compactness of
administrative units, because we
are of the view that the physical
integration of such units is vital
to their real political and adminis-
trative integration. Apart from the
inconvenience in  administering
geographically detached areas, we
must take note of the fact that the
continued isolation of the northern
districts from the rest of West
Bengal will tend to foster and
accentuate separatist trends in
these districts, West Bengal, there-
fore, has a good case for a geogra-
phical integration of the northem
areas”.

The House should know one patent
fact. Our Prime Minister was insulted
in the Naga Hills. You know that a
separatist movement is going on in the
hilly areas. Unfortunateiy for this
country—not merely for Bengal, but
for the whole of India—there are sepa-
ratist tendencles in Darjeeling and the
hilly regions.

Shri Jaipal Singh: Why?

Shri N. C. Chatterjee: The Commis-
sion have pointed out that those things
should be eliminated. Those things
should be checked, and they can only
be checked if there is proper integra-
tion of the dismembered parts of West

Bengal.
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integration with Darjeeling and Jalpei-
guri. That is all that he hag demand-
ed in Kishenganj. Is this anything
improper? Is this anything which is
against the Constitution or the area-
tion of a rational State? He says:

“This is an opportunity which is
taken in order to point out to the
Government of India the incons-
istency between the objectives of
the Commission and the actual
provision in the Bill. There cannot
be the slightest doubt that the
recommendations made by the
States Reorganisation Commission
for the geographical integration of
the northern areas in West Bengal
have, unfortunately, been based on
incorrect geographical assumption”.

Then he says:

“This strip of land—170 spuare
miles—will provide for the mis-
sing link”.

It is a game which in now being
played by some politicians of Bihar to
foment these Muslims against West
Bengal.

Shrimati Tarkeshwari Sinha (Patna
East): Question.

Shri N. C. Chatterjee: May I pcint
out to every single Member of this
House that this is a game which ought
not to be played? It is a dangerous
game which they are playing. I may
point out that out of 8 lakh Muslims
who left West Bengal 7 lakhs have
come back and they have been
thoroughly rehabilitated? My hon.
friend goes on casting innuendos and
aspersions because I am the President
of the Hindu Mahasabha. The Hindu
Mahasabha has never demanded that
there should be any discrimination
made between one citizen and another
on the ground of religion. We say
that if there is anyone who is develop-
ing any anti-national tendency, fthen
he should be firmly checked. But we
have never demanded any special
right or any special privilege for any
Hindu ag against any non-Hindu.
Nothitg of the kind What I
am pointing out 1is that the

has developed But & I may
remind my friends, at one time
the Prime Minister of India had
to say something very strong
against Bihar because of something
which was done to the Muslims, Then
he said that even Neakhali paled jnto
insignificance, having regard to what
had happened. Let us remember that
the same man is Chief Minister today.
Therefore, I will ask all secfions of
the House not to foment this com-
munal trouble. As a matter of fact,
very distinguished Muslim leaders

Bengal. That is also essential for one
other thing, for protecting our border
against Pakistani inflltration. I can
tell you that unlesg that is given to us
it will not be possible to stop the
infiltration, that daily smuggling, that
hourly smuggling which is going on.
Therefore, what we have demanded is
nothing unfaie, nothing immoral,
nothing unjust, nothing prompied by
expansionist policy, nothing actuated
or motivated by any imperialistic
design. We want Bihar to flourish. We
certainly want that justice should be
done where justice hag not been done
What was done wag great injustice.
The SR.C. have not done justice to
Bengal. We have been treated unfairly
as Maharashtra and others have been
treated unfairly by this Government.
Do not ridicule Bengal and adopt a
high and lofty attitude.
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Some speeches were made in the
Bihar Assembly which are simply
startling. I do not want to read them.
Prof. Mukerjee read one. One mem-
ber said that this State of West Bengal
be liquidated, completely wip-
and obliterated from the face
of the earth, one part of it going to
Bihar, pombly the bigger chunk, and
other part to Assam. They have
been generous enough, gracious enough
to recommend that Calcutta should
be under the Central Government. We
are thankful for the small mercies.
This is the attitude. This attitude has

§E
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which will not help to bring us nearer
and which will not do any good to
either of the States, There are hund-
reds and thousands of Biharis. There
was intense agitation against the mer-
ger, as you know. But nowhere any
non-Bengali citizen was ever torment-
ed, was persecuted.

Dr, Ram Subhag Singh: That is
wrong.

~ Shri N, C. Chatterjee: As a matter
fact, not on one single occasion has
there been any complaint either to the
Chief Minister or to the Government
or any attention been drawn to it by
any of the people.

Dr. Ram Subhag Singh: Sunega
kaun?

Shr'l_ N. C. Chatterjee: It is entire-
1y Wrong to say, sunega kaun. This
1s simply an attitude of complete
blindness. Not on one occasion even
in the course of these vituperative
speeches delivered in the Bihar As-
smbly has any instance been given
anywhere of any non-Bengali or any
Hindi-speaking citizen in Bengal being
unfairly treated. I submit that this
is really a fraction, a very small frac-
tion of what Bengal ought to get, of
what your forefathers, your ancestors
tookihasolemnpledgetogive,inor-
der to undo- the iniustice the Briti-
shers had deliberately imposed upon
Bengal. It isfor you now when you

35 JULY 1958 (Tvansfer of Territories) Bill goo

are in power, when you are seated
in Parliament as elected representa-
tives of the people to redeem that
pledge and not do anything to undo
that sacred pledge.
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“At my instance, the DP.I, ¢f
West Bengal made enquiries in
Bihar about the facilities for the
education of Bengali-speaking
people through their mother-tongue.
Dr. B. C. Roy also came to Patna
and looked into the matter. We fur-
nished all the necessary informa-
tions, and he made a public state-
ment that we were doing all that
was possible for the Bengali-speak-
tng population to receive their

359 LSD.

25 JULY 1986 - (Tramsfer of Territories) Bill go6

education through their mother-
tongue.”
whamamaamsg e

“I had also written to Dr. B. C.
Roy, over a year ago, drawing his
attention to certain allegations about
the lack of proper facilities for the
education of Hindi-speaking people
in Bengal, and how, it was said, in-
justice was being done to the Hindi
language in Bengal. But I have not
so far received any reply from
him.”

ar Wi 3 fr g o fage W
qare ¢, fagre § awem Ao ¥ foR
g sa9 § | AfeT /A I W
& fr g o PafreT W 9T ¥
91 ¥ JaX 9% T PET & 0

. Shri M. K, Moitra: Dr. Sinhas
statement clearly says that he has not
received any reply from Dr. Roy.
When the reply is received, you will
see that the arrangements have been
made,

qfed gre ATo faardr :It is one
year since and yet no reply has been
received, § I qa=TT A1gar £ fF wx
M { Farerraa ATt § QY g agi
W & gEEd (W) & Swr
t ok gt e fafrer @Ee
frrer 2 & 1 A 97 g < fafa-
fafrez 4 foar @Y @& a9 aw wrf
ara & Ad wrar | 59 7 wa«w av
g & fF gara S % § i
AT I X W A g )

TW AR Y amEr W & faw
sufaaraff 212w wren € Fp o
Y Y w17 §) I 7 99 F¥ faww v
Afer ag e A< ufcr & sy
& wwAT | AgT TF WIET A qT_L
W OF qEET AG @ 9%ar, Ig BN .
R SATRT R WA | WK OF X3y
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& SRy #RT A AT T A IT 4T
ity (wfawaar) ¥y w@wm W)
A & v @ AT | AfeT Y
AT § WINTK 9T W@ ¥ ¥q fgew
& IR § 7 Wy § ' w g
gy (sfawaar) 3o § &Y 3 9@
® %o 7 fomr I |

wrrafr & fegrd s oo @
W Fmeh s afaw § W sfes
@ o’ & § ORI AR
I ¢ AR q uw q@ W sEar
¥ If@ gX g a% g [ § wa&fw
fagt ¥ Q9 W Wyg & @ @
g & WK § g o fe #Y i
(fare) % w1 3y w1 § fr fage
w ¥ fag ag mafas WK §@R
¥ graA €T ST ifgd g A TR
amar & 1 fagre & S weeEr a9 A
A ¥ fad dEr (TR) @
v & Wk Afew (da%) wwETES
(dufer) T @ § wafe W ¥
freg Fmelt & AR wiw & foE
T SREE, e Tl 5
WX S & 9f@ it A9 s Ier
ik aT g RE &
fgr &1 ¥ fag q@ T 9
wifgd o 7 @& T W] A
F@ER @ & g W@ 39 & 99
X FT A w12 @ ¢ ) f faRr
¥ " §F w7 g6 ) § ofag 99
T SgiTer Agr & 9w § )

@ W ¥ ¥ 4R wfew @7
WA 1 T gy A Tt 5
W AT g wew § 7 @ afew
fegea & ¥a9 F ¥ TOER
@ W Tl § @ A ¥ w1 a7
waTar S | o) fafafes afeq(wmr
¥ W) 9 T Jq AF T AT
aET GEATEd SN (e
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afafomi) & af@ «wrr ot iz
Iq W AW B WAy g v G ool
T a0 vW O s ¥ W
WX 2w sufy s | AT g
TR T @ & A Fag & ama o
T o wifgd WK & wf Ry ¥
i fram g s e &
o w1 o fage ol W SR
a8 ¢ W aq & Amw ¥ @ @
WY g W A A & wifs
. IR 7 A § wgr & fR g A A
TR §RToe § WR @ & fawq &
a7 § O ufew & wiw w€mw | &
TE W TQ@ W AT wagfa
9 G G @ ww F fag ag
Sfaa 4 v v T ag w @ &L
fow ¥ f& 97 A ot dalw 7 @ W
g @ fagr ot & & v Q) )
St A R AT A F o @
€ 9T ¥ d wgm 5w faw a1 &@W
#X WR 39 ® A7) FH ¥ @Y ]G
FANM AN WIS W afs & amr
A G A R o W ogww F 9
AfeT W 97 g ¥ S dw F
T faaar A @ gadw 9T A INT
T g7 AT |

Mr. Deputy-Speaker: Shri Chaitan
Majhi. Only ihose hon. Members wno
stand in their seats wil] be called. I

have not beem able to call Members
who are not on the Joint Committee.

Shri Barman (North Bengal—Re-
Reserved—Sch. Castes): May I make
a submission? I am on the Committee.
Such Members were allowed,

Mr. Deputy-Speaker; There was a
departure. But at least some who are
rot on the Committee must be given
a chance.

Shri Jaipal Singh: By virtue of
beirg Members of the Joint Com-
mittee, those of us who are affected
shotld unt{ be barred.
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Mr. Deputy-Spesker: They will also
be called.

The hon. Member Shri Chaitan
Majhl may file the translation of his
speech in English with the office so
that it may be on record.

Shri Chaitan Majhi (Manbhuin
cum South Dhalbhum—Reserved—
Sch. Tribes): *It has been decided that
the Bihar-West Bengal (Transfer of
Territories) Bill should go to a Joint
Committee which is already formed
for the purpose. So I think that the
Joint Committee has been placed to
perform an onerous duty towards a
complicated issue, It has had to give
shape to an outlook and a principle
that should underline such a Bill and
that would infuse new hope in those
whose legitimate linguistic demands
have not been conceded to in the Bill
just now. So I think the Joint Com-
mittee should know the feelings and
the reactions of the general people
concerned like me in the advent of
the Bill in question and the sugges-
tions that we have in our mind for
the betterment of the Bill and the
existing things, under the circum-
stances.

First of all I give vent, through
this assembly, to my feelings and
reactions with the hope that they
would be considered carefully by the
Joint Committee.

Though the Bill in question has
brought in a very reglibible and
partial success in response to the
legiiimate and great demand of Ben-
gal for justice, yet I am glad to some
extent for the introduction of the Bill
as it embodies a victory, though
partial, of the people in their tough
fight against forces that tried to
deprive people completely of a national
right unavoidably necessary for the
facilities for a progressive future in
their life.

I am also glad in some measure for
the Bill as it also embodies, at least, a
fraction of good sense on the part of
tnose who are at the helm of power.
On the other hand, I am equally sorry
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at this moment for the unfortunate
gap created in the Bill by the absence
of such other Bengali-speaking areas
that have equal justification for their
demands for a province of their licgu-
istic affinity and that have not been
placed in the Bill amongst the ureas
recommended to be included into Ben-
gal. I am also sorry for the unfortu-
nate failure of the S. R. C. which is
written large over the unseen pages of
the Bill—a defeat of our national
wisdom we suffered through the
S. R. C. who was expected to act pro-
perly and with strength of mind in a
matter of great national issue like re-
organisation of States.

And above all I am sorry for the
failure of the supreme tribunal of our
country to rise to the occasion and to
set aright the shortcomings of the
S. R. C. and not to complicate the
already complicated issue more. So
the Joint Committee has to perform
the duty that this Supreme adminis-
trative body has failed to do, and to
judge the Bill in the context of our
na‘ional plan for the comprehensive
reorientation of our adininistrative

life

However I put up with the Bill as
an outcome of a given circumstance
and would try to suggest the way of
its betterment under the circumstan-
Cés.

I am quite conscious of the fact that
the Bill has been introduced with an
idea that the acceptance and the im-
plementation of the Bill should have
to be finalised before the ensuing
election. So, I am afraid that sugges-
tions for changes that may require a
strenuous and determined effort for
the speedy disposal of things may not
have prompt acceptance, to be includ-
ed in the provisions of the Bill on the
plea of want of time and procedure re-
quired and so on.

To be on the safe side and for the
sake of converience al all concerned,
I would suggest that a provision shouid
be made in the Bill that all othsr Ben.
gali-speaking areas in Bihar which
have not been included in the present

*English tianslation of speech delivered in Bengali.
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Bill and which have withstood all the
test of truth and reality to prove their
bona fides as Bengali-speaking areas,
should be recommended to be included
into West Bengal and that arrange-
ments should be made to get a fresa
Bill introduced in the Parliament with
provisions for transfer of these areas
from Bihar to West Bengal within six
months from the date of the passing
of the Present Bill in question. Our
demand is based on linguistic princi-
ple. So we are always ready to fore-
go any of our claims that does not ful-
fill this criterion. We are also con-
scious that changes on this basis
should not come in conflict with other
considerations, such as administrative,
finance and security of India etc.

[ mentiors below the names of only
such Bengali-speaking areas ihat have
been proved to be areas with Bengali-
speaki=z people in an overwhelming
majority, by ull sorts of proofs anu
records—officlal and non-official, past
and present—by the grim reality of
what is the truth in the life of the
people concerned. These places are,
beyond doubt, Bengali-speaking areas
in Bihar, contiguous to Bengal, for-
merly part and parcel of Bengal—part
of Bengal even now, linguistically,
culturally and ethnologically. Ard we
assure that all other considerations
such as administrative etc., are in
favour of this demand.

The following are such areas that I
propose to be transferred to West Ben-
gal within six months by a fresh Bill
smilar ‘o it:

(1) The whole of Dhanbad sub-
division of Manbhum Dis-
trict;

(2) The whole of Dhalbhum
sub-division of Singhbhum
District;

(3) Jamtara sub-division; Pakur
sub-division; Rajmahal sub-
division (excluding Sahib-
ganj thana); South Dumka
of Dumka sub-division and
Koro Taluk of Deoghar
sub-division in the district
of Santha] Parganas; and
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(4) the portion of Purnea District
to the East of Mahananda and
of present Mechi river which
was the old course of the
Mahananda.

As for the two thanas ana one poiice
station in Purulia sub-division, ie.
Chandil, Chas and Patamda respec-
tively, which have unfortunately,
wrongly and without any reason or
rhyme, been bisected from Purulla
sub-division and retained in Bihar. I

* think these have a special case 10 be

considered by the Joint Commitice.
We think this question does not entail
any big arrangemer#t or any complicat-
ed consideration being issues involv-
ing mistakes of techmical characier
merely. I am discussing about them
justly. From facts and from my ree-
sons, the Joint Committee would rea-
lise that thelr case might be rectified
even in the purview of this Bill, with-
out causing any administrative or in-
convenience of any kird whatsoever.

Before, I resort to the discussion
mentioned above, I would humbly re-
quest the Joint Committee to delcare
in unambiguous terms that the pre-
sext Bill in question is the firsy step
in the reorganisation of the eastern
states, which will invariably be follow-
ed by the steps to be taken in response
to the demands of the other Bengali-
speaking areas in Assam; and of the
Oriya-speaking areas in Bihar, or to
any demand made legitimately and
reasonably by any linguistic group in
the eastern States.

Here I would like to draw the seri-
ous attersion of the Joint Committee.
It is a very important matter from
the point of national interest, I think.
I; is about the census and the statistics
that effects the reorganisation. I think
that for the sake of judging a thing
of national importance and for the sake
of far-reaching national readjust-
ment, the sanctity and correctness
of the facts and figures must be main-
tained and given much value to and
specially of those facts which are pre-
pared by the Government agencies.
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Any malpractice about them are looked
upon as serioug offence in any free
country and offenders are punished
with exemplary punishment. Bui I
am extremely sorry to say that in our
country, truths in broad day-light ure
being turned into non-entity deli-
berately by inierested officials in
matters relating to census and other
statistical matters, but nobody--no
responsible authorities concerned—
have felt any concern for the same,
despite repeated allegations made to
them from responsible quarters
including M. Ps. like us even. We
have again and again charged that
the census figures of 1951 with regard
to Bengali-speaking areas in Bihar
have been concocted and cooked
deliberately and widely by the officers
under the Government of Bihar mak-
ing the census concerned a piece of
a sheer forgery and farce. But it is
regretable that no investigation has
yet been made, not to speak of
punishing those national culprits for
such glaring and palpable offence on
their part. I can prove it to the hilt
if the verification of the enumeration
slips or the figures with the existing
condition of any village of my dis-
trict is undertaken.

Yet those national wrong-doers
- having been free to do any mischief
without any check or hindrance,
storm hell and heaven on those con-
cocted facts, claiming them as pure as
anything! I can cite the instance of
a village,—which is an astounding
fact—astounding that it is possible
for such facts to occur in broad day-
light in our country, without causing
any headache to anybody at the helm
of power! In a recently published
census handbook under the signature
of the census authorities in Bihar, it
is said that in about 400 people in the
village of Jitan (P. S. Bundwan)—the
village of Sri Bhajahari Mahata, M.P.,
Hindi speaking population is more
than 300 and there is not a single per-
son as Bengali-speaking! I am
astounded that untruth can go so far.
I can challenge that there is not a
single person who is Hindi-speaking
in that village; and each and every
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person who breathes in that village is
purely Bengali-speaking and it san be
proved by any expert or any linguist
or any sort of definition of Bengali-
speaking people. So my humble re-
quest to the Joint Committee is that
it must take steps to put a stop to the
abuse regarding the facts concerned;
and to end the controversy regarding
1951 census in order to wunderstand
the linguistic position of those
Bengali-speaking areas in Bihar
which have not been included in this
Bill. To ascertain the truth about
them is not a complicated task. It
can easily be done from records
past and present, from pre-
vious reliable census and from all
kinds of ways and means of life
which is a reality and which is there
as broad day-light, not to be suppres-
sed by any interested official.

Now I come to Chas, Chandil and
Patamda. As for Chas thana the
S.R.C. has truncated it from Purulia
sub-division on a wrong notion of
geographical position. The S.R.C. was
of opinion that Dhanbad and Purulia
sub-divisions are separate entities
because of the river Domoder between
them. But when dealing with the case
of Chas, it truncated the Chas from
Purulia with the opinion that Chas
was contiguous to Dhanbad, forgetting
the fact that there was Domoder river
dividing Chas and Dhanbad like
Purulia and Dhanbad (compare paras.
658 with para. 665 in the S.R.C.
report).

Chas is not a Hindi-speaking area.
It has been clearly established so by
all sorts of reliable facts and flgures.
Yet the S.R.C. took a position as if
Chas was a Hindi-speaking area (see
para. 665); and it did so on the basis
of 1951 census to which the S.R.C.
itself did not give any importance, on
the contention that the census of 1951
has been challenged by both the ex-
ponents of Bengal and Bihar. (Para.
644). In this way, on wrong geogra-
phical notion, the people of Chas have
been put to a very precarious posi-
tion, having been cut off from their
main administrative unit and the land
of their cultural and linguistic affinity.
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Now I come to Chandil Thana and
Patamda P.S. The S.R.C. recommend-
ed them to be included into West
Bengal. But subsequently, the Govern-
ment of India decided that these areas
should be sliced away from Purulia
sub-division, thus making the district
of Manbhum divided into four parts.
No reason has been put forward for
the same. Perhaps no reason whatso-
ever is there that can be ascribed to.
It was assumed that to facilitate a
water project of Tata Co. in Singh-
bhum three thanas have been given
away to Bihar—virtually to Tata. It
is really unbelievable. And this can-
not be a reason whatsoever for any
readjustment of boundaries affecting
the administrative and cultural life of
lakhs of people concerned. No areas
can be made a subject of bargain,
in any reorganisation of national im-
portance, because of the interest of
any individual company. It is as
dangerous as a bad precedence. More-
over, facilities for water projects to
Tata can safely and easily be given
from the West Bengal Government
also. We have not seen any justifica-
tion for this unfortunate action of the
Government of India. But we have
seen people residing in these parts
have been greatly distressed having
been unnecessarily separated from the
land of their cultural affinity and the
administrative unit. The S.R.C. laid
the principle that it would be unwise
to break the solidarity of a compact
administrative area—district or sub-
district, even for the reason of linguis-
tic position of any portion of it
(para. 291). So we can imagine how
much unwise that decision would be,
which breaks the solidarity of an area,
without there being even any linguis-
tic ground, or any reason whatsoever,
excepting to appease some trouble-
some unreasonable party which is
favourite. We are definite that there
is no other cogent reason involving
smrious administrative, financial or
other questions, that necessitate this
auncation of Chandil and Patamda.
s8esides this, the decision about
ratamda has given rise to a new com-
plication in the fact that the link of
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transport is completely cut off bet-
ween Barabazar and Bandowan, that
is, between one portion of Purulia and
the other. Chandil and Patamda are
the natural boundaries of Purulia be-
cause of the river Subarnarekha flow-
ing at the extremities of these areas.
The people of Chandil and Patamda
will have to suffer great administra-
tive difficulties due to their adminis-
trative headquarter being removed to
a far off place as Chabasa, unneces-
sarily, for no reason whatsoever. So
I think the Joint Committee would
consider thoroughly all these points
and make suggestions for necessary
changes in this very Bill in question.

I would like to draw the attention
of the Joint Committee to the obser-
vations made by some members of the
Bihar Assembly in its recent session
held on the agenda of considering the
Bihar-West Bengal Bill. The speeches,
the committee will see, are full of
hatred, vilification, threatening, incite-
ment to violence and delirious out-
pourings devoid of reasons or national
outlook, unworthy of the position of
any representative of any sphere.
Necessary changes of national import-
ance cannot be deferred in the face
of bullying by the interested quarters
which forget the well-being of the
people or the nationa)] interest for their
self-interest. Governments concerned
should be asked to take precaution
against any possible situations that
might be caused by the incitements of
these bewildered persons. The people
of the areas are willing to have a
province of their linguistic affinity. It
is natural that people would like to
have so. Any exception to this rule,
is nothing but the unnatural creation
of the interested politicians through
coercive methods, which is transient,
vitiated and baneful to the greatest
extent for the people concerned.

As for the plebiscite, incessently
demanded by the exponents of Bihar's
claim, I would like to point out that
the question of the wishes of the
people of a particular area regarding
the application of a national principle
which the whole nation has accepted,
is out of question. Otherwise the
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yrinciple would have to go by. Either
the principles would govern our
affairs or opportunities for expressing
the will of the people concerned be
available to everybody in India. And
I think this question of opportunity
“would complicate the whole issue.

So 1 would like to request the Joint
Committee to consider the question of
application of the linguistic principle
in matters of the reorganisation of the
eastern states also, as it has been
done practically with regard to the
cases of all the places in India except-
ing eastern states. The . Committee
should also take notice of the pre-
carious position of the Bengali-
speaking people in Bihar, at the hands
of the Government of Bihar, which
is leading a crusade against the
linguistic minorities, under the
promptings of provincial feelings and
narrow sectarianism.

Shri Jaipal Singh: Mr. Deputy-
Speaker, Sir, I am hemmed in bet-
ween the two principal protagonists
in today’s debate. There should have
been two more but, because of the
ruling given at the Joint Committee
on the main States Reorganisation
Bill, the two other protagonists have
completely disappeared from the
scene.

Sir, I am totally opposed to this
Bill, not because I think that there is
no scope for a realignment or a re-
organisation of States after independ-
ence but because it is mistimed and
it is based on wrong foundations.

Much has been made of plebiscite.
People have said, take a plebiscite. If
a plebiscite has to be taken, what do
we lose by waiting a few months
more? The general elections are ahead
of us and the electorate will give their
verdict on this specific issue. I regret
that we are not normal at the present
moment on this very, very big ques-
tion and it is not something that even
the Treasury Benches can solve.

The States Reorganisation Commis-
sion’s Report to my mind is nothing
better than an ‘inspection bungalow
report’. They have not been to all
these areas. What did they do when
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they came to Manbhum, Singhbhum,
Ranchi, Santhal Parganas or even
Patna? I have very little respect for
the conclusions of any one of those
three commissioners. I have said this
before and I say that again, because
they have been hustled into a job.
Something had to be done in a hurry
and all manner of ad hoc organisa-
tions were created just to meet the
commissioners. There was not the
leisurely way of probing into facts.
Both the main groups that have been
appearing in the scene in the debate:
today were equally excited. I fall in

- between the two groups. I have no

desire whatever to condemn either of
them. But I do say that, in the
national interest, I appeal to the
Union Government to drop this Bill
for the time being. Let the general
elections take place and let my hon.
friend over there come and stand in
the same constituency with me ané
prove his case. Let us not talk glibly
as though the voters were ignorant,
as though they were unaware of the
tremendous consequences of this step.

I agree with much of what my
friend from Manbhum, who preceded
me just now, has said. But I ask you,
Sir, and I ask the Parliament as a
whole, because people in the north of
Bihar or north of the Ganges and
people who are now to the east of
Manbhum have a quarrel among them-
selves, rightly or wrongly, why should
the people of Chas be punished? That
is what is happening today. They are
both very clever people. There is the
metropolitan Press in Calcutta, a very
powerful Press, a Press that can
magnify things that reach the ears of
my hon. friends over there. But the
puny little Patna Press does not even
go outside the State of Bihar. And
the Press is powerful.

Dr. B. C. Roy did not even consult
Dr. Sri Krishna Sinha when he jetti-
soned the whole idea of the merger of
the two States. Bihar had been very,
very generous, as my friend has just
now pointed out. The blessing was
given by everybody from top to
bottom. I myself supported it and [
de hope that one day we shall see
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this merger, not only of Bengal and
Bihar but also of Orissa that was once
upon a time in the great Province of
Bengal. That will also be part of this
one unified Purbanchal Pradesh. I do
hope that will come. I want to ask
my hon. friend over there, who talked
without restraint, as to what has been
done by Bihar that something is being
imposed upon it, when there had been
discourtesy on the other side. There
would have been nothing greater for
this country for the time being; later
on, we may split ourselves into smaller
bits or become a unitary government.
But we have to live in the living
present. For the present moment, I
“regret that leadership on the other side
is very much out of tune with the
feelings of the people; more so in
regard to this particular matter.

People say, as one friend from
Bengal has said, that the question of
defence and military strategy of this
frontier with Pakistan would be up-
set. I wish he would study a little
more of military strategy. If that is
the argument, then I am afraid we
will have to scrap the main States
Reorganisation Bill, because therein
also we have frontiers with foreign
countries and, according to present
decisions, his point is not going to be
met.

Sir, I denounce categorically the
whole idea of the people of West
Bengal feeling strangers when they
go through the State of Bihar. That
is something that has to be denounced
day in and day out. It has been said
there is no continuous contiguify as
between the north of West Bengal and
the rest of West Bengal. No thought
whatever has been given to the other
situation. If I had to proceed from the
®anthal Parganas, say from Jantara
to Dhanbad, I also have to trespass
through the territory of West Bengal.
Am I to be told that I am feeling a
stranger? Are my friends in West
Bengal prepared to concede all that
territory through which I have to
‘traverse in order to get into another
‘efistrict? If they do so, I welcome this.
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Let us have an exchange of territories
and see who is to gain. Sir, this idea
of corridor has been mentioned; this
continuous contiguity. While trying
to solve a problem by taking away
territory to the east.of Mahananda,
they are creating another. How do
you get to Dhanbad from Jamshed-
pur? Are you not creating another
corridor there?

You know, Sir, that I have been
for the last 20 years—and for the rest
of my life I will be—working for a
Jharkhand State. The Jharkhand

‘State will come whether you like it or

not. The way this country is going,
there has to be a Jharkhand State
whether you like it or not. But that
is not the matter at dispute now. I
say that the wish of the people, the
will of the people must be taken into
consideration and, here, all the ex-
pression that has been given in regard
to it, whether it is in West Bengal or
in Bihar, has been repudiated by the
present leadership in this country.

It is a highly regrettable thing. We
must remember, when we talk of
victories here and there during the
last general elections, that these issues
were not then in the forefront. Dr.
B. C. Roy talked of a particular bye-
election. I congratulate my hon.
friend and I am very glad to see him
here. But people forget that there
was a bye-election in Chas also. Only
the other day I was motoring from
Dhanbad to Ranchi, going along the
main road that there is to Ranchi.
Much has been said of the catchment
area. What is wrong with the D.V.C.?
Could not the D.V.C. develop this
area? Why should the Government of
West Bengal come in to develop this
area, when there is already a full-
fledged, efficient organisation in the
country? Why not? Are my friends,
including the Prime Minister, pre-
pared to admit that where we have
to develop rivers in north Bihar—
rivers that begin right in the middle
of Uttar Pradesh from the bottom of
the Himalayan hills—all those terri-
tories will be given to us on the score
that the development of those areas
is hampered by virtue of the faet
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the sources of the rivers are in Uttar
Pradesh? Do my friends from Madhya
Pradesh realise that, when they sup-
port a thing like this, with the river
Sone or the river Sankh, we shall
have to get in south or north Bihar
vast chunks of territory in Madhya
Pradesh, if this argument is to be
advanced? While there is the Damodar
Valley Project or, for the matter of
that, any other river valley project—
a ready-made one—which can do all
the work for the territory for which
this claim is made, I cannot under-
stand the logic of the Treasury
Benches. They want to please one
man, and that is the view of the
whole of India.

4P. M

An Hon. Member;: Who is that
man?

Shri Jaipal Singh: Dr. B. C. Roy.
They are frightened about it. They
are lacking courage. Let them go to
those areas and tell the people that
this is done in the national interest.
If it is truly in the national interest,
none of us wouid stand in the way.
But this is something far from any
national interest. Instead of promot-
ing harmony in that area, we are
going to have more friction and
trouble. I want to assure my friends
from Bengal—east, west, north and
south—that we are fully conscious of
the fact that they have gone through
tremendous tribulations, not because
of partition alone, but because of their
nationalism. Bengal has always been
one province which has been punished
because of its aggressive nationalism.
Nationalism has been nurtured there.
The independence that we have
achieved is to a great extent due to
the leadership and the nationalism
shown by Bengal. We are fully con-
scious of it. But let them not think
that, because there has been parti-
tion, a compassionate feeling has to
be developed in our hearts. I want
my Bengali friends not only in Bihar
but also outside to think of Bengalis
that are outside the territories that
are sought to be taken away from
the State of Bihar. Let them think of
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those people. It is all very well to
say and make an appesal at the present
time. An appeal was made by the
hon. Minister today that we should
be generous. I want to ask my hon.
friend: Why does he not make that
appeal also to West Bengal? Why
should that appeal be made only to
Bihar? Why should it not be made to
the other side also? He does not do
that. '

Let him give the reasons. There
are obvious reasons for his one sided

.attitude. I am a Member of the Joint

Committee which is to examine this
Bill. I shall have ample opportunity
there to put my point of view to my
colleagues. But I do feel that it is my
duty to tell this Parliament and, if
I may venture to say, tell the country,
that this is the wrong time to play
about with the feelings of the people
of Bihar, or, for the matter of that.
to pander to the views that are being
held out by the present West Bengal
leadership. I am not against reorgani-
sation. My friends from Orissa, sit-
ting to my right, have also been
claiming certain areas from my home
area, from my home sphere. I had
given them the answer and they know
it only too well. I have asked them:
“Why do you claim a little chunk or
bits and pieces here and there? Why
don't you take the whole lot?” 1 say
the same thing to West Bengal. After
all, when compared to West Bengal,
Bihar is backward, and tremendous
courage was required on the part of
Bihar to say, “All right, come on:
let us march together”. But, on the
other hand, what has happened?
Some bye-election has been made the
excuse for abandoning a whole,
wonderful scheme which, to my mind,
would have been a very great thing
for the India as' a whole. That would
have been a signal to other parts of
the country for forming bigger units.

In conclusion I would like to say
this. The less the arguments in regard -
to language or culture or economics
or anything else, the less that type
of argument is brought in, the better;.
because we all know that the census
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figures are hopelessly unreliable. It
does not matter if the Centre revises
the census figures or if the West
Bengal Government does it or if the
Bihar Government does it. Take the
case of my fellow adivasis in Dhal-
bhum. They are not unilingual. They
speak their mother-tongue, Santhali.
That area was once under Bengal
But you may say that till after 1911,
when Dhalbhum was under the
administration of Bengal, the people
did not learn Bengali. Of course they
did learn it and they speak Bengali
also. Bengali is a wonderful language.
But after coming under Bihar after
1911, they have had to learn Hindi
also. During the last Great War, that
was an occupation area, and, adivasis
learnt a smatteries of English also. If
you have a Bengali enumerator, he
puts you down as a.Bengali. In 1941
1 was in Calcutta and I was put down
as a Bengali-speaking person. Of
course I speak Bengali also and I like
it. But then the people are at the
mercy of the census enumerators, who
put down the language of others as
one which is spoken by the enume-
rators themselves. So, there are poly-
glot, multilingual areas. The less we
talk about language, the better.

I may invoke the name of the
President of the Republic of

India. What language does he
He speaks Hindi as beauti-

speak?
fully and as fluently as he does
Bengali. What are we going to call

him? Are we to call him as Bengali-
speaking President or a Hindi-speaking
President or as a President who is
speaking any other language? That is
the position I want to submit. Langu-
age should be the last argument i1
these matters. It should be the last
argument that should be adduced in
this particular dispute.

In regard to the economics of the
dispute, I shall mention again thie
Damodar Valley Project.t I have
already referred . to it. That is an
obvious answer to my mind for the
time being. May be years hence we
will be more normal and both the
parties mag be coming together—also
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the Jharkhand party or the Orissa
party—and sit round a table and have
a round table conference and decide
what is the best that can be done in
the national interest. But, for the
time being, I am bound to take the’
position that it would be a tragedy for
this country if the Bill were not drop-

ped.

Dr. Lanka Sundaram (Visakhapat-
nam): The Speaker said in the morn-
ing that he would give a ruling on
the point of order raised today, at
4 o'clock,

Mr. Deputy-Speaker: He is coming.

Shri Barman: At the outset, I want
tc reply to a question that has been put
by my hon. friend Shri Bibhuti Mishra.
He wanted me to say frankly, or rather,
he wanted me to declare, in fact,
firmly, whether I would like to go to
Bihar. I do not know wherefrom did
he get that idea. If I speak Hindi,
that may be a bit different. Once 1
spoke Hindi in this House and I did
not know whether it could be called
Hindi or not.

Apart from that, I want to say to my
Bihari friends that today, on the floor
ot this House, when the representatives
of the whoie of India are charged with
the responsibility of coming to a deci-
sion, it will not do us any good to throw
mud at each other. What is the posi-
tion of Bengal vis-a-vis Bihar? I
would like to read only one line.from
our illustrious leader, Shri Rajagopala-
chari. Before he came to this House
as Home Minister, he had been Govern-
or of Bengal and he knew Bengal more
intimately than many others. While
he was here, when I moved a resolu-
tion on the 23rd August, 1951, he said
as follows in the course of his reply:

“In fact, I may say that the
whole of Bengal migrates into Cal-
cutta and the whole of Bihar wants
to migrate into Bengal. That is
the real psychological position
there”.

I want to say that these two sister
States, whatever the quarrel for the
time being, in regard f> the reorganisa-
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tion of States, are inter-dependent not
only in economic but also in social
matters. Shri Bibhuti Mishra claims
my district Jalpaiguri and other Mem-
bers from Bibhar have also spoken on
it. Some opinions about Jalpaiguri
were also expressed in the Bihar Legis-
lative Assembly. As against these
I may point out that we have wel-
comed one-third of the population of
my district from Bihar.

May I seriously ask my hon. friends
from Bihar, if they take the attitude
that because there are some people in
Jalpaiguri district who speak Hindi—
certainly by this time they can speak
Bengali also—that district should not
be given to Bengal, what would be the
psychological effect on the people in
Bengal as regards accommodating the
people of Bihar? Similarly, vice versa
there are many Bengalis who are resid-
ing in many parts of Bihar and who
have made Bihar their hearth and
home. Simply for that reason, it is no
ground for getting any portion from
Bihar, As far as the three districts
in North Bengal are concerned, the
claim of the Biharis based on the
ground that a certain part of the
population there speak Hindi is just
as much untenable as the claim of
Bengalis in respect of parts in Bihar
which are sparsely populated by
Bengalis. If hon. Members of this
House coming from other States—they
will judge the whole matter impartially
—look at the decision of the majo-
rity of the members of the Bengal
Legislature—both Assembly and Coun-
cil—they will find that the Bengal
Legislature has approved the provisions
of this Biil and has made one sugges-
tion as regards the northern part of

Bihar,

This Bill concedes the proposal of
the S.R.C. regarding the transfer of the
Kishenganj sub-division which lies to
the east of the Mahananda river to
Bengal. The suggestion has come
from the side of the Bengalis that the
very same principle on which the
question of the transfer of Kishenganj
is based requires that the northern part
of this tract should alsp he transferred
to Bengal. I do not have enough time
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to dilate on these matters, but these
matters—whether the people in that
part of Kishenganj speak Bengali or
Hindi, whether the transfer is neces-
sary for the purpose of making the
State of West Bengal into a contiguous
entity etc.—are dealt with in the SR.C.
report, as has been mentioned in the
reference by the President to both the
State Legislatures.

I shall simply invite attention to a

new factor which has been specifically
mentioned neither by the S.R.C. nor the

- framers of the present Bill. Not only

the SR.C,, but also the Dhar Commis-
sion, have recommended that there
should be contiguity. As stated by
the Chief Minister on the floor of the
Bihar Assembly, there is a gap of 10
miles between the southern boundary
of Darjeeling district and this area
which has been proposed by the SR.C.
to be transferred to Bengal. I am
referring to the northern part of it
Unless this portion is transferred, there,
will be no contiguity; and contiguity is
the major argument of the S.R.C. so far
as transfer of territories from Bihar to
West Bengal is concerned. There is no
escape from that. What is that por-
tion? It is east of Mechj river. It
may be controverted by the Biharis
but this river derived that name
because that portion was inhabited by
the Mech people. That river was
called Mechi Mahananda and the main
Mahananda river shifted ten miles
away from Mechi. Of course, Mechi
again joins Mahananda down below.
The whole area covers 170 square mileg
and this is the area which is required
to be transferred to Bengal, so that
the purpose of transferring Kishenganj
portion can be achieved.

The question has been asked, “When
the people of that place do not want to

‘g0 to Bengal, why should you force

them?” I have to answer that. I have
said during my speech on the last
occasion that it is a Bengali-speaking
area; and as Mr. Chatterjee has said
on the floor of this House this morn-
ing, some Bihari leaders also have all
along maintained that this portion
should go to Bengal. Apart from that,
what is the finding of the SRC.? My
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friends from Bihar have repeatedly said
that it is a Urdu-speaking area and
Bengal not being a Urdu-spesking
area, it ought not to g0 to Bengal. I
simply ask the hon. Members from
other parts of India to read para 648
of the S.R.C, report. There are claims
and counter claims. From the side of
Bengal, it has been said that it is a
Bengali-speaking area and from the side
of Bihar, it has been said that it is a
Urdu-speaking area, The decision of
the S.R.C. is not based on linguistic
ground, so far as this area is concern-
ed. I will read para 648:

“We do not feel called upon to
review or to decide this question.
The affinities between Kishenganjia
or Sirpuria as spoken in the

-extreme east of Purnia district
(this is the area which is proposed
to be transferred) on the one hand,
and Bengali on the other, seem to
be close......”

Shri Shree Narayan Das: Read the
rext sentence.

Shri Barman: I am reading it.

“But this dialect is written in
the Kaithi script, which is allied
to Hindi, and as one proceeds west-
wards, its affinities with Maithili
and Hindi become more marked.”

That is to say, in the opinion of the
S.R.C., Kishenganjia or Sirpuria is
more akin to Bengali, and the script is
Kaithi. There is no wonder in it
because, after 1912, Bihar has intro-
duced its own State language. But
still another language is spoken there.
The script, of course, is not Bengali.
It is not possible to introduce the
Bengali script for a small tract of
land. Kishenganji and Sirpuri seem
to the Members of the S.R.C. to be
close to Bengali. I shall not dilate on
this matter very much.

One of my hon, friends from Bengal,
Shri H. N. Mukerjee said thit he does
not want any area on the ground of
administrative convenience or conti-
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guity. I may, tell him, whatever may
be his personal views, it is the view of
all the commissions heretofore, namely
the Dhar Commission as well as the
present Commission, that for adminis-
trative convenience, contiguity of area
is essential. I think I may be permit-
ted to read from my own notes the
relevent portions, because after all, we
are referring the Bill to the Joint
Committee and it can be verified by
any hon, Members if they like. While
the S.R.C. proceeded with the reorga-

‘nisation of States, they deduced certain

principles from the terms of reference
of the Government of India. In part II
of Chapter I, the S.R.C. deal with the
factors bearing on reorganisation. First
of all, they have tried to find out the
principles on which they shall base
their findings. On page 25, para 93
they say:

“The principles that emerge may
be enumerated as follows:

(i) preservation and
strengthening of the unity and
security of India;

Nobody in this House can dispu.e
that,

(ii) linguistic and cultural
homogeneity;

(iii) financial, economic
and administrative considera-
tions; and

(iv) successful working of
the national plan.”

I can show if time permits that the
SR.C. both as regards Purulia and
Kishenganj have followed these
principles which they have laid dowh
all along in the case of other States.
Their judgment may be right or wrong
here and there. But, they have follow-
ed these principles. To argue that ad-
ministrative convenience and contigui-
ty are not essential is not correct. The
Dhar Commission have listed certain
generally recognised tests which a lin-
guistic area must satisfy before it could
be formed into a province. This
was in connection with Karnataka;
but it is a general principle.
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“(i) geographical contiguity
and absence of pockets and corri-
dors;

(iii) administrative convenience;”

Both these Commissions have accep-
ted these principles while deciding
questions of reorganisation. On page
65, para 232, geographical factors have
been considered by the S.R.C. They
say:

“Geographical contiguity eof
units is undoubtedly essential for
administrative convenience.”

In para 234, they say: what adminis-
trative convenience means:

“Linguistic homogeneity, geo-
graphical compactness, alignment
of communications ensuring easy
accessibility from one area- to
another and the elimination of mul-
tiplicity of jurisdictions in areas,
which administratively and econo-
mically constitute integrated units
are some of the objectives which
have to be borne in mind from the
point of administrative conveni-
ence.”

The totality of the circumstances
govern each case. That, in a nutshell,
was their view. When that view has
been deduced by the SR.C, when
having applied those principles to
these areas, they have come to the
conclusion that these areas must be
transferred to Bengal, when the Gov-
ernment of India, in their discretion,
having also scrutinised all the opinions
that came from the State Governments
and interested parties, have come to
the conclusion that these areas should
go to West Bengal on the ground of
administrative convenience and conti-
guity, it is ununderstandable why my
hon. friend from the Communist party
should say that they do not want the
area on that ground. He may have any
opinion. But, certainly, the whole
House will concede that the consideréd
opinion of all the Commissions and
the Central Government have greater
weight than the single isolated opinion,

I have no time to deal with Purulia
and answer all the questions, I may
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simply state that in the southern por-
tion also, some 179 square miles have
been claimed by West Bengal, That is,
of course, a suggestion. We are apolo-
getic here. The justice of the case may
be considered in the Joint Committee.

I want to touch one other poifit.
Over and over again, it has been said
by my Bihar friends that when the
areas do not want to come, why- do
you force them. They say this and that,
and that they shall not be delivered as
essential goods, etc, I wish to draw
the attention of the House to certain
excerpts not from the proceedings of
the Bengal Legislative Assembly, but
from the proceedings of the Bibhar
Legislative Assembly and' Council. So
far as Purulia is concerned. I concede
thiat Adivasis predominate there. Cer-
tainly their views ate entitled to con-
sideration by this House. What do we
find here. I have gone through the
proceedings of the Bihar Legislative
Council. The first speakef is Shri S. K.
Bage. I think he is a tribal. What is
his opinion about this transfer? He
says:

“T do not care whether the Adi-
vasis remain in this State or that.”

What is his contenfion? What is his
apprehension? His apprehension is, if
some part of the Adivasi area remains
in Bihar, some in Orissa, some in Ben-
gal and some in Madhya Pradesh, the
chances of having Akhand Jharkhand
will wvanish. That is his trouble.
Another speaker is Shri Bholanath
Bhagat. He says that his main appre-
hension is that the lac industry on
which he lays all hope Will be ruined
especially because “it is rumeured
that the Government of West Bengal
proposes to nationalise the lac indus-
tries”. I do not know who propagated
ideas of this sort? This gentleman is
afraid that as soon as this area is
transferred to Bengal, the lac industry
will be nationalised and they will be
helpless. How far this is correct or
not, I do not propose to consider. I
simply wish to say that these unfound-
ed rumours have been propagated
there. I need not dilate on this matter
because the two Adivasi Members of
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this House coming from that area have

their views on the floor of
the House, Not only that. At the tirfle
when there was a rumour that Bihar
wag trying to keep this area and that
it was not going to Bengal, there was
a morcha and they were prepared to
go to jail. I do not think a more clear
demonstration of the views of the
Adivasis is necessary.

Regarding Kishenganj, I quite con-
cede that my Muslim friends might be
apprehensive, but I do not know why
they should be apprehensive. There we
have got two districts, Malda and
Murshidabad which have a predomi-
nant Muslim majority. This will be
practically contiguous to Malda. Why
are they apprehensive? Saiyid Jafar
Imam who spoke on behalf of the
Muslims of that area said in the Bihar
Legislative Council on the 6th July:

“They (meaning the inhabitants
of Kishenganj) are terribly afraid.
I have seen things myself. I had
regular talks with the people. They
have opened thejr hearts to me
and I am now opening my heart
to you. In Dinajpur, Malda and
Jalpaiguri people are deprived of
their homes. Their houses were
occupied by the people coming
from Pakistan, They were disturb-
ed. This was the situation......

—mark the words—

‘... and this was seen by the
people and they are now being
transferred. The feeling of the
people of Kishenganj was that one
day they also might be disturbed.”

If ever again this is the position and
the Government of India cannot con-
trol the situation, I think the whole
of India will come into discredit. As
[ have already stated, there are already
60 lakhs of Muslims in West Bengal

Then, he goes on:
“The apprehension of the people

that they would be déprived of
their homes is perfectly correct.”
opinion.

That is hig personal
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Then he says:

“They have got no case for

Kishenganj on linguistic ground.

It is absolutely anti-national to

demand such a transfer in one

zone of the country. It is the privi-

lege of the foreign country, i.e.,

J:'akistan, to demand such a trans-

er.”

Those who know the history of the
Radcliffe Award will be very interest-
ed to know that it was only for the
purpose of connecting this part of

‘Bitar that Pakistan or the Muslim

League renounced their claim to Malda
and Murshidabad, but they wanted this
part and Bengal has been truncated.
Unfortunately the district of Dinajpur
had a Hindu majority of 51 per cent.

Mr, Deputy-Speaker; I am pained
to bring it to the notice of the hon.
Members that in spite of my best
efforts there has been much of noise
today. It is very difficult to follow the
hon. Member who is on his legs unless
silence is restored. I might be forced
to suspend the proceedings if this
continues. I have appealed again and
again. I request the hon. Members to
exercise greater restraint.

Shri Barman: The idea has originat-
ed in the minds of the Muslims of
Kishenganj that when the Bengali
refugees come to Bihar, they will
be rehabilitated there, and as
Bengalis do not like to mix
with other people having a diffe-
rent culture, the population of the
area will have to be transferred else
where. Had I lived in that area, 1
also would have been startled and
terrified. It is not for any person to
tell me what to do. So, ‘hey were
paturally afraid when this sort of idea
was being inculcated or w=s being
spread there as rumour. Otherwise, I
do not think that the people of Kishen-
ganj who are contiguous to my dis-
trict, who have marriage ties and rela-
tions etc., with thig district ard have
been quite happy uptill now, should
be terrified. I do mnot think there is
any case for Bihar to resist the trans-
ter.
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T U arrwe fog 0 Iureaw
wg, fagre ¥ @l § o wgaa
safaa § fr “Sor afr W W,
W RS WA IE RS W
W W AT S T FT FIH HEAT
Tied % Ao af w0 @R
w9 qifegTie § wer 3 2 ok aR
W F W= & ¥ i § s geow
Q9 T @ 1wl g s Wl
fael &1 wwr ¥ wd- § IgA
R TR F oif w1 g2w GgEmEr
¢, AT W 9T & wed 3@ F 2@
T @ vl W g A g w4
R § 4G war 99 qg qiL 9 q
mf agd &, W § wfw el
g, @ =Y WEAY ¥ w9g @A IRy
€ ®TE WA R § WK W R
AFAA #Y T ATAT 98 &

O% AAAIT @R 0 W9 & &Y
Se ®A a fear W
. waTw A fog € 9w
N TG AT AGY, A FET IE, Tg
g A ) 59 faw # it § asw
g WG | 39 AR §  qaras
g fagus wmar &, faw ¥ s fagr
M FF 4T FOA § JreT AW |
afer & @ wmw ¥ 7y fwma
¢ % o U @l 7 A § g
§ g TG T Y | WA F A
TG @ fEw W@ 9, ey
(o) W@ 4, Her AR ¥
g § | 98 a9 99y & F W
g wreEr § fe fagrd ot g
WK W &9 $Y WICEE A/ g mn
glouNogagdfs § & g
TqaAfa® FEEAl §, 18- A
Iy YN AT AT IO
T , AR T gy ¥ § @ s
a1 f& a@ W @ar W @ Ger
AR W, T w1 AW W FY At

T g, Wi ge ¥
AT 9FW | GRT AT W
qur ¢ fe dwra wgan § fe uw figem
e g W A R A, Wk e W)
we & fr g @& 7 1 ae Ay
% T aE @ fF 39 WY | aied
1 §ure § 1 v ag § e dfaer &
forw arar & st ag fawr agi o dw
fear mar &, 99 Fa A aw w fawre
T AT fgd | Wi 3w F gy afcfenfa
& wé & fow & qar s owen § 6
Arcaad § ré un  safe o gy sfee
mfew T T § WK ww IR
# qq 35 ¥ T @AW & 1 W g
I A A ik swrd e fw
® ag wif awf & € Uk fow W
g feuraw 2w 2 ¥ | AfeT & A 3¢
v ¢ fr W afae W A &
91 T @ W9 N AW e fE
qifarie M @ Faw 7@ wfewc
ahmﬂwﬂ'ﬁﬂa;wm
& T B W ag g ar =W W
2 o fedt Tow #t @ W afk ag
AL I EIATH AW
g+t wraws § fe Y g W @ Wy,
I H FE ¥ 7ZA IF @ & AN
NMU@ERsTRN N IWAG
I ¥ Hafas W |
[Mr. DepUTY-SPEAKER in the Chair]
wit g9 far gu fagre aan dmer
wiafadi f &% g€ § ¥R wR
oY Fgf ¥ F14 faa<or #1 F av W
Y W g fis ¥ faw & 7 g
& S saw § WK T e & ) Afer
W ¥ qEgg Wt AT @R A @
fadas W gt e A< faa g WK
TR GE @ AR A A
wrar ¢ fr ag are it @ f amRm
wg ® ar ag afeariz (d@ag) &
AfFT qgr 9T A Ae faq JwT F g
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[a v ey feg]
& yanfaw feg ander 1 fage & st &
UF TTHRARG W94 §iET & q| @ @
fom @t gwr g S & wfaw
fear @ ok W g= @ fE
I F o F AT 0§ A ag g
& 93 W g3 faggs @ w0 @
@ | afeT & wgan § e ag wed
it oz 9K qar T e wfed
T @ 7 7 qger Y Fg7 91 7R
ww fe #gar § f5 owmw A
3w ¥ wwal qx faa & A fean
W W fFar § oY 99 A qear @
¥ W} w97 79 ¥ § o (wfeaas)
for &t 3 1 §, Wy WRET, "W &
oTar ¥ e AW FT A AT
I #T Qe A7 AR qqerET =qgar
15U ¥ e Foag o aga
dvas w (frgd gu &) & ™
¥ g AT AT | TR AR A
qrEEa FfHg T I AR T
WF A g T gk AR g
qimst gwwafes ofar (s
naw fear mar) 1 9w fgar @
g 99 A9 @ "9 37X T foF I §
AR grT g # w9 feafa §
Iq & warfas 7 At ¥ dwas ofan
r A fagr mar g AR arfas
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o wgr < fomw wefaw (wfes
ofceg) @ | W@ AT W T I F R
ATy M@ Fad @
fawr & & fray 7y g W A € aa
& wy € & 1 v F v wrgen g f
BT AWYT FT AT ¥ N T WY
T wY w4 A AT T § 7 ag v
AT ¢ & W e angT w1 oA

ST &y & fag 9 wfew

qfifeafa & a@ fore st | &
=< 79 & 7 g W wifes o
feafa 7 fame, 3@ A @y amgR
I FT AT TR ) 3G w1 § e
S fagre & @k 91 §, Y ger AR
P IRy T IN M E T 3¢
T Ry € 5 & R W o
O ¥ AR A | A o fge ®
S 4 #ga & fF dmer A fagR
T g WY § A @ G @
A mIA 1 Famma § &
q SN Y §9 aE W AT FRT € 7
wiffafae ofelr (amsgard
#ifa) T § W ot F yfaw @
I Y WA 19 @AT AES § |
forg faa & fagrd anr ger g
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The Minister of Legal Affairg (Shri
Pataskar): I would like to deal with
the point order raised by Shri R. D.
Misra. The hon. Member raised his
poirt of order on three counts.

His first point is that the Bill can-
not be referred tu u Joint Committee
under the proviso to rule 92. That
proviso says:

“Provided that mp such motion
as isg referred to in clause (ili}
shall be made with reference to a
Bill making provision for any of
the matters specified in sub-
clauses (a) to (f) of clause (1)
of article 110 of the Constitution”.

.Asyouurelwtre. ariicle 110 defines
what is a Money Bill. There are S0
many categories, from (a) to (). The
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hon. Member, Shri R. D. Misra, wants
to say that this falls urder category
(c) on account-cf the provision con-
tained in clause 21 of the Bill. As
a maiter of fact, sub-clause (c) relates
to custody of the Consolidated Fund
or the Contingency Fund of India, the
payment of moneys into or the with-
drawal of moneys from any such Fund,
Now, clause 21 says:

. “Section 3 of the Unior Duiles
of Excise (Distribution) Act, 1953.
and parugraphs 3, 4 and 5 of the
Constitution) Distribution of Reve-
nues) Order, 1953, shall, in res-
pect of the firancial year 1956-57
have effec. subject to such modi-
fications us the President may,
by notified order, specify having
regard to the transfer of territo
ries effected by section 3 of this
Act™.

What this Bill proposes to do is to
transfer certain areas from Bihar to
West Bengal. Therefore, the provi-
sion in clause 21 is that the Presi-
dent may, by notified order, specity
having regard to the transfer of terri-
tories effected by section 3. Whas 1Is
going to be done is only a modifica-
tion with respect to the amounts which
have already been distributed on the
basis of the present States of Bihar
and West Bengal, on account of the
fact that certain territories are pro-
posed to be transferred from Bihar to
West Bengal. That will be a sort of
modification in the distribution of
these funds. I do not think by any
stretch of imagination we can argue
that that fally within any of the three
categuries mentioned in sub-clause ()
of artcle 110 (1). What is meant by
sub-clause (c) of article 110 (i) is
that if there is to be any provision
regarding the custody of the Consoli-
dated Fund or Contingency Fund of
India, or the payment of moneys into
or the withdrawal of moneys from the
Consolidated Fund, then, of course,
that would apply. But I think this
clause does not in any way fall under
that category of a Money Bill. There-
fore. I think this could be referred to
a Joint Committee.
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The next point he raised is in regard
to obtaining the President’s sanction
under clauses (1) and (3) of article
117 of the Constitution, Article 117
deals with special provisions as to
financial Bills. Clause 1 says:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of article 110 shall
not be introduced.......".

Clause 3 says: -.

“A Bill which, if enacted and
breught into operation, weuld in-
volve expenditure from the Con-
solidated Fund of India shall not
be passed in either House of
Parliament unless the President
hag recommended to that House
the comsideration of the Bill.”

1 do not think there is any provi-
sion in thig Bill which, it enacted and
brought into operation, will involve
any additional expenditure from the
Consolidated Fund of India. So that
argument is also rather misconceived.

The third point is based on the pro-
vision contaiued in clause 24 of the
Bill. That point iz related to article
274 of the Constitution. That article
reads:

“No Bill or amendment which
1mposes or varies any tax or duty
in which States are Interested, or
which varies the meaning of the
expression ‘agricultural income’ as
defilned for the purposes ofr the
enactments relating to Indian 1n-
come-1ax, or Wwhich affects the
principles on which under any of
the foregoing provisions of tais
Chapter moneys are or may be
distributable to States, or which
imposes any such surcharge tor
the purposes of the Unionp as i3
mentioned In the foregoing provi-
siong of this Chapter, shall be in-
troduced or moved 1n either
House of Parliament except on
the recommendation of the Yrest-
dent”. '



943 Biker end West Bengal

(Shri Pataskar]

Sr.

As a matter of fact, I fail to under-
stand it. In clause 2¢ we say:

“The right of Bihar to recover
arrears of any tax or duty om
property situated in the trans-
ferred territories, including land
revenue, shall belong to West
Bmplmdtheﬂ‘htdmhuto
recover arrears of any other tax
or duty in any case where the
phceotmen of that tax or
duty is in the transferred terri-
tnﬂqs:hallthobel g to Wes
Bengal.”
What is tried to be provided for in
clause 24 is none of the items men-
tioned in article 274. It only relates to
State duties or taxes which are in
arrears and not to Union taxes, The
reference is only to taxes in the State
field and not to taxes mentioned in
article 274 which are taxes falling
within the Union fleld.
I think all the rounds on which the
point of order has been raised are
not valid.

Mr. Speaker: Regarding the point of
order that has been raised, objection is
taken under Rule 92(iii) that a Joint
Committee of both Houses cannot be
constituted in cases where items which
come under sub-clauses (a) to (f) of
clause (1) of article 110 are involved.

As the hon. Minister of Legal Affairs
has pointed out, there is no fresh ap-
propriation from out of the Consoli-
dated Fund of India, any* more than
what has already been provided for.
It is only the allocation between one
State and the other. For such alloca-
tion there is no provision in article
110(1) (c) and it cannot be brought
within the purview of that particular
sub-clause. So far as excise duties are
concerned, provision is already made
for the payment into the Consolidated
Fund and for the withdrawal out of
that Fund. The only point is, with res-
pect to the territories which have now
been ssparated from Bihar or trans-
ferred from Bihar to West Bengal,
what portion has to be sent. I do not

-
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think that this comes under sub-
clause (c) of clause (1) of article 110.

Then, it is said that under article
ll?lreemmdahmdthlw
is necessary before a discussion takes
place or before the matter is consider-
ed and passed. So far ag that is con-
cerned, the same answer applies %o
that also, That also refers to those
items mentioned in sub-clauses (a) to
(1) of clause (1) of article 110.
Regarding the last point that in
clause 24 provision is made for collec-
tion of taxes, arrears etc, the hon.
Minister of Legil Affairs hag painted
out that article 274 does not contem-
plate any of those items referred to in
clause 24 of the Bill. There is no such
propoéal as is referred to in article 274.
So far as this matter is concerned,
whatever arrears are due from the
territory which is transferred from
Bihar to West Bengal has to be collect-
ed and that does not come within the
purview of article 274, nor does any
matter under article 275, require the
previous sanction of the President.

In these circumstances, I do not see
that there is any point 0f order. The
matter may be debated here.

Shrimati Tarkeshwari Sinha: Mr.
Speaker, Sir, ever gince the question
of the transfer of the territory of Bihar
to Bengal has been discussed, we have
all given it careful consideration. We
fully endorse the fervent desire of the
leaders of the nation that the whole
question of the reorganisation of the
States should be considered calmly and
objectively and in a constructive spirit
keeping always in view the unity of
the whole nation, the welfare of the
Indian people and the dreams which we
have of a great and yet largely untul-
filled destiny. We have to see all these
things and to consider the question on
these basis.

It hag been the anxiety of all of us
that nothing should be done that might
create mutual ill-will or bitterness
between one State and another thus
weakening the national unity. And we
all appreciate this anxiety because we
feel that the readjustment of boundari-
es should not proceed with the assump-
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tion that a certain group or minority,
linguistic, racial or cultural has to be
rescued from one State, to be transfer-
red to another State for its well-being
and security, We strongly object to this
view that has been propagated by some
Members. Any assumption, implicit or
explicit in this matter that a linguistic
group is not safe in a particular State
has sinister implications and cuts at
the very root of the composite state of
the Indian nation.

Even apart from this you cannot
help bilingual areas at the junctions of
two States. They cannot be unilingual
by their very nature because two
languages are spoken in the two
different States and in the border
areas there is bound to be a certain
mixture of the languages. This is
because of the migration of certain
population from one place to another
and the population growth in certain
areas. It might happen that at a
particular place today there is a
majority of a certain linguistic group;
after fifty years there might be
the majority of another linguistie
group. We cannot help these things.
Then on what basis are you going to
continue the readjustment of bound-
aries? Therefore, I think, the Com-
mission has very wisely rejected this
theory of one language, one State and
have recommended that a satisfactory
solution of the minority problem lies
in the constitutional safeguards provid-
ed in the Constitution or can be pro-
vided under our Constitution.

But the most important aspect of
the question is neither political nor
social nor even the language issue; it
is really an economic issue, How far
the disparities between wvarious States
should be allowed to continue? My
friend, Shri Chatterjee has fortunate-
ly come back. He refuted the argu-
ments put forward by my friend Shri
Mishra. Perhaps he could not appreci-
ate the Hindi language and that is why
he said that Shri Mishra had made cer-
tain unfair alegations.

Dr. Lanka Sundaram: That is exact-
ly the point!

Shrimati Tarkeshwari Sinka: But it
is not a fact. At least to appreciate the

35 JULY 1968 (Tvensfer of m)‘u“

I can assure him on behaf of Shri
Mishra that there was no unfair alle-
gation againgt Shri Chatlerjee or

a

tion of ridiculing the partition of Ben-
gal. Not at all We have every

Bihar instigated the Muslims in the
last riots, the Bihar Hindus went out
of their way and created bloodshed
and hooliganism. But he forgets that
Noakhali was the cause of all that,
Bihar was aroused in sympathy for
Bengal for that Bihar has got a black
name and the Prime Minister also
came to us and gave us a thorough
scolding. But Mr. Chatterjee had not
even the grace to appreciate that
feeling of Bihar.

And Shri Mukerjee when he started,
first of all, said that Biharis should be-
have with more grace. I do not know
what he means by grace.

Now, coming tn the economic as-
pect of the question, just as social in-
equality gives rise to class-conflicts, so
also if one unit of the federal struc-
ture is very weak and the other strong
financially, it weakens the very basis
of the foundation of the federal struec-
ture. Because of the disparity in eco-
nomijc status there are bsund to be
jealousies and conflicts leading to
greater weakening of the federal struc-
ture. And so, we warmly welcome
the recommendation or the suggestion
of the Commission that people’s con-
sent should be an important factor in
the redistribution of the States. And
if it is not a question of creating a
new State but rather a question of dis-
tributing the boundaries, itis only the
will of the people that should be guid-
ing factor here. And here I feel that
the wishes of the people have not been
given full justice, which they should
have been given. If the Commission as
well as the Government had adhered
to their own principles we would have
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no objection and we would have un-
hesitatingly accepted all those recom-
mendations, whatever they might have
Deen, But we are sorry to say that the
Commission as well as the Govern-
ment have ignored many of the basic
principles which they themselves pro-
nounced and provided for. And in the
present Bill I find that there is a
clear violation of those principles, that
is, the principles enunciated by the
Commission and accepted by the Gov-
ernment.

Before I deal with the specific areas
to be divided, I want to lay stress on
the psychological aspect of the Bill,
and I think -that the consideration
which seems to have weighed with the
Government as well as with the Com-
mission is the supposed feeling of
West Bengal that it has been treated
unjustly, a feeling said to be based on
the fact that since 1905 Bengal nas
steadily lost territories. Even to quote
the Commission, it says “It is the
special background of the West Ben-
gal's claim and it is a psychological as-
pect”. And it seems to us that a desire
to heal this supposed wound of West
Bengal has influenced Government's
recommendations in this matter more
than administrative, economic, social
or language considerations, because I
find that Bengal has not so far given
any coherent or clear answers to these
questions. Their claims have been
divergent and their arguments have
been confliéting and I think. therefore,
that the claimant has a very poor case.
Sir, you were a very good lawyer your-
self and therefore, you can appreciate
the fact that when a lawyer argues his
case before the Judge in a Court with
a little stammer or by not putting his
arguments strongly and cogently, the
Judge at once knows the mind of the
lawyer. Now here also these people
have not been able to put forth their
claims properly even on the floor of
this Fouse. 1 have been listening to
the debate during the whole of this
morning and afiernoon, and I find tha:
they have not put forward any strong
claims af inetv«. Their claims, as I
said, have been divergent and even mis.
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leading ag they have been before also.
Their grounds for the claim are firstly
language and culture; then, according
to some, history or geography; then
some give economic reasons; some
others say that they require space for
the rehabilitation of refugees; some
say that there is a necessity for their
control over the river sources
or rivers flowing through West
Bengal, Sir, not only have they
shifted from one argument to another,
but some of the arguments advanced
by them have been contradictory to
each other. The late Dr. N. R. Sarkar,
whom the hon, Minister quoted, des-
cribed as imprudent and even unpatri-
otic any emphasis on the linguistic—I
want you to note ‘these words—or
racial claim and argued that for eco-
nomic reasons only, West Bengal
should have the wvalley of Ganges,
Bagirathi, and Swarnarekha, which
means the whole of Bihar. While in the
West Bengal Assembly, speaking in
1952, Dr. Roy stated that the river
valley argument is not so important as
the rehabilitation of the displaced per-
sons. Anyhow, their arguments have
been shifting.

Coming again to the psychological as-
pect, I cannot understand Shri Chatter-
jee, with his sonorous voice and brilli-
ant language at his command, saying
that Bengal has lost territories and has
been bleeding since 1905. I do not
understand the hysterical instinct of
possessiveness. 1 do not understand the
sense of possessiveness in one of the
larger units if the province is broken
into two for administrative conveni-
ence or in deference to the wishes of
the people of the region, Is it not a
fact that Bihar wanted to be separat-
ed? We can very well mix with UP.
which has the same language, same
standard of living, etc., but there is
a fundamental disparity and difference
between Bengal and Bihar. Bengal
members have got a very gwd scape-
goat in British imperialism, but that
is entirely a different question. The
question here is whether the people of
Bihar had a right to be separated. I .
we asked for it and if we were given
that separation, whoever might be the
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giver, it is all right. It would have
been very well had we got it from
our national leaders. All the same,
though at that time it came from the
Britishk imperialists although we were
ashamed of the gift coming from them.
After all, for our existence we had to
take that gift from them and we have
to admit that we have flourished
because of the fact that we had been
separated. It is not with a sense of
malice that I say this, but the whole
set-up, economic, social and cultural,
wag such that we could not have flour-
ished in West Bengal.

I think what has been propagated as
the psychological aspect of the West
Bengal problem is nothing but a desire
for compensation for their so-called
feeling of frustration or sense of
frustration. There is no real basis
for that sense of frustration. If
Bihar is separated from West Bengal,
it Orissa is separated from West Ben-
gal, there should not be that sense pre-
valent in their minds that there has
been a continuous loss of territory to
Bengal or that Bengal has been
cheated in that manner.

About the economic aspect alss, my
hon. friend, Shri Chatterjee, laid a lot
of stress on this point. I have also my
data and I challenge him to disprove
them. It is not a matter of Bengal
becoming poorer after partition. I agree
that if Bengal had been undivided, it
would have been the most flourishing
State in India, and it was unfortunate
that they had to suffer a great loss.
But please compare the economic state
of Bihar with that of Bengal. The
question now is not about undivided
Bengal. What is the use of past his-
tory? We have to go by the present
history, in order to see how much
economic disparity is there between
Bihar and Bengal. If you will permit
me, 1 wish to give certain figures in
my possession about economic condi-
tion of W. Bengal after partition.
After partition, West Bengal was
left with 40 per cent. of its
area and less than 36 per cent
of its population. It is not with a
sense of venom that I say this. In
order to disprove their statement thal
partition has rendered them poorer, I
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am giving these figures. Az a malter
of fact, in the partition, it has got
something more than it deserves.

Shri N. C. Chatterjee: We have got
an additional 45 lakhs of people.

Shrimati Tarkeshwari Sinha: Let
him have my figures and then let him
disprove them, I offer that chailenge
tv him, Bengal was left with 40 per
cent. of its area and less than 38 per
cent. of its population of the undivided

. Bengal. The density of population in

the undivided Bengal was 772 ger
square mile while the density of
population of the present West
Bengal is only 709,

Shri N. C. Chatterjee: It is now
over 800 per square mile.

Shrims4i Tarkeshwari Sinha: My
point is that the density in the nrea
left with West Bengal is lower,

Again the Mayurakshi and Damodar
projects are in full swing in West
Bengal and there is a lot of economic
activity going on there. Therefore,
there is lot of scope for employing a
large number of the population.

The undivided Bengal had a revenue
of Rs..44 crores and a population of
60.8 million, and after partition, West
Bengal was left with a revenue of
Rs. 31 crores or so and a population
of 21.8 million, that is to say, with
two-thirds of the revenue and one-
third of the population of the undivid-
ed Bengal. From these, it is very rlear
to you that Bengal is in a better eco-
nomic position than the other part.
It is so obvious- that I do not prove
to argue this case at all.

Mr. Speaker: The hon. lady Member
argues the case for Pakistan!

Shrimsati Tarkeshwari Sinha: No,.
Sir, I just want to disprove their point
because it is one of the vital points
that they have been stressing—that
Bengal has been crippled by partition.
I have taken so much time of the
House in giving these figures only in
order to disprove this argument of
theirs, Now the disparity between ihe
economies of the two States Bengal
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and Bihar can be seen in this
fact that fifteen per cent. of the
population of Bengal is employed
in productivity other than agri.
culture while the percentage in respect
of Bihar is 4 per cent. That shows
that the population of Bihar is more
predominantly employed in agriculture
and the economy of such a State can-
not be very prosperous and so the
people there cannot be so0o rich or
wealthy. Economically too, Bengal is
much better than Bihar. The per capi-.
ta income is Rs. 8:5 in Bihar while
it is Rs. 15 in Bengal. How can it be
said that Bengal has a claim over
certain territories of Bihar to sustain
its economy? We can develop our own
economy with that area, if it remain<
with us and we will be put to a
great loss if valuable areas are taken
away from us.

The SRC has itself rejected the argu-
ments about the rehabilitation of the
displaced persons, because the density
of population in Purnea is not such as
to provide rehabilitation for the dis-
placed. There is hardly any scope for
their settlement there. About Manbhum
also the SRC has said that the density
of population there was much higher
than the adjoining area in West Ben-
gal. Then, how can the argument, that
West Bengal wants some more terri-
tory for settling the Ttefugees, hold
water? The area that is proposed to
be taken away from Bihar under this
Bill is not in a position to provide the
facility for rehabilitating the refugees.
So, that argument also loses its wvali-
dity. -

Sir, there are three main arguments
advanced in favour of taking away
certain paris of Bihar and amalgamat-
ing them with Bengal. One is conti-
guity. It is said that a particular por-
tion will make the northern and cen-
tral portions of Bengal contiguous. But
what about the wish of the peoole? Ie
it fair that at the cost of the wishes
of the people, murdering the ‘wishes ot
the people, you should achieve this
contiguity? 1 strongly object to this
sort of a procedure.
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- Then, there was the argument about
the national highway. I strongly ques-
tion the correctness of the view of the
Governiment. Shri Datar stressed this
argument, But we have on our side
all the strength of the provisions of
the Constitution. I would refer here to
articles 301, 302, 304 and 307 in Part
XIIl and also to item 23 in Seventh
Schedule of the Union List. By virtue
of these provisions, the Parliament can
make any legislation Tegarding the
highways, and therefore West Bengai
can make free use of the national high-
way. So that argument has no basis.
Is it necessary to transfer these areas
to West Bengal for the purpose of
maintaining the national highways®
Certainly not. Please argue your case
in a different and convincing way. but
do not argue in thls way which can
be easily refuted. I speak here with
a full sense of responsibility and T
may say this on behalf of the people
of Bihar and the Government of
Bihar, that, if you leave that area
with us, we assure that Bihar wilt
never come in the way of their con-
venience in using the national high-
ways.

Shri V. G. Deshpande (Guna): Are
you authorised?

Shrimati Tarkeshwari Simha: I do
not make irresponsible statements. !
say so in the name of the Government
of Bihar. I. assure this House agalm
that there will be the fullest measure
of co-operation from our side in thic
matter.

Then there is the point about de-
fence strategy. You have heard what
was going on there. People are so des-
perate that they would leave their
hearths and homes and remain here
than to go to West Bengal. I was real-
Iy pained when Shri Chatterjee sasrcasti-
cally made some remarks about how
Bihar has developed such a new love
for the Muslims. It is not a question
of Bihar loving Muslims or the Mus-
lims loving Bihar; it is a question of
Muslims loving themselves and their
existence. Since they love their ex-
istence, they do not want to go. The
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Bibar Government which has taken .

If that area is kept dissatisfied,
you check the disruptive force of that
area?

Shrimati Tarkeshwari Simha: You
should credit those people also witk
some wisdom. Do they not understand
the strategic importance of their place?
I am sure they do understand. And
in a revengeful mood they will take
advantage of your wrongs. If people
become desperate, you will not be able
to check the anti-national activities m
that area. They will be frustrated and
will feel that they have better friends
in Pakistan, and they will feel that
India is not their friend. That will be
the psychological consequences of a
desperate frustration.

There is also another aspect of that
question. It is not a wise policy to give
this corridor. In the last despatch of
the Secretary of State for Indis, it is
specifically written that the border
area must be fed by a bigger State
behind it. It will be a foolish ac! tn
give a small border corridor to be
managed by Bengal Government with
a dissatisfied Bihar Government, whom
you have dissatisfied aud wronged un-
justly. The buorder area should always
Dbe kept in a large State. Do not give
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that border area to a State which will
treat it as a neglected child and will
not be able to protect or take care of
it. 1 would again refer specifically to
that despatch. The Britishers were
very wise defence strategists and sol
want the Government fo take that
despatch seriously, should decide the
issues on their merits. They shatild
not be influenced by the undue noise
of Bengal or the magnificent personahi-
ty of Dr. Roy when he threatens to
resign,

1 want to say one last word. The
Government should take a serious
view of the decision of the Bihar Gov-
ernment and the Bihar Assembly. It
is something unparallelled in the con-
stitutional history that a State Assemb-
ly has totally rejected a thing when
asked to give an opinion.

It may be that you have got consti-
tutional authority to put that Bill in
the House in spite of the views of the
State Assembly. But that has got
serious repercussions, It is very well
to say one thing in law, but it is not
easy to find out the consequences of
a particular action. Therefore, I would
ask the Government to consider this
rejection on the part of the State
Assembly of Bihar. I would also re-
quest the Members here in this House
to use their calibre and strength se
that they may see that justice is done
to Bihar. We have been maintaining

haved with dignity. Do not take advan-
tage of that dignity do not n
mass frenzy or a mass feeling

tration. I would have liked
Home Minister to be here, but
tunately he is not well. I would
the hon. Minister in the Ministry
Home Affairs to inform him about
feelings of the Members of Bihar. It
not a feeling of some of the Mem-
bers of Bihar, but the whole of Bihar
is unanimov; in this regard. I would
request the Government to consider
these arguments again and again and
then only decide this issue on merits.

;Egﬁgggi
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[Shrimati Tarekeshwari Sinha)

I am sure that Bengal cannot go
beyond a certain Mmit, It s very easy
to say anything in the Press. It is also
very easy to shout a‘ something. But
‘when it comes to the nquestion of tak-
ing any action I do not think there
should be any fear ia your minds in
‘that regard. If you have any fear, we
can assure you that you need have
Do fear on that aspect that the peo-
ple will create nuisance or disturb-
ance in the country. That will never
be done. It is all the noise and no
substance.

Therefore, I would again ask you
to consider all these things and give
a proper judgment and not to be
.guided by fear complex or person-
ality complex or something like that,

. _Shri S. M, Ghose (Malda): Mr.
Speaker, Sir, let me first of all say
that I do not like to conceal my own
feeling in the matter. I would have
been much happy if the original
union proposal had gone through.
But, at the same time, I fail really
to appreciate the attitude of some of
my friends in connection with giving
a little territory to Webt Bengal.
Reference tg this fear complex or
creating nuisance by some people in
Bengal or other parts should not
have been) brought at all in this dis-
«<ussion,

My point is this,
reorganisation of States was before
the country for the last over two
years and the States Reorganisation
Commission after carefully consider-
ing all the different aspects—lin-
guistic, administrative and other
-aspects—came to certain decisions
antl recommended certain measures
%o be taken by the Government.
The  Government also consulted
various States and through party or-
-ganisations—especially our Congress
organisation—they also discussed fhe
matter and took good time to come
to some sort of definite concrete de-
cisions in the matler. After having
done all these, the Government came
1o the conclusion that the recommen-
dation of the Stales Reorganisation
Commission should be implemented 30

This question of

.
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far-as Bengal-Bihar is concerned,
except the small which they
thought should remain with Bihar.

Some of my Bihar friends have said
that this is only the first instalment
from Bengal. Ag a matter of fact,
they also quoted from the speeches
of some of the Members in the
Assembly. But my poimg is, what-
ever the Members might have said
during the discussion, from the Oppo-
sition or from the Congress—in our
Congress Party also we have expres-
sed our opinion diametrically oppo-
site to each other on this issue—
should we take all these things into
consideration or the democratic deci-
sion taken by the Legislative Assem-
bly., the Central Parliament and the
Cabirket at this stage? It will serve
no useful purpose. It will serve
nobody’s interest if we go into those
speeches. The Bengal Assembly and
the Bengal Council have approved;
only certain points, which ow Min-
jster of Home Affairs has Adlready
pointed out, wherein they have said
that the purpose with which the SRC
recommended transfer of certain terri-
tories to West Bengal will not be
served if we take Mahananda as the
boundary. Unless we take the river
Mechi, the purpose of establishing
contiguity will not be served. That is
the only point to which the Bengal
Assembly and the Council have drawn
our attention to. The hon, Minister
has also drawrm the attention of the
Members of this House as well as the
members of the Joint Committee to
that aspect. The intentfon or the
purpose for which this contiguity
was recommended by the States Re-
organisation Commission will not be
served unless we have the river Mechi
as the boundary. That is an import-
ant point which every Member should
bear in' mind,

Then I come to the question of
Hindi. Some hon. Member from
Bihar said tha: in West Bengal there
is no arrangement for imparting edu-
cation through Hindi for the Hindi-
speakng people. I may tell you that'
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dh my constituency—Malda—alrendy
one Hindj school is in existence. The
foundation-stone was laid by Shri
Jagjivan Ram and after one year the
school was opened by Shri Lal Baha-
dur Shastri, The West Bengal Gov-
ernment donated Rs. 10,000 for the
construction of the building. There
is not only this one school but in

West Bengal there are several Hindi

schools where education is imparted
only through Hindi for the Hindi-
speaking people. Iy Calcutta I know
there are many schools not only for
the Hindi-speaking people buy also for
people speaking Marathi, Gujerathi
etc. In those schools education is
imparted through the mother-tongue
of the people, Hind; is our Rashtra
Bhasha and, :herefore, special effort
is being made by West Bengal Gov-
ernment to popularise Hindi in higher
secondary schools and other educa-
tional schools and colleges. That
apart. for those whose mother-tongue
is Hindi we have a school in my
constituency where education is im-
paried only through Hindi.

About Purnea my friend Shri
Barman has already replied to the
apprehension of the Muslim popula-
tion. The thing is, in 1950-51 the
situation’ wag really very bad; that is
to say, the Muslim who left their
homes from this side gave place to
Hindu refugees from ©East Bengal.
Their houses were occupied by Hindu
refugees from [East Bengal, But
today, as Shri Chatterjee has already
mentioned, out of 7 lakhs of Muslims
who migrated 1o East Bengal during
1950 riots, 6,50,000 have already
returned. Out of this 6,50,000 except
perhaps in one or two cases, every-
body who has returned has been re-
habilitated in his own home and
the land which he had originally has
been given to him. So, tha: situa
tion is not obtaining today. One
Member from Bihar said something
about the conditions in West Bengal
during 1950-51, but today, every
Muslim who has relurned from East
Bengal has been given his home, land
and everything back to him and he
has been properly rehabilitated. There
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I think I have already replied to
Shri Jaipal Singh's query. He asked
“Why, at this stage, should we insist

on transfe some territory tc
West Bengal?” It is not that
we are insisting on it. It
has its own history. The re-

port of the Siates Reorganisation
Commissior; was there, I need not
repeat what others have said and I
do not want to repegt what I have
said myself. It has come through a
long process. If we really believe in
democracy, then, some decision is to
be taken by this Parliament. It has
already passed through the other pro-
cesses, In this Parliament we shall
have to iake stock of those reports
and recommendations and the various
views expressed. None of us in the
country will be begefited and the
country as a whole will not also be
benefited by delaying the measure.
I do not agree with Shri Jaipal Singh
when he said #hat for the time being
the measure should be postponed. It
is no use postponing it any more,

Babu Ramnarayan Singh referred to
our leader and said that he is touring
all over the world and preaching
peace but that here in India, in
Bharat, he is not giving that much
attention which is needed. In all
humility, I would like to say that
because of our nearness to him_, he
has not been properly appreciated by
us. Have we given him that much of
co-operation which he needed during
all these troubled times? Instead of
helping him. all sections, groups and
parties tried in their own way tc
complicate matters, That is my read-
ing of the whole situation.

I shall now refer to the question of
Bengal from the economic aspect. It
has been said that West Bengal is
economically very sound, prosperous,
etc. I would like to draw the atten-
tion of the House to one aspect of
West Bengal's economy today. If we
take the total investment in industry
in West Bengal today, we will find

that more than 80 per cent. of ’:‘
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capital comes from outside
from the Bengalis themselves
takeé the organised labour, we will
find that nearly 68 to 70 per cent. of
ilmncomstrom ‘outside and not

Bihar. Then again, pecple who live
in Bihar have their land and farm in
West Bengal, and this happens in the
case of the border areas. I have seen
it myself ani this happened in my
own constituency. During the days
«f confrol, there wag much difficulty
felt in getting paddy from the Bengal
area. I myself brought it to the
notice of our Prime Minister, of the
Chief Minister of Bihar, Dr. Sri
Krishng Sinha, and of the Chief Min-
ister of West Bengal, Dr. B. C. Roy.
The matter was discussed at minis-
terial level and also in the Congress
Working Committee, . but no satis-
factory solution could be found. Today
we should not grudge Bengal My
point is that we should have a
rational approach to this problem.

I should like to put one quetsion to
Shri M. K. Maitra. I do not know
whether he is present in the House
or not. Today, are we really discus-
sing the problem of linguistic pro-
vinces—] am putting this question to
my Bengali friends—or, are we having
in our minds the problem of Ben-
galis, after partition, in the Indian
Union? We cite examples of Andhra,
Maharashtra and other States on lin-
guistic basgis, But we forget that
those States are in a compact area,
speaking the same language, having
the same cultural affinity, and that
they are contiguous to each other. But,
for the Bengalis, the problem that has
been created after the formation of
Pakistan,_ is this. Some of the Ben-
gali-speaking people were completely
separated from the rest and have had
to live in Assam, Tripura and then
the Garo Hfll; intervenes. Then we
have some in Goalpara, some in
Bihar and Orissa. We have also
Bengall-speaking people living in other
States. If we had in our minds the
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interests of India as well ag
Bengali-speaking people livitig
Indian Union after partition,
we had thought as to how
could serve the people, we
have whole-heartedly embraced
suggestion of Dr, B, C. Roy and
Krishng Sinha for the reunion
these two States.

Shri Bibhutl Mishra: Then, why
did they back out?

£
HiE

a¥f

Shri 8. M. Ghose: I would have

been happy if. . . ...
Shri K. K. Basu: People’s verdict,

Shri 8. M. Ghose: Yes; people’s
verdict. I must point ous to my
Bihar friends that they were all for
this union propoasl. But I cannot
really understand why, if they were
for a union of Bengal and Bihar,
there should be this aititude of oppo-
sition towards this tramsfer of n
small territory to West Bengal. My
point is this. I am not one of those
who believe that once these new
States come into being, the question
of reunion will never come back. I
still hope that in some form or other,
af the time of furmation of the zones
or regions, this question will come
up again. In the meantime, if we can
develop the atitude of mutual trust
and confidence and Thelpfulness, we
shall be able to deal with that propo-
sal when it comes before us.

Bengalis'this.
vidual views or party views om this
question might have been in the past
let us now at thig stage all come to-
gether and support the
the Bill has brought before us, with
the modification which Dr. B. C.
has suggested in the Bengal
bly, because, otherwise, the whole
purpnsewulbetmsmud

~  Shri Syamnandan Sabaya: Mr.
Spesaker; Sir, I have all the time fel
that it was a sad . day when
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This matter officially was placed be-
fore this House in the President’s
Address and during the discussion on
fhat address, I said even at that time
that it was a decision which was
fated. I am sorry to say that that
view which 1 held then has come to
be very much true indeed. The results
that we see today, in my opinion, are
only a part of what it may ultimately
Jead to; 1 wish and pray that it may
not be 0.

gone through the report and the diffe-
rent discussions in the different State
Assemblies will know, that different
aspects have been considered and in
different lights. There is no doubt
that “linguistic States” was the be-all
and end-all of States Reorganisation in
the view of leaders of public opinion
at one time in this country. But, it is
also a fact that since then considera-
tions have weighed which have
certainly brought about a major alte-
ration in that view. I am using mode-
rate language. When the Dar Com-
mission was referred to what is known
as the J.V.P. Committee—Jawaharlal,
Vallabhai and Pattabhi Sitaramayya
Committee they clearly stated that
it was not possible in all cases to
arrive at a redistribution or a re-
organisation of States on the basis of
linguistic alignments only. This ques-
tion assumes very large proportions
and becomes an important considera-
tion when we come to decide the
question of border areas in this light.
Which is the border area, I ask, any-
‘where in the world, not only in India
or between Bihar and Bengal, where
you will not find people speaking two
languages and where it would be
possible to classify the whole lot of
bi-lingual inhabitants having one local
dialect as one set of people and speak-
ing another local dialect as another
set of people? That is the position
which obtains with regard to Man-
bhum. I shall deal with that problem
later.
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With Purnea, even that position
does not obtain. It was as a result of
various considerstions—the difficult
condition in this country, the demands
of the people and the commitments
which the Congress had entered into,
that it was laid down by the Dar
Commission and the J.VP. Com-
mittee that there must a leutbe'm
per cent. popuhtinnspeﬁiu one
language to enable the consideration
of the merger of that trenwﬂhany
pmiunulincuhﬂcuu the top
of that, there was also the considera-
tion of the people’s will.
Friends have remarked that people
in Bihar speak in terms. of what
Dhuryodhana spoke at one time:
g ¥ T, fer g dow
This portion of the Sanskrit verse
was not quoted, but it was translated.
I wonder how such an insinuation
could be made against Bihar. When
Bihar agreed to the merger proposal
which was hailed throughout the
country and which was rejected even
without a prior consultation with
Bihar, was it an attitude of

‘g X Ty
or was it &n attitude of co-operative
effort to bring about solutions which

. might be favourable not only to this

part of the country, but to all? That
was the manner in which we took up
this matter and we tried to decide
it. But. having given up that decision,
would it be desirable, I ask, in the
interest of all concerned to have a
strip of land here or a strip of land
there? I have no doubt that it would
not benefit Bengal in any appreciable
measure; but, it will leave a feeling
in the minds of the people of Bihar
that even at this last stage, in 1958,
an attempt was made to carve out a
bigger Bengal, if I may say so, at the
cost of Bihar. I am not in a position
to advise Bengal; it would be: pre-
sumptuous on my part to do so0. But,
may I ask our friends to coolly con-
sider this question whether it yould
be desirable in the interests of
Bengal itself to have Kishanganj? I
do not want to go into the complica-
tions; they are so obvious.
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A gullant friend in this House said
‘a few days ago humorously: “What
is the use of a spouse who starts say-
ing, ‘I shall go back to my father’s
house’ the very day she comes to the
husband’s house”? That friend, I
know, has had vast and varied experi-
ence of matrimonial alliances and,
although humorously put, it was very
_aptly put. What is the use of our
saying here, “The census figure is this
or that; or, the people of Kishanganj
want this or that"? I do not want any
new census to be taken. I depend on
friends in this House—Mr. H. N.
_Mukerjee and Mr. Barman. Mr.
Barman passes through Kishanganj
at least a dozen times during the
year; let him go to the place and find
out—I suppose he may be knowing
much about it already—if even 1 or 2
per cent. of the people really desire
td go to Bengal. The fear may not be
justified; I am not supporting the
fear. I am only stating a fact. The
fact remains that you will be hard
put to it today to find even 1 or 2 per
cent. people in Kishanganj who will
be willing to leave Bihar and go to
Bengal? Is that not a matter well
worth consideration for Bengal itself?
Leave aside the considerations of
Dihar in this matter; would it be
de-irable to have at that point which
has been termed as international
border”, a disgruntled population of
nearly 3 to 4 lakhs of people? Let us
also scrutinise the situation; let us
find out what results are likely to
follow.

My f{friend, Mr. Chatterjee, men-
tioned about some incidents between
‘Hindus and Muslims in Bihar during
the troublous days of 1946-47. When
he referred to it sarcastically, I was
reminded of an Urdu couplet which
I shall share with you. I shall trans-
Jate it in English.

‘g frera ag N &g § qT”

Whatﬂlluekevmheca.l]smebnd..

g !‘3’ ,'& F«q"
6 P.M HAD
The meaning of this line of
course, is simple. I say, whoever else
might have blamed us, surely, Bengali
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friends should have not blamed us
They should not at any rate quote
anybody including the Prime Minister
as . something having been said
against Bihar in this connection. It
was all a reaction to what had hap-
pened in Noakhali and other places.
Everybody knows that. I do not say
that the Hindus in Bihar were right
in doing what they did We all tried
to suppress it, and no one advocated
the happenings except that there were
a few people here and there, group
of Shri N. C. Chatterjee being some
of them.

That apart, I say it is a very plain
and simple matter. What is the use
of disputing a fact? 1 suggest that
Shri Barman and Shri H. N. Mukerjee,
both of them, should go to Kishan-
ganj and if they have no objection,
they may take me also with them. If
they can find only one or two per cent.
of the population, with them,—I have
no authority on behalf of the Govern-
ment of Bihar to say that I would
yield in their favour—but I am a
citizen of India, and a Member of this
august body and in that capacity I
shall assure them that I shall do my
best to make this transfer as smooth
as possible.

Shri Barman: Does my hon. friend
know that the northern part of this
area is populated by people of my
community?

goandtakestoekofthmgs In a
hurry or with any desire that they
must do something, let them not
a thing for which they may

later. Let me tell Shri Datar also,
that he may not do anything now
which he may repent later. There
was a time, long ago, of course, when
there was trouble in Darjeeling.
Wherefrom did military support come?
Not from Fort William at Calcutta,
but from Dinapore in Bihar. There
are historical records. I shall place
them before the Joint Committee. Let
them see it. there is trouble,

ﬂg
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from where can we send a large num-
ber of people? Certainly Bihar. While
1 appreciate the view—I fully appre-
ciate but I do not share that view—
that two parts cannot remain without
a connecting link, what I say is, you
can have communication without much
difficulty on either side. In fact, I
placed this view when I was repre-
senting this matter before the Con-
gress President. I said that there was
a really big and good road exactly
running parallel taking you up to
Darjeeling. Even the ' question of
Mechi River will not arise. It takes
you straight from the southern portion
of Bengal to the northern portion
thereof. There is not much of a dis-
location; there may be some disloca-
tion but that could be settled. There-
fore, I thought that perhaps if this
debate had not preceded the discus-
sions in the Joint Committee where
we expect to discuss with and per-
suade, each other better results might
have been. obtained, because, we could
have placed these points and shown
them the relative advantages and
disadvantages in a comparatively easy
atmosphere.

In this connection, I may point
out te the hon. Home Minister
also, that he was guided by
one sentence n the S.R.C. Report
that Kishanganjia and Sirpuria the
local dialects were akin to Bengali.
Perhaps they may be. Of course, there
are differences of opinion. I have got
chapter and verse to show that this
is not so. I have no time now, I
shall place them before the Joint Com-
mittee and show that there was a
stage when that was the decision, but
later on, eminent linguistic scholars
stated that they were more akin to
Hindi. One thing is admitted how-
ever, that it is written in Kathi script,
a script which is a Hindi script. This
is in the report itself.

There is another thing. The Com-
mission has definitely stated that
there must be protection given to
Urdu and a special provision should
be made for the Urdu-speaking
people of Kishenganj. If Kishen-
ganjiya and Shivpuriya were the
dialects there and if these were so
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akin to Bengali, what was the neces-
sity for the Commission to meke a
clear pronouncement that Urdu was
their language and that Urdu must be
given a special protection. Let us look.
at the problem of the West Bengal
Government. They have got Bengali
as their language. They may have
Hindi as the national language. They
have also to make arrangements for
Urdu now. There may be some
schools teaching Urdu as Shri Barman
and Shri Chatterjee have said. 1
have not heard of them. Surely they
would not say they are Urdu schools
with all its implications. They have
to make arrangements net only for
Urdu schools, but arrangements for
receiving petitions written in Urdu
script to be filed by these people in
courts and administrative depart-
ments, because what else is the pur-
pose of giving protection? Merely
Urdu education in school will not be
enough unless the advantage of what
is learnt is also available in other
and higher spheres. These are the
problems so far as Purnea is con

cerned.

So far as Purulia is concerned, some
friend said that the population figures
went up by 707 per cent. I do not
know whether my friend had full
information on that point. It is not
my desire to say that what he stated
was not in conformity with accuracy,
but I will only point out to him that
what has been done is really re-
counting of the self-same census slips
of 1951. Nothing more, nothing new
has been done. They were re-counted
with the result that an enormous dis-
crepancy has been found and the posi-
tion of percentage has undergone
changes beyond anybody's calculation.
I shall not detain you with figures. I
have the figures, and I shall place
them before the Joint Committee
because I think that would be the
right place where this question could
be raised.

Apart from this question of linguis-
tic considerations and boundaries
being removed further to Purulia, the
point is that the Commission which
dealt with this problem—and the
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“beétter sense has dawned on them.
‘have recently heard that that portion
-of Purulia will be attached to Bankura
or some other sub-divisien and
all the district lawyers will become
‘hardly sub-djvisional lawyers with
all the . difficulties that are facing
lawyers particularly after the aboli-
‘tion of zamindari. They are all district
lawyers. When they go to Bengal,
they will be made sub-divisional
lawyers or even less than that I do
not think the enthusiasm which at
one time ran supreme still finds the
-same temperature.

One thing, however, was said by a
friend here. Some one talked about a
‘plebiscite and it was remarked: “You
talk of a plebiscite. Don’t you remem-
‘ber and know that a thousand people
.marched from Purulia to Calcutta with
3 view to secure this readjustment of
poundaries, of a portion of Purulia or
JManbhum to be included in Bengal”?
I say there is a great deal of force in
-what my hon. friend on the other side
said. But do one thousand people con-
stitute the population or any appreci-
able percentage of the population of
Purulia? Would that by any chance,
by any stretch of imumaﬁon, by any
Jugglery of figures be considered to

particularly from Bengal, to consider

I hope that when the matter comes
up before the Joint Committee, I shall
be able to convince my friends from
Bengal that there is even now room
for adjustment, whereby both can
flourish, and both can come to a
decision without any ill-feeling.

Only one more word, and I have
done. My hon. friend Shri H N.

Bengal. But it has not been Bihar's
culture to reciprocate bad manners.
Therefore, although I have no autho-
rity, yet because I am a Bihari
birth, and I am a representative of a
portion of Bihar in this House, I would
like to say that if he or any other

g
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Bengali has felt offended by anything
that has been said on the floor of the
Bihar Assembly, I extend to them
sincere apologies an our behalf.

Shri Datar: We had had today a
debate which was on a very high
level. I am obliged to all the hon.
Members who took part in the debate
and maintained it, as I said, on a level
of great dignity.

Naturally, there were strong
speeches. But strong speeches can be
made without necessarily getting
excited. In particular I was happy to
hear the extremely conciliatory as
also dignified speech of Shri Syam-
nandan Sahaya. One might or might
not agree with him. But his approach
was quite proper.

So far as this question is concerned,
when so many points have been
raised, I am confident that the Joint
Committee will consider all of them,
and will make such amendments as
they consider proper and as are
entirely in a harmonious spirit, be-
cause, after all, Bengal and Bihar
have to live together as very good
and cordial neighbours. Therefore, I
reciprocate the feeling that my hon.
friend suggested, namely that what-
ever might happen, whether this
portion goes to Bengal, or whether
the other portion remains in Bihar,
we have always to maintain extreme
cordiality and good neighbourly rela-
tions, so far as these areas are con-
cerned.

I do not propose to take a very long
time, but very briefly, I shall refer to
some of the points that have been
raised by hon. Members. It was sug-
gested that so far as the present Bill
is concerned, it has been the product
of hurry and haste and it has been
hustled through.

I may point out to hon. Members
that this question was considered
fully. It might also be noted that just
as the decision that we want to take
is a democratic decision, similarly the
methods or the procedure that was
followed was also a perfectly demo-
cratic one, in the sense that at every
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stage, we have consulied the leaders
of Bengal as also of Bihar in a num-
ber of cases. Therefore, it would not
be proper to say that this matter is
being hustled through.

Then it was stated that West Bengal
was very affluent and prosperous and
Bihar was neglected. 1 would point
out that so far as these two States
are concerned, they are in the same
position to a very large extent. India
itself is a land which is extremely

‘backward so far as economic condi-

tions are concerned, and I would not
like to accept the position that Bihar
has been neglected or that West
Bengal has been favoured. Therefore,
both these States have to progress,
especially so far as the economic side
is concerned. Hence, it would not be
proper for one party to say that West
Bengal is extremely prosperous and
that Bihar is being neglected. We are
not neglecting any parts of India at
all, much less such important and
highly conscious parts like Bihar and
West Bengal. Therefore, I would like
that both these States feel that they
are looked after very well by the
Government of India who always hold
the balance even between these tweo
States, as amongst others.

An hon. Member on this side made
some remarks which I did not relish
at allL. On a number of occasions, he
made reference to the Government of
India as the Delhi Devta. There is no
Devta here at all. There is no ruler
here at all. We are all your humble
servants. That is what you have
always to understand. We are always
open to correction; we are always
open to proper modification whenever
suggestions are made. Therefore, it
would not be proper to make such
references, especially on the part of
my hon. friends on this side.

Secondly, I would also like to sug-
gest to all hon. Members of this
House that, especially when our great
Prime Minister has been carrying on
his work in such an excellent manner,
and has raised the stature of India,
nothing should be stated on the floor
of the House that would be taken
advantage of or exploited by others.
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[Stri Detar]
Unfortunately, we have got sufficient
mud-slinging at our great Prime
Minister from certain quarters. I do
desire that all hon. Members who
contribute to the debate in this House
should always understand what the
repercussions of their remarks would
be so far as other countries are con-
cerned.

An hon. lady Member made an
excellent and highly effective speech.

To what extent, it is effective on me,

I am not prepared to say here at all.
But she made a number of very good
points which it will be the duty of
the Joint Committee, and naturally
Government, to consider. This is the
way in which she put her points. But
I did not like the last point. She made
a reference to Muslims in Kishanganj.
When the hon. lady Member was
speaking, perhaps unconsciously, cer-
tainly without meaning it, she said
something which was almost an incite-
ment to the Muslims there to behave
in a manner not worthy of the citizens
of India. Now, I know that the
Muslims of India in general, and
Muslims in Kishanganj in particular,
are quite loyal to the country, and I
cannot think that merely because a
particular decision has been taken by
Parliament so far as the future of
that area is concerned, forces of dis-
orderliness and violence will be
thrown by them. Therefore, whenever
we use any arguments, we ought to
be careful to see that they are not
availed of or exploited by anti-social
elements or anti-Indian elements.

So far as the Muslims are con-
cerned, the Report has very rightly
pointed out that their language,
namely Urdu, should be protected. It
has also been stated very clearly that
so far as the Kishanganj people are
concerned, they are nervous lest there
should be more settlement of refugees
in their lands. Therefore, the Com-
mission have rightly pointed out that
the Government of West Bengal
ghould give an assurance to the effect
#hat the Urdu language and Urdu
schools, wherever they are, should be
properly looked after by the West
Bengal Government.
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certain refugees in this area whh:h
appears to be a fairly thickly popu

lated one. Whatever that may
these things will have to
am quite confident that af
decisions have been taken by the
Members and after the report
come it will lead to the re-establish-
ment of extremely good relations bet-
ween all the parties.

My friend, Shri Jaipal Singh stated
that we are not at present in a normal
state of affairs. It is true that some-
times abnormal conditions come in
and abnormal feelings are aroused.
But, I am quite confident that a time
will come when all these feelings,
however disturbed they are, however
temporarily Dbitter they are, all of
them would have died down, would
have been allowed to rest and we
would come back to a position where
the different communities and the
people speaking the various languages
would live in peace and amity as is
the tradition of India.

ER’
i

Reference was made to Boundary
Commission. So far as this question
is concerned, you are aware that the
S.R. Commission went into the whole
question. After full consideration they
have made a report. It is to be admit-
ted that now after some apparent
ruffling here and there things are
gradually stabilising. The question is
whether at such a time a Boundary
Commission should be appointed at
all. I would request the hon. Mem-
bers to look at the repercussions of
the appointment of a Boundary Com-

mission. All that has happened in .

various parts of India will again come
up and the position will be extremely
bad. So far as such questions are con-
cerned, we have always been follow-
ing this policy, namely, that Govern-
ment have to take a decision when
certain parties do not come to an
agreement.

An hon. Member, I think, Pandit
Tiwary, asked why should Govemn-
ment at all try to proceed with the
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enforcement of their decision when
both parties are highly dissatisfied.
That is always the case, whenever an
award is given by arbitrators. My
friend~ Shri Chatterjee knows very
well that whenever a matter has been
referred to arbitration and the arbi-
trator gives the award both the
parties ‘are dissatisfied. But the ulti-
mate outcome is that good relations
are established between the parties.
When there is dissatisfaction on both
sides it means that we are absolutely
impartial. At least I take credit for

this position. I would also poirt out

to this House that all these questions
will be considered fully in the Joint
Committee as the States Reorganisa-
tion Bill was considered by the other

Committee. Let us hope that with

mutual goodwill and co-operation and
a desire to approach the question in
a harmonised spirit on both sides we
shall maintain such good relations
and that the report would be found
satisfactory by almost the larger
sections of the House on both sides.
It is quite likely that there might be
some dissatisfaction here and there. If
friends on both sides approach this
question as. Indians who want to re-
main as Indians and that the interests
of Bengal are safeguarded by the
members from Bihar and the interests
of Bihar are safeguarded by the
members from Bengal, the report
shall be a highly satisfactory one. In
this spirit I am appealing to all hon.
Members to pass this motion and to
pave the way for a harmonious settle-
ment of this question in the eastern
portion of India.

Mr. Speaker: The question is:

“That the Bill to provide for
the transfer of certain territories
from Bihar to West Bengal and
for matters connected therewith
be referred to a Joint Committee
of the Houses consisting of 48
members; 32 from this House,
namely, Shri Atulya Ghosh, Shri
Upendra Nath Barman, Shri
Abdus Sattar, Shri Subndh Hasda,
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Missir, Shri Jaipal Singh, Dr.
Lanka Sundaram, Shri Mohit K.
Moitra, Shri Tushar Chatterjea,
Shrimati Renu Chakravartty, Shri
J. B. Kripalani, Shri Bhajahari
Mahata, and Shri Benjamin
Hansda, and 16 members from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the Tth

August, 1956;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modificationg as the Speaker
may make; and ’

that this House recommends to

Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint

Committee.”
The motion was adopted.
6-28 P. M,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursiay, the
26th July, 1956.
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9715
COLUMNS
PAPERS LAID ON THE
TABLE . . . - Sog-10
The following papers were
lald on the Table :—

M A of esch of the
) Ctlowtag  Notifca:ions,
under sub-s-ction (3&’21’
nmim of the Airm-
m’n &A&:S'sa.mﬂ
smepam-nts  to the Air
Corporstions Rul 8,1954:—
() Nodfication No. 7-CA
flﬂl’).'ﬁ.l :lted the I4d:
wid; an ”’cxphnltﬂw
note.
(ii) Notification No. 7-CA
(13)/55, du'g the 13th

January, 195
A of each of the
(’)fou% Rules, under

sub-s cton (4) of s ction

18 of the Ciuzenship Act,

1955 —

(i) The Citiz-nship Rul:s,
1956, publish:d in the
Minis ngl of Home
Affairs Notification No.
S.R.O. 1574, dated the
7th July, 1956.

@) The Citiz ns ~gis-
tration at Indian -
lates) Rul s, 1956,
publish~d in the M
try- of Home Affairs
Notification No. S.R.O.
1525 dated the 7th July,
1956.

(3) Acopyof the Cental
Excis s Notification No,
8-CER/s6, dated the 14th
July, 1956, under s-ction
38 of the Central Exciscs
and Salt Act, 1944.,

CoLumoes

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
PRESENTRD . - Brr

Shri Raghunath Singh called
the sttintion of the Minister of
Home Affairs to the recent earth-
quake in Kutch. .

The Minister in the Ministry
of Home Affairs (Stri Datar) made
tstatement in regard thereto.

STATEMENT BY SHRI C.D.
DESHMUKH RE: RESIGNA-
TION FROM OFFICE OF
MINISTER . . - 813—22

Shri C.D. Deshmukh made
a statement in explanstion of his
reaipnaton from the office of
The Prime Minist-r also made

a statement pertin.nt thereto.

MOTION TO REFER BILL
TO JOINT COMMITTEE .- 823—974

The motion to refer the Bihar
and W st B-ngal (Transf r of Terri-
tories) Bill to a Joint Committee
was moved by ri Dauwr, the
Minister in the Ministry of Home
Affairs and the Motdon was
adopted.

AGENDA FOR THURSDAY,
26TH JULY, 1956.

RgComigcnlioanof the gmb;'
anisation a3 reporte
]oi::n Committee.
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